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LOK SABHA

Wecednesday, the 28th March, 1961/
Chaitra 8, 1883 (Saka)

The Lok Sabha met at Eleven of the
Clock,

[MR. DeEPUTY-SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS

g fisr T gxasc wora

+
A WFE AT
WqiOUR FO YoT
o FEA

oA TITCHT :

*3 0.

FIr arforeT Fqr IEW HAT 3o
qIeqT, Q880 F FATUIHS qeT F&qT
fo%c ¥ IAT F AIT ¥ 77 FATH AT
g &0 fF §g aeafay ITvEAEL
T S f7q 17 ArEard IS &
FETART & ATC { FY AF-TEATT 47 FY
ot 3% Fu1 wfrormy frar ?

The Minister of Industry (Shri
Manubhai S8hah): The investigations
are still in progress.
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Shri D. C. Sharma: What is the
amount of money involved in this
misuse of imported newsprint?

Shri Manubhai Shah: As far as this
particular case is concerned, when the
place was raised they got about two
tons of forecign newsprint. One does
not know the total actual quantities
involved. After the investigationg are
over, the actual quentities could be
assegsed.
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This is a particular investigation.
That is all.

Shri M. L. Dwivedl: But the press
is using that newsprint.

Mr, Deputy-Speaker: Order, order.
I hold that opinion.

Shri Tangamani: May I know the
name or names of the users of this
newsprint?

Shrli Manubhal Shah: It will be
rather premature to disclose the
names. As soon as the investigation
is over and Governmceat decides on
prosecution, then all he facts will be
known.

Shri N. R. Muniswamy: Who con-
ducts the investigation? 1Is it non-
official or departmental? What are
terms of reference?

Shri Manubhai Shah: This is crimi-
nal investigation under the IPC and
Cr. P.C. It is not done non-officially.
It is done by government departmen-
tally. It is normal governmental in-
vestigation for prosecution.

oft wworw feag : e, ¥ A7 AR
& fir Frr waadi & farers @z fereraa
& I F werat A N ot gq wiew
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Mr. Deputy-Speaker: That does not
arise out of this question.

Shri Ramanathan Chettilar: May I
know whether on account of mal-
practices of one or two people, the
genuine consumers of newsprint,
especially daily and weekly journals,
are handicapped by not getting their
adequate quota and, if so, what steps
Government will take to improve the
position and see that the genuine
users do not suffer?

Mr. Deputy-Speaker: That is not
connected with this question.

Shri Ramanathan Chettiar: It is
quite relevant in the sense....

Mr. Deputy-Speaker: In my opinion,
it is not so.

Shri Jaganatha Rao: May I know
how long the investigation is going
on?

Shri Manubhai Shah: We have
started it and we are trying to expe-
dite it, But, as far as criminal investi-
gation is concerned, we cannot.. ..

Shri Jaganatha Rao: How long is it
pending?

Shri Manubhai Shah: One cannot
say when the criminal investigation
would be completed. We are trying
to expedite it as much as possible.

Scooters and Motor-cycles

+
Shri Bibhuti Mishra:

Shri Ajit Singh Sarhadi:
Shrimati Ila Palchoudhurl:
*1178. ./ Shri P. C. Borooah:
Shri P. G. Deb:
Shri Sampath:
Dr. Ram Subhag Simgh:
Will the Minister of Commerce and
Industry be pleased to state:
(a) how far India is self-sufficient
in the manufacture of scooters and
motor-cycles;
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(b) what steps are being taken to
attain self-sufficiency; and

(c) what percentage of components
is being imported in the manufacture
in the country?

The Minister of Industry (Shri
Manubhai Shah): (a) to (c). A state-
ment is laid on the Table of the House.

[See Appendix IV, annexure No. 27].
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Shri Harish Chandra Mathur: May
know whether this percentage

represents the percentage of number
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of parts or is it the percentage of
value?

Shri Manubhai Shah: Percentage of
value. The general formula accepted
is the complete CIF value of a CKD
unit and local costs is compared to
the CIF value of the components im-
ported.

Shri B. K. Galkwad: May I know
the number of scooters and motor-
cycles which are in use and also the
requirements of the country?

Mr, Deputy-Speaker: That has
already been stated.

Shri Tangamani: From the state-
ment il is seen that our requirements
will increase to about 60,000 by the
end of the Third Five Year Plan.
May I know whether any specific
target has been fixed for the Third
Plan?

Shri Manubhai Shah: As I have
already said, we have fixed a target
of 60,000. But, in view of the fact
that the demand is fast increasing in
other sectors of the national economy,
more produclion is being envisaged
in the Third Plan veriod. The House
will appreciate that whereas the
normal growth of economy is taken as
10 to 20 per cent in other sectors, here
we have taken it at 600 per cent.

it wo Wo arfew : 7 gz AT
Wi W qg gered g fe oo
fegem wgd 3 ggwa 1 o &
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Manufacture of Steel Props at
Yikhroli

#1179, Shri Bibhuti Mishra: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) whether it is a fact that an
Indo-British plant for the manufac-
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ture of steel proposals and scaffolding
system for construction purposes is
proposed to be established at Vikhroll
near Bombay;

(b) when the plant is expected to
be constructed; and

(¢) to what extent Vikhroli plant is
going to save foreign exchange by
restricting imports?

The Minister of Industry (Shri
Manubhai Shah): (a) Yes, Sir.

(b) By the end of 1961.

(¢) The import of Iron and Steel
Structures has been banned since the
last three years; hence there would
not be direct saving in foreign
exchange but it will help to meet our
fast increasing internal demands. The
value of the production of the under-
taking on establishment of full
licensed capacity, would be of the
order of Rs. 48 lakhs per annum.

st foqfa faw @ 7 FRad
¥ A W TR WA, IT %1 fwa
qTde T U &« & fad anfy afx
fraT g wTw g=ar sy [y ?
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AT § g9 %) shri Indrajit Gupta.

Shri Indrajit Gupta: May I know..
Sir, the hon. Minister is not listening.

Mr, Deputy-Speaker: He is listen-
ing. If he does not answer his ques-
tion, he might complain,

Shri Indrajit Gupta: What are the
terms of collaboration with the British
firm in setting up this plant and on
the Indian side is it the Government
or some private company?

Shri Manubhai Shah: It is a private
company, called, the Hindustan Cop-
struction Company, which has secured
collaboration witl. a British company
and about 50 per cent partnership by
a British firm envisaged.

e | farw
+
(St ravra fex :
W THTEAT TENT :
st qefasy o
o Hgene gforme :
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Mr. Deputy-Speaker: Next question.

Shrl Ranga: Sir, I want to ask a
supplementary.

Mr. Deputy-Speaker: He rose very
late. I am extremely sorry.

Shri Ranga: 1 was thinking that
the hon. Member who gave notice of
the question was going to ask a sup-
plementary first. That is the practice
here.

Mr. Deputy-Speaker: But I am also

looking for hon. Members to rise in
their seats.

Shri Raghunath Singh: I asked a
supplementary, Sir.

Shri Ranga: I am sorry, Sir, cnough
time was not given.

Mr. Deputy-Speaker: I am very
sorry. Next question.

Small Scale Industries around
Durgapur Steel Project Area

*1181. Shri D, C. Sharma: Will the
Minister of Commerce and Indusiry
be pleased to state:

MARCH 29, 1961
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(a) whether it is a fact that a
survey has been made regarding the
setting up of small scale industries
around the Durgapur Steel Project
area; and

(b) it so, the result of the survey?

The Minister of Industry (Shri
Manubhai Shah): (a) and (b). Not
yet, Sir.

Shri D. C. Sharma: When is this
survey starting and how long approxi-
mately will it take to complete.

Shri Manubhai Shah: As far as the
interim recommendations are con-
cerned, the survey is already with us,
but the information that I wanted to
give to the hon. Member was that the
Durgapur complex is still expanding
in several activities and at this stage
to hamstring it by any new area te
develop is rather difficult. So we are
awaiting the major units to be com-
pleted. As soon as those are com-
pleted, we will take up the small-
scale units there. It is already a very
big complex.

Shri D, C. Sharma: May I know if,
while thinking of this Durgapur com-
plex, the hon. Minister did not take
into account the small-scale industries
that could be set up in collaboration
with  this complex? Has this idea
come to them after the complex has
been set up?

Shri Manubhai Shah: That is not
the point. The most important part
of it was to set up a steel plant there
and not neccssarily the small-scale
units immediately. Now that the steel
plant is to go into production and the
coal mining project is also likely to
go into working order soon, it will be
for the authorities there to apply their
mind to what the items are, after
proper analysis, which can be
encouraged either in Durgapur or in
the rest of India. We do not want té
concentrate everything again in one
p:::r:e so that it becomes unmanage-
able.

&1 Wo ®yo fgaxY : # Tg WY
g g fe gifge & o ==
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Shri 8, C, Samanta: How far is
the scarcity of power supply standing
in the way of ancillary industries
that are being proposed to be set up?

Shri Manubhai Shah: Actually
speaking, there are so many things
which are standing in the way of the
current plans themselves, that we do
not want to add to them. Power scar-
city is there; water scarcity is there
and scarcity of construction materials
is there. But we are trying to cope
up with all that and are implementing
the heavy industries programme
according to schedule all over in addi-
tion to this particular place. When
those are sorted out, the small-scale
and the medium-scale programmes
will also be taken into consideration.

Shri Ramanathan Chettiar: May I
know whether it is not the intention
of the Government to set up not only
ancillary but also auxiliary industries
round about the steel towns so that
they will be complementary to each
other?

Shri Manubhali Shah: That is so.
But I must again caution the House
thet while thinking of a particular
programme one should not forget that
India is such a vast country that one
has to spread industriezs all over the
country and not only concentrate
industries where there is a heavy
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complex thus depriving other areas of
industries. So, a proper balance will
have to be maintained and we should
have auxiliaries at site as well as
throughout the country.

Shri Bimal Ghose: Apart from steel
and mining industries, to which the
hon. Minister made a reference, 1s it
proposed to set up any other large-
scale industry in Durgapur area
round which the small-scale units
which will be set up later on?

Shri Manubhai Shah: If proposals
come up for those auxiliaries which
can use the products of Durgapur,
there is nothing to prevent this type
of medium-scale and large-scale units
to come up there.

Shri Bimal Ghose: That is not my
question. My question is whether
there are any large-scale industries,
other than steel and mining, proposed
to be set up in Durgapur area.

Shri Manubhal Shah: The hon.
Member has perhaps in mind the
ophthalmic glass unit which is coming
up in a big way.

Mr. Deputy-Speaker: Shri Indrajit
Gupta.

Shri Bimal Ghose: Sir, in another..,

Mr. Deputy-Speaker: Unless I iden-
titly the hon, Member he should not
begin his question. Shri Indrajit

Gupta.

Shri Indrajit Gupta: The hon
Minister has said and I agree with
him that industrial concentration must
be dispersed all over the country,
but in the case of the Industrial
Rehabilitation Corporation which has
recently been reconstituted will it at
least be borne in mind that it will be
given some scope in Durgapur area?

Mr. Deputy-Speaker: It is only a

suggestion.

Shri D. C. Sharma: The hon. Minis-
ter talked about some interim report
which he had received. What are the
major recommendations of that
interim report?
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Shri Manubhai Shah: Interim
report only gives the survey poten-
tialities. In every report that a
particular party makes they submit
that also to the Government so that,
if any action is to be taken in the
mean time, we can take them into
consideration. When the final report
is made then, and then only, we can
is made then, and then only, we can
comprehensively consider all the re-
commendation,

Arrest of Chinese

+
Shri Radha Mohan Singh:
*1184. | Shri Koratkar:
Shrl Aurobindo Ghosal:
Shri D, C, Sharma:

Will the Prime Minister be pleased
to state:

(a) whether it is a fact that the
Government of the People Republic of
China have lodged a protest with the
Government of India against the
arrest and deportation of two
Chinese nationals formerly residing in
Calcutta; and

(b) if so, what was the reply given
to this protest?

The Parliamentary Secretary to the
Minister of External Affairs (Shrl
Sadath Ali Khan): (a) Yes,

(b) They have been informed that
since the two Chinese nationals had
failed to comply with the orders pas-
sed on them to leave India within a
stipulated period and in view of thelir
undesirable activities. it was consl-
dered necessary to compel them to
jeave the country.

Shri D. C. Sharma: May I know
whether a protest has been lodged
against the deportation of only two
of these Chinese nationals or whether
a protest has been lodged against the
deportation of other Chinese nationals
also?

Shri Sadath Ali Khan: Specially
against te deportation of these two
Chinese nationals there was a note
of protest alleging that we treatea
them inhumanly.
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Shri Inder J. Malhotra: What was
the undesirable activity in which they
were involved?

Shri Sadath Ali Khan: It is of a
political nature.
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Shri Braj Raj Singh: “Arrest of the
Chinese"—that is the heading of the
question.

Mr, Deputy-Speaker: The heading
alone is not to be seen,

Shri Tangamani: May I know whe-
ther any more Chinese have been
deported—other than these two?

Shri Sadath Al Khan: Seventy
Chinese nationls have been served
with notices, I believe ten of them
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have left, and a few others are
packing up to go.

Shri Indrajit Gupta: May I know
whether any representation was
receivegq from, or on behalf of, the
Manager of the Bank of China in
Calcutta, whose case was widely
reported in the Press and who was
arrested, released and rearrested and
finally discharged by the Chief Presi-
dency Magistrate?

Shri Sadath Ali Khan: [ will require
notice of that question.

Shri D. C. Sharma: The Parlia-
mentary Secretary stated that it was
alleged that inhuman treatment was
meted out to these Chinese. May I
know the nature of the inhuman treat-
ment that hag been alleged?

Shri Sadath Ali Khan: The inhuman
treatment alleged? We  supplied
them with food, warm clothing and
left them on the other side.
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Shri D C Sharma: The Parlia-
mentary Secretary said that ten
Chinese have been deported already
and about sixty have been served
with notices, Will the Chinese Gov-
ernment accept the allegations against
all those Chinese, because it has
lodged protest only in the case of two?

Shri Sadath Ali Khan: They have
only raised the jssue of these two
specific cases. In the other cases, we
received representation from the
Chinese authorities saying that the
quii notices were unwarranted.
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Shri Sadath Al Khan: These
Chinese nationalg were sent across
the land frontier on Monday, the 13th
February, 1961 and the Chinese
Embassy sent a note, dated the 25th
February, 1961,

Shri Chintamoni Panigrahi: Does
the total number of arrests include

those who were arrested in the border
area also?

Shri Sadath Ali Khan: I could not
answer that question.

Implementation of Jute Wage Board
Recommendations by Kanpur Mills

o+
Shri S, M. Banerjee:
Shri Aurobindo Ghosal:
*1185./ Shri Narayanankutty
Menon:
1\_Eillrl Indrajit Gupta:

Will the Minister of Labour and
Employment bc pleased to state:

() whether it is a fact that the
recommendations of the Jute Wage
Board have not yet been implemented
in Jute Mills in Kanpur,

(b) if so, whether the final date for
implementation was fixed as the 15th
February,

(c) if so, the reasong ag to why
Kanpur mills did not implement the
same, and

(d) steps taken by Government?

The Depuly Minister of Labour
(Shri Abid AIl): (a) to (d), Imple-
mentation is being secured through
the State Government. The latter
have informcd that a meeting is
scheduled to be held on the 208th
March, 1961, to discuss the matter
with the representatives of employers
and workers.

Shri 8. M. Banerjee: May I know
whether any reason has  been
advanced by these jute mills in
Kanpur for not implementing the
recommendations of the interim
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report, and if so, what are the
reasons?

Shri Abid Ali: I do not think they
have refused to implement. We have
not received any communication from
them. A complaint has been receiv-
ed from the Workers organisation and
the factg were ascertained from the
State Government. They said what
I have quoted in the main reply.

Bhri 8. M. Banerjee: May I know
whether in the even of non-implemen-
tation in Kanpur or other places of
the Wage Board Recommendations,
Government propose to bring in legis-
lation to compel the employers to im-
plement them?

Shri Abid Ali: Out of 111 mills
connected wit this industry.

Mr, Deputy-Speaker: Is there any
proposal to bring forward legislation?

Shri Abid All: This question may
not arise. If it arises, we shall think
what to do.

Shri Indrajit Gupta: Is it a fact
that the jute mills in Andhra, includ-
ing the two mills which are members
of the Indian Jute Mills Association..

Mr. Deputy.Speaker: We cannot
extend it to such an extent.

Shri 8. M, Banerjee: May I know
whether any time-limit has been
given by Government and whether it
is a fact that the time-limit was 15th
February, 19617 1If so, may I know
whether it has been extended by Gov-
ernment and if not why has not the
particular time-limit been adhered to?

Shri Abld All: Time.limit on what?

Shri 8. M, Banerjee: For the imple-
mentation.

Shri Abid All: So far we are con-
cerned, we have not fixed any time-
limit. As the hon. Member knows,
thig is a recommendation of the Board
and the State Governments are doing
the needful As I have sald today
‘they will be meeting.

MARCH 29, 1861

Oral Answers 7840

Training of Teacher Administrators

*1186. Shri Tangamani: Will the
Minister of Labour and Employment
be pleased to state:

(a) whether the Third Course for
the training of Teacher Administrators
has commenced in Bombay;

(b) if so, the number of trainees
selected for the same;

(c) how many are from the trade
unions and details of the same; and

(d) what are the differences in the
curricula as compared to former
courses?

The Deputy Minister of Labour
(Shri Abid AlD): (a) to (c), Selection
of candidates for the course is in
hand.

(d) No material difference.

Shri Tangamani: Even on a pre-
vious occasion we were told that the
selection is still in hand. I want to
know when this course is going to
start in Bombay.

Shri Abid Ali: Perhaps in June,

Shri Tangamani: May I know how
many students are going to be select-
ed by the Selection Board and how
many from the Central trade union
organisations?

Shri Abid All: Twenty direct and
22 from trade union organisations.
Perhaps three more will be taken.

Shri Tangamani: What will be the
duration of the course? Will it be

the same as it happened in Calcutta
and Bombay?

Shri Abid Ali: Yes, Sir, aimost the
same,

Shri Tangamani: May I know whe-
ther those who were trained in
Bombay and Calcutta have been
absorbed or whether there are still
some who have not been?

Shri Abld All: Those who were
trained in Bombay and Calcutta—
direct recruits—have already been
taken in employment and they are
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working. With regard to others who
were recommended by the trade
union organisations, it is for them to
give them work and utilise their ex-
perience.

Paper from Mango Wood

*1187. Shri Achar: Will the Minise
ter of Commerce and Industry be
pleaseq to state:

(a) whether it is a fact that the
Forest Research Institute, Dehra Dun
hag discovered a method for prepar-
ing pulp for manufacturing paper
from mango wood; and

(b) if so, whether any scheme is
being worked out for preparing paper
from mango pulp on a commercial
scale?

The Minister of Industry (Shri
Manubhai Shah): (a) and (b). The
Forest Research Institute, Dehra Dun,
has been investigating the possibilities
of manufacture of pulp and paper
from various cellulosic raw materials
available in the country. Mango
wood is one of such raw materials
that has been tried by them,

Although it is technically possible
to use mango wood for manufacture
of pulp and paper, it iz not economi-
cally so. Mango wood is used exten-
sively for manufacture of plywood,
packing cases, and structural con-
structions etc, It ig sold at approxi-
mately Rs. 200 ton. The normal raw
materials for pulp manufacture are
priced at Rs. 70 to Rs. 80 per ton.
Mango wood will be too Expensive
for manufacture of pulp and its fibre
length is also sorter than that of
bamboo which is the mainstay of
paper industry in India. In view of
the above it will not be desirable to
use mango wood for manufacture of
pulp and paper.

Shri Achar: From the statement I
find that mango pulp is not economi-
cal, May I know whether a survey
has been made about the quantity
of wild mango trees available in the
forest areas?
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Shri Manubhal Shah: No such sur-
vey has been made. But the hon.
Member will appreciate that mango
timber is so much more important for
other work that it may not be pulped
down to make paper out of it. There
are many other alternative raw
materials available which are cheaper
than mango pulp.

Shri Sadhan Gupta: May I know if
any rescarch has been carried out as
to the possibility of manufacturing
paper from mango wood pulp and if
so what will be the use of carrying on
such research when mango wood
obviously much more expensive than
the usual raw materials and what
will be the cost of that research?

Shri Manubhal Shah: That is ex-
actly the question asked by the pre-
vious hon, Member—what is the result
of this experiment—and if the hon.
Member refers to the statement I
have laid on the Table of the House,

Mr. Deputy-Speaker: The hon.
Member wants to know whether any
money has been spent in research on
this when it was evident that it would
be uneconomical.

Shri Manubhai Shah: The reason
wag that in our search for different
raw materials, unless a trial is held,
one could not say what will be the
recovery that will come. For that
research is called for. The result of
the research is that it is uneconomical

Shri Yadav Narayan Jadhav: May
1 know whether any assessment has
been made of our requirements of
paper in the Third Five Year Plan
and whether there is sufficient raw
material for it?

Mr, Deputy-Speaker: That is too
distant a question from the original
question.

Shri Ranga: Is a study being made
as to the future effects it is likely to
have on the horticultural side of the
mango plant?

Shri Manubhal Shah: This does not
arise. The mango timber is used after
the fruits of the tree have been
enjoyed.
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Shri Achar: Is it not a fact that
large quantities of the smaller pleces
of this mangn timber are thrown
away by the plywood factories and
other factories, and if so, may I know
whether it would not be possible to
utilise that material to have paper
industries started on a small gcale?

Shri Manubhai Shah: Paper indus-
try may not be started, but cheap
boards, hard-boards, and particle-
boards and different types of plywood
boards by synthetic can be made from
them,

Tea Estates

*\Shri P. C. Borooah:

Will the Minister of Commerce and
Industry be pleased to state:

(a) how many tea estates owned
by Sterling Companies have been
sold by them during 1955—1960; and

(b) at what price?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
The question will be answered by the
Minister of Finance on a subsequent
date.
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Circulation of a Brochure Entitled
“Victory of the Five Principles”

+
Shri Radha Mehan Singh:
Shri Goray:
*1190. { Shri Khushwaqgt Ral:
| Shri Ramji Verma:

Will the Prime Minister be pleased
to state:

(a) whether Government are aware
that a brochure entitled ‘Victory of
the Five Principles” is being circu-
lated in India containing a map of
South East Asia classifying India still
ag a country ‘under imperialist domi-
nation’; and

(b) if so, what action has been
taken to counteract the propaganda?

The Parliamentary Secretary to the
Minister of External Affairs (Shri
Sadath Ali Khan): (a) and (b). Only
a limited number of copies of the
pamphlet have come to the notice of
the Government of India.
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Shri S, M. Banerjee: May I know
the agency which is circulating in
India this particular brochur, and
also whether steps have been taken to

know the purpose of circulation of
thiz brochure”

Shri Sadath Ali Khan: I cannot say
what the agency 1s. but the purpose,
1 suppo-e, is to give a perverse inter-
pretation of our foreign policy We
have taken step: agaist thiz, A~ far
as propaganda within India is concern-
ed the Ministry of Finuner gave
instructions to the Collectors of
Customs on the Bth February. 1961,
to seize copies of the pamphlet which
may be brought into the country.

Shri D. C. Sharma: Evidently, some
of the copies have not been seized
May I know what is being done to
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counteract this propaganda, not
within this country but in other coun-
tries where this brochur is being
circulated?

Shri Sadath All Khan: We have
informed our Missions in Asia and
elsewhere and cautioned them and
advised them to contradict this publi-
cation,

Shrimati Renuka Ray: In view of
the fact that counteracting of this
propaganda in foreign countries in
this matter and in other allied matters
has not been as effective as it should
be, what steps are being taken to see
that we have more effective ways of
counteracting such pernicious propa-
ganda?

Shri Sadath Ali Khan: 1t need
hardly be added that our foreign
policy over the last fourteen years
has been a standing testimony for our
detachment from Power Bloes, and
independence of judgment, and I do
not belicve that thesc distortions will
cut much ice,

Shri Joachim Alva: May [ know
the procedure for circulation of
material from the Embassies? Are
these pamphlets filed with the Publi-
city Section of the Externa)l Affairs
Ministry first just as books and
magazines are flled with the censors?
If they are circulated first to the
External Affairs Ministry, that is, to
their Publicity Section, can we effec-
tively check thr'+ ecirculation when
there is objectionable matter?

Mr. Deputy-Speaker: Order, order
The hon. Member need not enter into
arguments,

Shri Sadath Ali Khan: I could not
say; what the procedure is; the pro-
cedure varies. Sometimes, they are
posted by ordinary post and some-
times they are sent to the Ministry
of External Affairs. In this particular
case, ] want to make enquiries,

Shri Ranga: Have we issued any
specific pamphlet or brochure show-
ing the map of India with the boun-
daries as indicated by MacMohan
Line and also stressing how prepos-
terous are the claims of China in
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regard to our boundaries? Has thal
been circulated in the other coun-
tries?

Shri Sadath All Khan: There ig a
map which forms the’ centrepiece of
this pamphlet. Burma, Nepal,
Cambodia and Indonesia are shown as
aligned with socialist countries, and
in the same group is shown Bhutan;
then, we are bracketed with Pakistan,
Thailand, Laos, Philippines and
Japan,

Mr. Deputy.Speaker: This has been
done by others, But what have we
done?

Shri Ranga: Have we done any-
thing in order to publicise our own
map with proper indications as to how
reasonable our claim for our boun-
daries is and how unreasonable the
other claims are?

Shri Sadath All Khan: As the House
knows, there are the several White
Papers und the last report of the
officials' team, and we take every
precaution and every step to inform.

Mr, Deputy-Speaker: Has any map
been i:sued to show those areas as
ours. which are erroneously being
shown in that map as belonging to
somebody else?

Shri Sadath All Khan: We have
our maps which show our correct
position,

Shri Ranga: But, have we circulat-
ed our maps? Have we taken any
special steps for circulating our maps
with necessary explanatory memo-
randa and so on, in as short a form as
possible, so that it can be understood
by the rest of the world?

Shri Badath All Khan: Yes, these
are some of the steps that we have
taken,

Raja Mahendra Pratap: May I know
whether this propaganda has anything
to do with our remaining within the
Commonwealth?

Sbri Sadath Ali Khan: I do not
think so.
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Shri Tyagi: I am sorry I could not
listen very attentively to the answer,
but as I understood it, the Parliamen-
tary Secretary meant to say that they
could not yet locate the origin of
these pamphlets or at least the coun-
try from which these pamphlets are
coming,

Shri Sadath Ali KEhan: I shall make
enquiries as to what the sources are
from which thig has come. We have
not received many copies; there are
only a very few copies, a limited
number of copies, and as regards
where these limited number of
copies have come from, I cannot say
offhand. I shall have to make
enquiries.

Bhri Tyagi: 1t is surprising. Even
the postal stamp will give an indica-
tion as to the place from which |t
has come, if it has come by post. I
wonder why that could not be located,
It is not a difficult matter.

Mr. Deputy-Speaker: The Question
Hour cannot be used for arguments
and other pressures.

S8hri Chintamonl Panigrahi: Do
the Government of India propose to
publish any such map to show which
cotintries are aligned with whom?

Shri Sadath Ali Khan: I am not
awiare of any such proposal.
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Some Hon. Members: In English
also,

(a) Yes, aliotment of 115 persons
has been cancelled  for non-payment
of the first instalment,

(b) to (d), T!+ question of giving
another opportunity to these persons
to pay the initial instalment, by a
date to be fixed, is being examined.
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Shri P. S, Naskar: These people had
more than flve year< to pay only 10
per cent of the price of the land and

they could pay the rest in fifteen an-
nual equated instalments, but they did
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not pay. About 115 persong are con-
cerned at the moment, and their al-
lotments have been cancelled. The
hon. Member approached the Ministry
to consider this matter, and it is now
being examined, and all that is neces-
sary is being done for the examination,
and we are trying to see....

Mr. Deputy-Speaker: The hon.
Member's question is whether pending
that examination the eviction would
be stayed.

Shri P. S. Naskar: We shall consider
that.

Shri Hem Raj: May I know whether
it is a fact that the payment has not
been made by them because they are
too poor, and if so, whether Govern-
ment will consider the question of
lowering the amount which has to be
paid by them?

Mr, Deputy-Speaker: That is a sug-
gestion for action.

Shri P. S. Naskar: Everything was
considered at the time of the fixation
of the price of land. Especially, we
took care about their economic condi-
tion. After all, more than ten thous.
and Harijang and poor people had paid
it; at the moment, only 155 people are
defaulters in Shriganganager District
of Rajasthan.

Shri Pahadia: May I know how
many cases on & similar basis have
been pending in Rajasthan, and whe-
ther orders have been jssued by the
Ministry to acquire the land without
any authority, while the actual ten-
ants are the occupants of the land?

Shri P. 8, Naskar: At the moment,
the original question refers only to
Shriganganagar district I would re.
quest the hon. Member to put a sepa-
rate question.

Shri B. K. Galkwad: May I know
whether it was Government land or it
was evacuee property? May I also
know whether Government would lay
down a system of easy instalments
which would enable the Scheduled
Castes people to pay the instalments?
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Shri P. 5. Naskar: The present ques.
tion relates to evacuee land. And we
have given the easiest instalments,
namely that 10 per cent of the initial
cost can be deposited immediately and
the rest in fifteen annual equated in-
stdlments.

Shri Ranga: What was the price fix-
ed for each acre, and whether any
effort is being made to convert the in-
stéfiments into a loan and recover it
from these people in course of time?

Shri P. 8. Naskar: The lands have
no flat rate. The price of the land

varies according to the quality of
land. All things have been considered

at the time of fixation of the price.

Mr. Deputy-Speaker: Shri Braj Raj
Singh.

Shri Ranga: What was the price of
the land per acre?

Mr. Deputy-Speaker: I will call him
again.

Shri Ranga: My question is in two
parts, The first one is, what is the
price of the land per acre. To that,
he has not given an answer,

Mr, Depuly._Speaker: I will call him
again.

Shri Braj Raj Bingh: The Minister
was heard to say that there were seve.
ral thousands of people and all of
them had paid except the 115. May 1
know whether the circumstances un-

der which these people were unable to
pay the instalments were examined
and whether in view of their inability
to pay....

Mr. Deputy.Speaker: The whole
thing is being examined. It is under
consideration,

Shri Braj Raj Singh: In the eastern
sector, we have been spending a lot
of money for the rehabilitation of re-
fugees. Will the same consideration
be given to these people also?

Shri Bimal Ghose: Let there be a
discussion on this.
should

Mr Deputy-Speaker: We
enter into a discussion now?
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Shri Ranga: What was the price that
was charged for each acre of land
that was allotted to these people?

Shri P. 5. Naskar: ] have not got
the flgure of the exact value of the
land with me now. But the price of
the land varies from one tehsil to
another, Even in the same tehsil, the
price of the land varies according to
the quality of the land. I have not got
a flat rate for them.

Shri Tyagl: They may find non.
Harijans who on account of poverty
may not be able to pay. Will they
be treated at par with Harijans? Or
will a distinction be made?

Mr. Deputy -Speaker: That is not the
objective of this question.

Shri Tyagl: There are others also.
I want to know whether all of them
will be treated at par.

Mr. Deputy -Speaker: No. that would
be outside the scope of this question.

Shri Tyagi: It includes Harijans and
non.Harijan:, both.

Mr. Deputy-Speaker: Would others
be treated at par with these Harijans?
I disallow that question. But if the
Minister is prepared to answer, he
may.

Shri P. 5. Naskar: The very question
refers to some 200 Harijans and some
non-Harijans refugees.

Mr. Deputy-Speaker: Are Harijans
and non-Harijans trcated on par?

Shri P. S Naskar: This is for the
refugees. This is not a Ministry for
Harijans alone. This has been consi-
dered.

Shri D. C. Sharma: This problem is
confined not on'v to Ganga Nagar but
is one which we find in every State.

Mr, Deputy_Speaker: But the ques-
tion is confined to Ganga Nagar.

Shri D. C. Sharma: May I know if
the Minister will take this problem in
all jts aspects in all the States of India
into consideration and arrive at a
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comprehensive solution thereof, be-
cause it affects every State? Punjab
and every other State?

Mr. Deputy-Speaker: It is a sug-
gestion for action.

Collapse of Scaffolding at A.LR.
Building, New Delhi
.-|-

S Shri D. C. Sharma:
\ Shri P. G- Deb:

Will the Minister of Works, Housing
ang Supply be pleased to state:

*1192.

(a) whether the scaffolding support-
ing the new structure of the All India
Radio building fell down on the 1t6h
March, 1861;

(b) if so, the causes of the same;
and

(¢) the dctails thercof?

The Deputy Minister of Works,
Housing and Supply (Shri Anil K.
Chanda): (a) Yes, Sir.

(b) The cause of the accident is
under investigation.

(c) While connecting end.beams of
the roof of the auditorium stage, the
structure erected to support the roof
slab collapsed, Four persons were in-
jured three of whom were rrleased
from the hospital after first uid The
condition of the fourth is r ported to
be out of danger.

Shri D. C. Sharma: May I know if
this is the first accident of its kind in
Delhi or some other accident like this
had taken place before? If so, what
precautions has the Ministry taken to
avoid accidents of this kind?

Shri Anil K. Chanda: I do not think
I can go into the past history of all
the constructions in Delhi, but go far
I remember, during the last four years
I have not had such an example of an
accident before,

Shri Jeachim Alva: May I know,
Sir....
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Mr. Deputy.Speaker: Shri D, C.
Sharma. He should not look behind.

He should look forward.

Shri D, C, Sharma: My hon. friend
behind started asking a question and
1 wag listening to his siren voice.

May 1 know if the Ministry has laid
down any procedure and any scale of
compensation to be paid to the
‘workers when they meet with an ac-
cident of this kind?

Shri Anil K. Chanda: There is the
law covering this, the Workmen's
Compensation Act.

Shri Joachim Alva: We had trouble
in the basement of Krishi Bhavan; we
had trouble with this building....

Shri Anil K. Chanda: What does he
mean by ‘trouble'” 1 do not under-
stand.

Mr Deputy Speaker: He will just
disclose 1t

Shri Joachim Alva: We had trouble
with the basement of the Krishi
Bhavan and we had trouble with this
building, We have spent crores of
rupees for erecting these mighty struc.
tures, At the same time, there are
other buildings. ...

Mr. Deputy-Speaker: Speeches and
arguments are not allowed. He may
put the question straight.

Shri Joachim Alva: At the same
time, foreign Embassies here have put
up first.class structures. ...

Mr. Deputy-Speaker: Order, order.
Then 1 presume he has no question to
put,

‘Shri Joachim Alva: 1 wany to ask
the hon. Minister why is that we have
trouble with our structures. Is it be-
cause our architects are of inferior
ability or that our contractors are dis-
honest?

Shri Anil K. Chanda: So far as the
Krishi Bhavan was concernad. the
basement was flooded during the un-
usua) finods of, I think, 1958. So far
as this is concerned, this building s

2402 (Ai) LSD—2.
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under construction, If there has been
a loss, it will be incurred by the con-
tractor. We suffer only to the extent
that the work might have been re.
tarded by about a fortnight or so,

So> far a; the constructions are con-
cerned, 1 think our buildings are wvery
solid and they compare very well with
the foreign Embassy bulldings.

Shri Inder J. Malhotra: May I know
whether this work was undertaken by
some private contractor or by the
CPWD?

Shri Anil K. Chanda: It is a con-
tractor's work.

Shri S. M. Banerjee: In view of the
fac{ that recently the buildings which
are being constructed in Delhi are
going up like a skyscraper, what
positive steps arc being taken to en.
sure the safety of those who work
under the contractors, and whether
these poor workers are going to be
paid compensation or not?

Shri Anil K. Chanda: I do not un-
derstand this. This ig a solitary in-
stance. It is an honest accident, if I
may say so. So far as the workers are
concerned, they will get financial bene.
it under the Workmen's Compensa-
tion Act,

Shri 8. M. Banerjee: My question
has been misunderstood.

Mr. Deputy-Speaker: That ig because
he enters into an argument while ask.
ing questions. What has a skyscraper
got to do with this? He should direct-
ly put the question.

Shri 8. M. Banerjee: This has been

endangering the life of workers. Bo

I wanted to know what safety mea-
sures are evolved.

Mr. Deputy.Speaker: Hax he any
further question to put?

Shri 8. M. Banerjee: 1 want to
know whether adequate safety mea-
sures will be " taken. T say this be-
cause T visited the place and the build.
ing under construction In the scaff-
olding. hamboos have been used. which
crashed
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8hri Anil K. Chanda: It is not a
skyscraper. The work of concreting
of a roof was going on. Such an ac-
cident might happen even in a one.
storey building. This is just an audi-
torium in the AIR building.

Shri 8. M. Banerjee: Why bamboos
were used and not timber?

Shri Anil K. Chanda: No. bamboos
were used; they were timeber ballis,

Transfer of C.P.W.D, Staff

*1194. Shri Tangamani: Will the
Minister of Works, Housing and
Supply be pleased to state:

(a) whether it is a fact thay workers
of the Central Public Works Depart-
ment were transferred to the Rajas-
than Public Works Department along
with the works;

(b) whether it is a fact that many of
these workers were transferred back
to the Central Public Works Depart.-
ment;

(c) whether all such workers re-
transferreq to the Central Public
Works Department have been paid ar-
rears of interim relief granted with
effect from July, 1957; and

(d) if not, the reasons therefore?

The Deputy Minister of Works,
Housing and Supply (Shri Anil K.
Chanda): (a) Yes, Sir.

(b) Yes, Sir.

(c) and (d) The information js be.
ing collected and will be placed on
the Table of the Sabha.

Shri Tangamani: May I know how

many workers were transferred, in’

the first instance, to Rajasthan, and
how many were re-transferred back
to CP.W.D., Delhi?

Shri Anil K. Chanda: Certain
works were transferred to the Rajas-
than Government wunder the provi-
sions of the States Reorganisation
Act. Along with the works, all the
work-charged people were also
transferred to the Rajasthan Gov-
ernment. But it so happened that
the scale of salaries of our people
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are higher than that of the Rajas-
than officers, and they found it diffi-
cult to absorb these people. So they
returned these personnel back to us.
We took back only the permanent
and the quasi-permanent and I think
the numbetr is about 130 or 134,

Shri Tangamani: May [ know
whether these 134 workers who have
been re-transferred and who are en-
titled to the interim relief under- the
CPC will get that interim relief now?

Shri Anil K. Chanda: Yes, Sir.
They are entitled to it. As a matter
of fact, the Rajasthan .Government
has already asked us to pay on its
behalf and ajustments will be made
later on.

Shri Tangamani: May | know what
is their status now regarding senio-
rity and other things?

Shri Anil K. Chanda: | am afraid
I cannot go into the details. But I
should think that the temporary
transfer they had to Rajasthan would
not affect their interests.

Mr. Deputy-Speaker: The questions
are over. Is there any other hon.
Member who wants his question to
be taken up?

Shri Raghunath Singh: For the
first time the questions have been
finished.

Shri Vidya Charan Shukla: Ques-
tion No. 1177, Sir.

Mr. Deputy-Speaker: Yes.
Backward Areas

*1177. Shri Vidya Charan Shukla:
Will the Minister of Planning be
pleased to state: .

(a) whether the term “backward
areas” has been officially defined by
the Planning Commission; and

(b) if so, what is the definition?

The Deputy Minister of Planning
(8hri 8. N. Mishra): (a) and (b).
The Working Group on Problems of
Regional Development is current'y
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engaged in the study of problems
relating to backward areas and re-
gional development, including the
determination of criteria of back-
wardness and identification of back-

ward areas.

Shri Vidya Charan Shukla: A few
days back the hon. Minister, replying
to a question, said that they have re-
quested the States to map out their
own backward areas and make spe-
cial arrangements t{herefor. May 1
know if this matter of backward
areas has been left to the States for
ever or whether the States are going
to be bound by the definition pre-
pared by the Central Government?

Mr. Deputy-Speaker: That was
sufficiently discussed here. That has
been answered.

Bhri Vidya Charan Shukla: May I
know whether any terms of refer-
ence have been prepared for the
working group which is going to de-
termine this definition of backward
areas?

Shri 8. N. Mishra: Obviously, ques-
tions relating to indices of the levels
of living and development in those
areas constitute the terms of refe-
rence—if we may call them terms of
reference.

Mr. Deputy-Speaker: Great con-
cern was shown herec when several
hon. Members but questions whether
the Central Government thinks it
necessary to lay down certain criteria
on which that determination might
be made or whether it would leave
it to the State Governments to do as
they like, in which case the criteria
in every State might be different.

S8hri 8. N. Mishra: For the guid-
ance of all concerned, this Study
Group is working on evolving a de-
finition of and the criteria for back-
wardned¢s which may be useful for
the demarcation of the backward
areas,

Shrl Vidya Charan Shukla: There
is obviously a discrepancy between
what the hon. Minister said and what
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the Deputy Minister says. On 24th
March, the Minister said that various
criteria have been developed and sre
being developed. I want to know
which criteria have been developed
and on which they are working.

Shri 8. N. Mishra: What the hon.
Minister said that day was that for
the purposes of the Third Five Year
Plan he had asked the States to in-
dicate the areas for which allocations
have to be made. We have certain-
ly something to go by. It is not as if
we are working in a vacuum. Since
we did not want the work to stop
so far as the formulation of the Third
Five Year Plan was concerned, we
have asked them to go on the Dbasis
of the available data and do some-

thing.

Shri Harish Chandra Mathur: From
the answer given by the hon. Minis-
ter I find that to this day they do
not know what backward areas are
there in this country. May I know
how they were functioning during
the First and Second Plans and whe-
ther they have any criteria to give
any incentive? Have they done any-
thing for the backward areas during
the First and Second Five Year

Plans?

Shri 8, N. Mishra: The assumption
is not correct at all. We have al-
ready indicated earlier that we go by
certain criteria, namely, the per
capita income, the per capita con-
sumption, the state of communica-
tions, the relationship hetween popu-
lation and employment opportunities
and the utilisation of productive re-
sources and all that To the extent
we have got data about them. we are
trying to utilise them.

Shri Harish Chandra Mathur: For
the First and Second Five . Ycar
Plans which were the areasx which
they considered to be backward and
which were treated ax such?

Shri 8. N. Mishra: 1t will br diffi-
cult for me to lay the entire map
just now.
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Shri Pahadia: May 1 know whe-
ther any special provision has been
made for the development of these
areas; and, if so, what is the amount?

Shri 8. N. Mishra: I made it clear
that we have requested the State
Governments to indicate to the Plan-
ning Commission the definite provi-
sion made for the Backward areas
and we are awaiting from them in-
formation in this respect.

Sbhri Chintamoni Panigrahi: May I
know which State has the lowest per
capita income in India?

Shri S. N. Mishra: 1
hear the question,

Shri Chintamoni Panigrahi: It was
said that during the First and Se-
cond Plans one of the criteria to de-
termine the backwardness was the
per capita income.. May I know
which State has got the lowest: per
capita income?

Shri 8. N. Mishra: All these things
are being considered by the Study
Group. 1 would not like the House
to be confronted with kaccha figures.
We do have a certain idea about
this; but it would not be fair to the
House to give that kind of thing.

Shri Raghunath Singh: Sir. question
No. 11868 regarding Russian Atlases
may be answered. It is an important
question,  (Interruptions) .

Mr Deputy-Speaker: Is the hon.
Minister prepared to answer? Even
if the hon. Member is absent, if the
hon. Minister desires to answer it,
he may do so.

8bri Sadath Ali Khan: It all de-
pends upon whether you ask me to
answer. It you ask I will answer it.

Mr. Deputy-Speaker: That is why
1 have ‘asked him. 1 cannot compel
him. The hon. Member is not present.

Shri Sadath All KEhan: When the
hon. Member is not present I do not
want to answer.

Shri Tyagi: Shall I take it that the
Minister is withdrawing his consent
1o reply?

could not
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Mr. Deputy-Speaker:
pears.

Shri D. C. Sharma: Sir, question
No. 1182 may be answered.

So, it ap-

Mr. Deputy-Speaker: That also
will depend upon the willingness of
the Minister.

They are not prepared to answer
further questions, We will take up
the Calling Attention notice.

Shri Harish Chandra Mathur: Sir, [
have a submission to make. While
answering the question regarding the
backward areas, we find that only
evasive answers have been given. We
have always been trying to get some
information from the hon. Minister;
but we have never been able to get
better replies, The hon. Minister
says that he could not go into details.
Because of that, will he lay a state-
ment on the Table of the House in-
dicating all the details, the areas
which they have considered for
special incentive and special treatment
as backward areas during the First
and Second Five Year Plans?

Shri S, N. Mishra: When we get the
information from the States and also
from the Study Group which we have
constituted.. . ..

Mr. Deputy-Speaker: As soon as the

facts are available a statement may
be laid on the Table of the House.
(Interruption). Order, order,

S8hri Harish Chandra Mathur: I
am not talking of the future. [ am
asking about the areas which the
Central Government has treated as
backward during the First and the
Second Five Year Plans. I only want
details of that.

Mr Deputy-Speaker: That will be
given.
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WRITTEN ANSWERS TO
QUESTIONS

Sholapur Spinning and Weaving
Mills

Shri Rameshwar Tantia:

*1175. { Shri Pangarkar:
Shri Maohammed Elias:

Will the Minister of Commerce and
Industry be pleased to refer to the
reply given to Unstarred Question No.
41 on the 14th November, 1960 and
state:

(a) whether Government have since
considered the report of Investigation
Committee which investigated into
the affairs of the Sholapur Spinning
and Weaving Mills; and

(b) i so, the decisions taken there-
on?

The Minister of Industry (Shri
Manubhal Shah): (a) and (b). The
Report of the Committee is still under
Government's consideration.

Fertilizser Plant at Bombay

*1176 / Shri Ram Krishan Gupta:
'LSMPW

Will the Minister of Commerce and
Industry be pleased to refer to the
reply given to Starred Question No.
355 on the 22nd November, 1960 and
state:

(a) whether the agreement for
setting up fertiliser plant at Bombay
has since been signed; and

(b) if so, the details thereof?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) Not, yet.

(b) Does not arise.

Chinese Residents in Calcutta
*1182 Shri P. C. Borooah: Will the
Prime Minister be pleased to state:

(a) whether the Chinese Consul
General in Calcutta lodged a protest

with Indian authorities against alleged
maltereatment and prosecution of
some Chinese students of that City;

(b) if so, what are the precise alle-
gations; and

(c) whether the accusation is cor-
rect?

The Parliamentary Secretary to the
Minister of Exiernal Affairg (Shri
Sadath Alli KEhan): (a) to (¢). The
Chinese Consul General at Calcutla
represented to the West Bengal Gov-
ernment against orders served on
certain Chinese nationals 1o quot
India and consequent arrest of a
Chinese under the Foreigners' Act.

Low and Middle Income Groups
Honsing Schemes

*1183. Shri L. Achaw Singh: Will
the Minister of Works, Housing and
Supply be pleased to state;

(a) whether it is a fact that persons
in low and middle income groups arc
granted loans of Rs 8,000 and 20,000
respectively for construction of their
houses;

(b) whether the loanees have to face
considerable difficulties as loans are
given in instalment and lot of time is
taken in the completion of the formali-
ties;

(¢) whether the loanees in the low-
income group find it difcult to build
@ house with the meagre amount; and

(d) whether there is any proposal to
raise the amount of loan for persons
in the low-income group?

The Deputy Minister of Works,

Housing and Supply (Shri Anii K.
Chanda): (a) Yes.

(b) Completion of certain formali-
ties by the loanees. and releass of
loans in suitable instalments. has to
be insisted upnn to safeguard Gov-
ernment interests and prevent mis-
use of funds.

(c) The quantum of loan-assistance
admissible under the Low Income
Group Housing Scheme s conddered
reasonable.
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(d) Does not arise in view of reply
to part (c) above.

Magnesite Refractory Bricks

*1188. Bhri Narasimhan: Will the
Minister of Commerce and Industry
be pleased Lo state:

(a) whether the quantity of magne-
site refractory bricks required by the
iron and steel projects in the country
during the Third Five Year Plan
period has been estimated;

(b) the total quantity for which
licences have been issued up till now
for production of magnesite bricks;
and

(¢) whether a statement will be
laid on the Table giving the names of
the parties to whom licences have so
far been issued?

The Minister of Industry (Shri
Manubhai Shah); (a) Yes, Sir.

(b) 2,55,400 tons per annum for all
basic bricks including magnesite re-
fractory bricks. It is open to the
manufacturers to adjust the type of
basic bricks according to demand.

(¢) A statement is laid on the Table
of the House. [Seec Appendix 1V,
annexure No. 28].

‘Geophone’

#1193. Shri Ram Krishan Gupta:
Wil] the Minister of Labour and Em-
ployment be pleased to refer to the

reply given to Unstarred Question No.
17 on the 14th November, 1860 and
state:

(a) whether Government have re-
ceived fuller detalls from  Soviet
authorities regarding a  device called
“Geophone” capable of predicting at
Jeast six hours in advance 8 blowout
0" ~ca) and gas which is a great threat
to miners; and

(b) if so, the details thereof?

The Deputy Minister of Planning
and Labour and Employment (Shri
L N. Mishra): (a) and (b). Govern-
ment are in  correspondence with
Soviet authorities in the matter. De-
tails are not yet available.
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Chemical Manure for Tea Industry

*1195. Shri P. C, Borooah: Will the
Minister of Commerce and Industry
be pleased to state:

(a) what is the tota] requirement
of chemical manure for the Indian Tea
Industry for 1961;

(b) whether the full quantity is be-
ing made available to the industry;
and

(c) if not, the reasons for the same?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) to (c). The question will be ans-
wered by the Minister of Food and
Agriculture on a subsequent date,

Russian Atlases

*1196 Shri P. G. Deb: Will the
Prime Minister be pleased to state:

(a) whether any Russian atlases
showing Indian territory as Chinese
were bought into India;

(b) if so, whether those were con-
fiscated under the Sea Customs Act;
and

(c) whether it is a fact that these
Russian atlases were circulated in
India by the Russian Embassy re-
cently?

The Parliamentary Secretary to the
Minister of External Affairs (Bhri
Sadath Ali Khan): (a) No irstances
of copies of the atlas having been
imported for sale or distributing in
India, have come to Government's
notice.

(b) Does not arise.
(¢) Not to our knowledge.
Allocation for Handicrafts during the
Third Filve Plan

e1197 [ Shri Ram Krishan Gupta:
"\ Shri Rameshwar Tantia:

Will the Minister of Commerce and
Industry be pleased to state:

(a) what iz the final allocation
agreed to by the Plamning Commis-
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sion for handicrafts during the Third
Five Year Plan; and

(b) what was the allocation sug-
gested by this Ministry?

The Minister of Industry (Shri
Manubhai Shah): (a) and (b). The
Planning Commission have made a
tentative allocation of about Rs. 8
crorqp for handicrafts in the Third
Plan. The revised plans of the State
Governments and the central pro-
gramme for the development of
handicrafts in the Third Plan are be-
ing examined and the final allocation
wil] be decided in due course. The
estimated requirement is about Rs. 12
crores.

Cement for Tea Industry

*1198. Shri P. C. Borooah: Will the
Minister of Commerce and Indastry
be pleased to state:

(a) what is the total requirement
of cement for the Indian Tea Indu.-
try for 1061;

(b) whether full quantity is being
made available to the industry; and

(c) if not, the reasons therefor?

The Ministey of Induastry (S8hri
Mannbhal S8hah): (a) to (¢). A state-
ment is laid on the Table of the
House. [See Appendix IV, annexure
No. 28]. °

Indo-Pak, Border Incldents

( 8hri Ram Krishan Gupta:

} Shri Balmiki:
6. Shri Pangarkar:

[ Shet D. © Sharms.

Will the Prime Minister be pleased
to state:

(a) the details of the Indo-Pakistan
border incidents which have taken
place so far during the year 1960-61;

(b) the extent of damage to life and
property; and

(c) the teps takem by Government
in the matter?

The Prime Minister and Minister of
External Affairs (Shri Jawaharial
Nehru): (a) and (b). Details of bor-
der incidents upto October, 1860 have
already been supplied to the House.
A statement showing details of border
incidents for the period November,
1960 to February 106! is laid on the
table of the House. [See Appendix
IV, annexure No. 30].

(c) Action taken by the Government
as regards these border incidents is
mentioned in column 5 of the state-
ment. Besides this, these incidents
ere also taken up at the monthly
meetings of the Distriet Officers and
the Sector Commanders as provided in
the “Ground Rules”.

Streptomycin

2469. Shri Pangarkar: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether any assessment as to
the present and future requirements
of streptomycin has been made; and

(b) if so, the resull thereof?

The Minister of Indasiry (Shri
Manabhai Shah): (a) Yes.

(b) The current demand for strepto-
mycin and dihydrostreptomycin is
estimated at 100 tons, per annum.
The requirement at the end of the
Third Five Year Plan is estimated to
be about 150 to 200 tons. per annum.

Hindastan Insecticides Lid.

2470. 8hri Vasudevan Nale: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether there are possibilities
to increase préduction in the Hindustan
Insecticides Ltd.;

(b) whether it is a fact that the
demand for inlermediate products
manufactured there, such as Mono-
chloro Benzene, Cliloral and Dichloro
Benzene is going up; and

(c) if so, whether there is any plan
to Increase. their production?



7867 Written Answers

The Minister of Industry (Shri
Manubhai Shah): (a) Yes.

(b) In the recent past there has *

been an increase in the enquiries re-
garding sale of Monochloro Benzene,
Chloral and para Dichloro Benzene.
‘The supplies however are limited to
the quantitics surplus to the require-
ments of manufacturing DDT. There
is negligible demand for Ortho-
Dichloro Benzene. .

(c) The plans are being formulated
on the basis of figures of requirements
of DDT and other intermediate pro-
ducts estimated by the Development
Wing.

Paper Mill at Nangal

2471, Shri Daljit Singh: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether there is any proposal to
set up a paper mill at Nangal in
Punjab; and

(b) if so, the details thereod?

The Minister of Industry (Shri
Manubhat Shah): (a) No, Sir.

(b) Does not arise.

Black-Listing of Contractors in Orissa

2472, Shri Kumbhar; Will the Minis-
ter of Works, Housing and Supply be
pleased to state:

(a) whether a black-list register for
the contractors involved in misuse of
Government money and materials for
construction of buildings and other
projects in Orlssa State is being main-
tained there; and

(b) if so, the number of such cases
during the Second Five Year period so
far in that State, district-wise?

The Minister of Works, Housing and
Supply (Shri K_ C. Reddy): (a) and
'b). Informiffon is being collected.

Unempioyed in Delhi

2473. Shri D. C. Sharma: Will the
Minister of Labour and Employment
be pleased to state:
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(a) the comparative figures of the
registered unemployed during the
fourth quarter of 1980 in Delhi; and

(b) the number of unemployed
graduates, intermediates and matricul-
ates registered during the same period?”

The Deputy Minister of Labour
(Shri Abig AlbD: (a) y

—— —

Month No. of registrations
effected during the month
(all categories)
I 2
1960
October 5,607
November 6,687
December 7.857
(b) o
Category No. of registrations of
educated applicants
during the quarter Oct-
Dec. 1960.*
T 2
Graduates 1,208
Intermediatcs 703
Matriculates 5,804
Total: 7,712

*Monthly figures arc not available.
Review of Punjabi Books by All India
Radio

2474. Shri D. C. Sharma: Will the
Minister of Information and
Broadcasting be pleased to state:

(a) how many Punjabi Books were
reviewed by All India Radio in 1960;
and

(b) how many of these books were
by Indian authors and how many by
Pakistani authors?

The Minister of Information and
Broadcasting (Dr. Keskar): (a) and
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(b). Twenty-four Punjabi books by

Indian authors and one by a Pakistani

author were teviewed over All India

Radio in {960
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Woielhauryhm

%% Shri l.un Krishan Gupta:
s {sm At Sidgh Sarhadi:
Will the Minister of Commerce and
Industiry be pleased to state:
(a) whether the Punjab Govern-
ment has approached the Central
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Government for setting up watch
factory in the State; and

(b) if so, the decision taken there-
on?

The Minister of Industry (8hri
Manobkai Shah): (a) and (b). Four
Small Scale units from private parlies
in Punjab State for manufacture of
watches (with an initial capacity of
12,000 watches per year each) have
been approved by Government,

Solvent Extraction Plants

7 J Shri R. C. Maghi:
"7\ Shri Subodh Hansda:

Will the Minister of Commerce and
Industry be pleased to state:

(a) the nameg of the leading firms
whose schemes for manufactude of
continuous type of solvent extraction
plants have been approved; and

(b) when these plants are expeoicd
to be established and start production?

The Minister of Industry (Shri
Manubhal Shah): (a) The schemos of
the following parties have been ap-
proved by Government.—

(1) M/s. Walchandnagar Indus-
tries Ltd, Construction House,
Ballard Estate, Bombay-1

(2) M/s. Larsen and Toubro Lid,
1. C. House, Dougull Road,
Ballard Estate, Bombay-1,

(3) M/s. Vasant Industrial and

247

Engg.. Works, 470-71, Worll
Road, Bombay-18.

(4) M/s. Associatéd Cement Cos.
Ltd., Cement House, 121,

Queen's Road, Bombay-1.

(5) M/s. 0il Corporation of India
Private [td, Bansamandi.
Kanpur, U.P. State.

() M/- Schantung  Agencies,
28A, Ezra Mansions, 10, Gov-

ernment Place East  Cul-

cutia-1
(7) M/s. Scindia Workshop
(Private) Ltd., Dockyard

Road, Mazagson, Bombay-10.
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(b) The first five irms have gone
into production, the remaining two
firms are likely to' go into production
by the end of 1961.

wrea fam 7 freqdon o ferat &
fd 2sfmm www

ves. o feafy fia: wn
gwale w41 Wevqew-w @ HAN TE
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e qET F I fam grer wad
o W ) Pomd frearfosi & faa
v wrefias o fag ag ¥

Naga Rebels

2479 Bhri Raghunath Singh: Will
the Prime Minister be pleased to state:

(a) whether Naga village guards
who were co-operating with the ad-
ministration had an encounter with
Naga hostiles on the 16th Jsanua-y,
1981 ten miles from Kohima and
many fire-arms and important letters
were found; and

(b) if so, the details of the incident?

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): (a) and (b). On the 186th
January, 19861, a Village Guard
petro]l from Kohima had an encounter
with approximately 15 hostiles in an
area four miles North-East of Kohima.
The Village Guardg opened fire but
the hostiles managed to escape. In
the encounter, three hostiles were
wounded. Two of them are reported
to have died subsequently. The Vil-
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lage Guards captured six rifles, one
muzzle-loading gun, some ammunition
and documents. g

C.P.W.D Workcharged Staff in West
Bengal

2480 Shri Tangamani: Will the Min-
ister of Works, Housing and Supply
be pleased to state:

(a) whether it is a fact that many
workcharged staff of the Central
P.W.D. were transferred along with
the works from the West Bengal
PWD.,;

(b) whether it is a fact that service
rendered by such staff under the State
P.W.D. has been counted for purposes
of seniority, confirmation etc.;

(c) if so, whether it is a fact that the
benefit of State P.W.D. service is not
being given for purposes of penaion
and gratuity; and

(d) if so, the reasons therefor?

The Minister of Works, Housing
and Supply (Shri K. C, Reddy): (a)
Yes.

(b) Yes.

(¢c) and (d). The matter is wunder
consideration.

Uniforms to Workcbharged Staff of

CPWD.

2481. Shri Tangamani: Will the
Minister of Works, Heusing and Sup-
ply be pleased to state:

(a) whether it is a fact that cer-
tain categories of workcharged staff
of the CP.W.D. are provided with
uniforms;

(b) if so, whether they are paid
washing allowance; and

(c) it not, the reasons therefor?

The Minister of Works, Housing and
Supply (8hri K. C. Reddy): (a) Yes

(b) Yes. Orders sanctioning wash-
ing allowance have recently been
issued on the basis of the Pay Com-
mission's recommendsations.

(¢) Does not arise.
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Ce-operative Industrial Estates in
Ludhiang )

2483. Bbri D. C. SBharma: Will the
Minister of Commerce and Indusiry
be pleased to state:

(a) whether it is a fact that Indus-
trialists in Ludhiana (Punjab) have
started building Industrial Estates on
co-operative basis; and

(b) if so, whether any technical
advice or any other aid is being given
to this co-operative enterprise?

The Minister of Industry (BbM
Manubhai Shah): (a) and (b). Some
Industrialists of Ludhiana District are
contemplating to start an Industrial
Estate in Jogiana Village as a joint
venture. This is not on co-operative
basis. The Industrialists have pre-
pared a plan which is being scruti-
nised by the Town Planner, Punjab
Government.  After the plan has
bee approved, a detailed scheme
would be submitted to tNe Govearh-
ment for technical approval. All
possible facilities would be afforded to
this industrial estate when it comes

up.
Reid Chest Howpital at Shillong

2484. Shri P. C. Borooah: Will the
Minister of Rehabllitation and Mine-
rity Affairs be pleased to stag:

(a) whether it is a fact that a grant
has been made to Assam Government
for the purchase of equipment for the
New T.B. Ward for Displaced Persons
in the Reid Chest Hospital at Shillong;
and

(b) if ad, how much?

The Deputy Minisier of Rehabilita-
tion (Bhri P. 8. Naskar): (a7 N (W).
Yes. A grant of Rs. 7,000 has been
sanctioned for the provision of cquip-
ment and waler supply in the new
T.B. Ward at the Reid Chest Hospital,
Shillong.

Development of Industries in U.P.

2485, [ Srl Kallka Singh:
" | Shri Sarju Pandey:

Will the Minister of Commerce and
Industry be pleased to state:

(a) the amoupits of Ceniral assist-
ance authorised so0 far during the
SBecond Five Year Plan period for
development of different Industries In
UP. State;

(b) whether U/P. Government has
indicated to the Central Government
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the special necessities of certain back-
ward areas in UP.; and

(c) if so, what are the areas and
help given to them?

The Minister of Indusiry (Shri
Manubhai Shah): (a)

Name of Industry Amount  Amounts sanc-
of Central tioned allocated
assistance for 1960-61
sanctioned
during the
first 4 year:
of the Se-
cond Plan
(vig. 1956-

57 to 19-
59-60)

Large & Medium 110-76 60-74(Sanctioned)
Industries

(Rs. in Lakhs)

Co-operative Sugar

PFactories 38-00 22-0o0(Allocated)
Small Séale In-

dustrics 251-8o 56-0o(Allocated)
Sericulture 10°86 2-16(Sanctioned)
Handicrafts 28-15 15-04(Sanctioned)
Handloom Indus-

try 19784 45-oo(allocated)
Industrial Bstates  65-68 25:00 (allocated) §
Khadi and Village

Industries. 3 1113°68 77-91(allocated)

(b) Yes, Sir.

(c) 1. Five Industrial Estates have
been sanctioned for backward areas
in the U.P. and these Estates will be

located at Deoria, Basti, Bijnore, Etah
and Jhansi.

2. The following schemes have been
sanctioned for the development of
small scale Industries in certain back-
ward and underdeveloped areas of
U.P.:

(i) Training-cum-production Cen,
tres in areas of Community
Development Blocks in UP.

(ii) Model wire netting centres
at Varanasi.

(iii) Three mobile blacksmithy
units one each at Varanasi,
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Faizabad and Gorakhpur.

(iv) Three mobile carpentry units
ance each at Varanasi, Faiza-
bad and Gorakhpur.

(v) Pilot centre for footwear,

3. A scheme for organising the
Woollen Carpet Industry at Mirzapur
and Bhadohi submitted by the U.P.
Government was approved and  is
under implementation.

Export and Import Licences

2486, Shri Aurobindo Ghosal: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) whether any firms have been
black-listed for indulging in mal-
practices in obtaining export and im-
port licences in 1980; and

(b) if so, how many and what are
their names?

The Minister of Commerce (Shri
Kanungo): (a) Yes, Sir.

(b) 84. It has not been the usual
practice to publicize their names.

Pay BScales in Government Presses

2487. Shri Muhammed Elias: WN!
the Minister of Works, Housing and
Sapply be pleased to state:

(a) whether the recommendations of
the Pay Commission have been im-
plemented fully in his department;

(b) whether the pay scales in Gov-
ernment presses in different places are
the same;

(c) whether the pay scales of Store_
Keepers of Delhi and Santragachi
Government presses are the same;
and

(d) if not, the reasons therefor?

The Minister of Works, Housing and
Supply (Shri K. C. Reddy): (a) to (c).
It is presumed that part (a) relates to
the Printing and Stationery Depart-
ment.
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The recommendations of the Central
Pay Commission (1957-58) which have
been accepted by the Government of
India and are applicable to the Print-
ing and Stationery Department, in-
cluding the pay scales of various cate-
gories of employees of Government
Presses, have been implemented. The
pay scales of various posts in Gov-
ernment Presses are the same irres-
pective of the place where the Press
is located. There is no Government
of India Press at present at Santra-
gachi. Only a Wing of the Govern-
ment of India Press, Calcutta, is
functioning there and an Upper Divi-
sion Clerk Incharge (Stores) looks
aftey the Stores there. The revised
scale of pay of this Upper Division
Clerk Incharge (Stores) is the same
as in- other Government of India
Presses. There is no post at present
of General Store-keeper in the Santra-
gachi Wing.

(d) Does not arise.

Refugees from Tibet in N.EF.A.

2488, Shri P. C. Borooah: Will the
Prime Minister be pleased to state:

(a) whether it is a fact that a Targe
number of Tibetan refugees have en-
tered the N.EF.A. region recently;

(b) if so, the reasons therefor; and

(c) the steps taken to give asylum
to them?

The Prime Minister and Minister
of External Affairs (Shri Jawaharial
Nehru): (a) The number of Tibetan
refugees who entered N.EF.A. during
the month of December, 1960 and up-
to 14th January, 1961, upto which
date figures are available, is 861 and

463 respectively.

(b) and (c). The Tibetan refugees
have been coming to India in view of
the disturbed conditions in their own
country. On entry into NEF.A_ the
refugees are dis-armed and given
essential medical aid. They are pro-
vided with rations and shelter and
are evacuated to a central location in
the Dhvision for dispersal to a select-
ed rchabilitation site or camp  Thaose

among them who are skilled workers
and craftsman are found suitable em-
ployment to pursue their trade. Un-
skilled workers are found employ-
ment on road projects and as mule-
teers. A small number is being
settled on land.

Value of Work done by Departmental
Agencies and Contractors

[ Shri L. Achaw Singh:
2489.  Shri Kumbbar:

Will the Minister of Works, Housiag
and Supply be pleased to state:

(a) the total value of work done
through departmental agencies and
value of work done through contrac-
tors during 19590-60 and 1960-61 in the
central sector; and

(b) the number of coniractors
blacklisted so far and the reason
therefor?

The Minister of Works, Housing and
Supply (Shri K. C. Reddy): (a)

o S ——

Ycar Value of work  Valuc of work
executed th-  exccuted th-
rough depart- rough contrac-
mental agencies  tors

Rs. Rs.
1959-60 3.03.71.791  1R,55.31,679
1960-61
(Upto end
of Jan.
'61) 1,95,66.960  13.17,98,242

(b) Twelve contractors of the Cen-
tral Public Works Department bave
been blacklisted for doing substand-
ard work, unauthorised disposal of
Government materials etc.

Industrial Estates in Andhra FPradesh

2490. Shri Rami Reddy: Will the
Minister of Commerce and Indusiry
be picased to state:

(a) whether it ix a fact that the In-
dustrial Estates a¢t Sanatnagar, Visha-
kapatnam, Vijayawada, Samalkot and
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Nandyal in Andhra Pradesh are being
expanded;

(b) what is the cost of each of the
programmes at these Estates as per
the original estimates;

(c) what ig the cost of the expand-
ed programme,;

(d) whether the State Government
have requested the Centre to approve
the sanction the increase outlay oa
these schemes; and

(e) if so, the action taken in the
matter?

The Minister of Industry (8Shri
Manubhai Shab): (a) Only the Indus-
trial Estates at Sanatnagar, and
Vijayawada were expanded during
the course of the Second Five Year
Plan,

(b) The cost of the estates as ap-
proved by the Centre is as under:

Rs. in lakhs
1. Sanatnagar 2000
2. Vishakapatnam 20°00
3. Vijayawada 2000
4. Samalkot 7:00
5. Nandyal 3-00
Total 70°00

P —

{c) The cost of the expanded pro-
gramme of the Industrial Estates is
given below:

Rs. in Jakhs
1. Sanatnagar 4747
2. Vijayawada 2-33
Total 49-38_‘—

(d) Yes.

(¢) The Andhra Pradesh Govern-
ment along with other State Govern-
ments have been informed that ne
extra funds could be made available
from the Centre for the purpose of
expansion. They have been advised
tor meet the increased outlay by ad-
justment within their over-all Annual
Plan Ceilings.

Loans to Cooperative Socleties

2491. Shri Rami Reddy: Will the
Minister of Commerce and Industry
be pleased to state:
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(a) whether the State Government
of Andhra Pradesh has recently sent
a scheme for giving working capital
loans to primary co-operative gocieties
from cess funds;

(b) if so, the reaction of the
Centre,

(c) action taken in the matter by
the Centre; and

(d) what is the Cenfral assistance
received by the State in the matter?

The Minister of Industry (Shri
Manubhai Shah): (a) Yes, Sir, in res-
pect of Co-operative Societies in a few
districts,

(b) to (d). Matter is still under
consideration.

Central Drug Research Institute,
Lucknow

2492, S8hri D. C. Sharma: Will the
Minister of Commerce and Industry
be pleased to state:

ta) whether there is any proposal
to coordinate the activities of the
Central Research Institute, Lucknow
and the Central Drug and Medicine
Plant at Rishikesh; and

(b) if so, the details of the same?

The Minister of Industry (Shri
Manobhai Shah): (a) and (b). There
is no proposal at present to coordinate
the activities of the Central Drug Re-
search Institute, Lucknow and the
proposed  Antibiotics Plant at
Rishikesh.

Manufacture of Tractor

Shri Bishwanath Rey:
2483 ( Shri Aurobindo Ghosal:
Shri Mahammed Elias;

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether any firm has applied
for/oblained a licence to set up a new
factory for the manufacture of trac-
tors; and

(b) if so, the details thereof?
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The Minister of Industry (Shri
Manubhai Shah): (a) and (b). The
following are the details of schemes
licensed under the Industries (Deve-
lopment and Regulation) Act, 1851
for the manufacture of agricultural
trtctors

Nam}: or the
firm

Dcmls of Licence

1. M 'S. Goodearth Licensed for manu-
Co., New Delhi facture of 2,000 Nos.
per anmum of ‘Eicher’
tractors in 12—18
- DBHP and 20—30
DBHP ranges. Loca-

tion: Punjab.

2. M'S. Mahindra Licensed for manufa-
and Mghindra ture of 3500 Nos.
Ltd., Bombay. per annum of David

Brown  tractors in
12--18 DBHP, 20—30
DBHP and 35 & above
DBHP ranges.

tion: Maharashtra. Thc
firm have reported that
their collaboration with
the U.K. Company has
fallen through and they
are negotiating  with
other foreign companics
for technical collabora-
tion.

3. M'S. Amnlﬁnrn- Licensed for manufac™

tions (P)Ltd., ture of 3500 Nos. pef
Madras. annum of  Ferguson
tractors in  20--30

DBHP and 35 & above

DBHP ranges. Loca-
tion: Madras.

4.M S. Tractors Lincesed for manufactur®

& Bulldozers  of 1000 Nos. per annum
P)1ud, of Zetor tractors in 3§
Bombay. & above DBHP range.

Lounon Gu jarat.

Besides there one more lppl:ca-
tion under the Industries (Develop-
ment and Regulation) Act, 1951 for
the manufacture of agricultural trac-
tors is at present, under consideration.

Jute Mill in Assam

2494. Shri Iadrajit Gupta: Will the
Minister of Commerce and Indusiry
be pleased to state:

(a) whether a new Jute Mill is to
be established on a cooperative basis
at Silghat, Assam; and

(b) the details of the scheme?

The Minister of Industry (Shri
Manubhai Shab): (a) and (b). An
application for an industrial licence
for this purpose has been approved by
Government. The proposed jute mill
will have an installed capacity of 160
Jooms for the manufacture of gunny
bags and hessian products.

Plan Expenditure in Madras State

2495. Shri Tangamani: Will the
Minister of Planning be pleased to
state:

(a) whether the amount set apart
for Madras State for the Second PFive
Year Plan has been spent in full;

(b) if not, what is the shortfall;

(c) whether the expenditure re-
quired for the completion of the
Second Five Year Plan Schemes for
Madras State will be provided in the
Third Five Year Plan; and

(d) if so, whether a statement will
be laid on the Table giving the
details?

The Deputy Minister of Planning
(Shri 8, N. Mishra): (a) and (b).
Figurey of actual expenditure are not
yet available.

(¢) and (d). Statement indicating
the details furnished by the Govern-
ment of Madras for the final report
on Third Plan is laid on the Table of
the House. |See Appendix IV, annex-
ure No. 31].

Employment of Educaled Persons

2488. Shri Tangamasi: Will the
Minister of Labour and Empleyment
be pleased to state:

(a) whether more educated regis-
tered unemployed were employed
during the second half of 1960 as
compared to the first half; and

(b) if so, the number in each state?

The Deputy Minister of Labeur
(Bhri Abld All): (a) Yen
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(b).
State No. of placements of
educated®*  appli-
cants during
Jan.—June July—Dec.
1960 1960
1 2 3
.Andhra Pradesh 4,177 5,256
Assam 316 419
Bihar 1,182 1;058
Delhi 1,594 1,482
Gujarat 2,165 § 2,979
Himachal Pradesh 287 347
Jammu & Kashmir 112 201
Kemala : 2,113 3,580
Madhya Pradesh 1.484 2,427
Madras 6,190 10,683
Maharashtra 5.K37 5.708
Manipur. 76 82
Mysore 3299 3.927
Orissa 781 1,018
Pondicherry 14 50
Punjab 4,314 6,102
Rajasthan 32,77 7,652
Tripura . 244 114
Uttar Prasdesh 5,419 7,167
West Bengal . . 1,330 1,375

ALL INDIATOTAL 44,181 61,627

* Matriculates and above.

Tea Production in Kerala and Madras

2497, Shri Tangamani: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the production of tea in Kerala
.and Madras State both in quantity
.and value during the years 1968 to
1960, (year-wise);

(b) the area under tea cultivation
in each of the States in each of the
above years; and

. (¢) the quantity and value of tea
exported during the above years from
Madras State and Kerala?
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The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):

(a) KERALA MADRAS
Quantity Estimated® Quantity Esté:.m-
te
(mn.lbs.) value in (mn.lbs) value in
Year crores crores

1958 81-63 17-96 76-61 16-85
1959 7848 17-42  72:77 1615
1960 84:15s 19°19 82:37 1Bv78

*Based on the combined average
price per 1b. for teas sold at Cochin
and London auctions during the res-
pective seasons,

(w)
YEAR KERALA MADRAS
(as at 315t March) (acres) (acres)
1958 97,004 76.458
1959 97,296 78,608
1960 98,084 80,27

(¢) It 1s not possible to give statis-
tics regarding exports of tea from
Madras and Kerala as the teas includ-
ing tea produced in Mysore are ship-
ped through the Port of Cochin with-
out any distinction based on the State
of origin.

Production of Cars

2498, Sbri Tangamani: Will the
Minister of Commerce and Industry
be pleased to state:

(a) Whether it is a fact that M/s.
Standard Motors, Vandalur, Madras
State have approached Government .
with a programme to increase produc-
tion of cars; and

(b) if so, the broad outlines of the
programme?

The Minister of Imdustry (Bhri
Manubhal Shah): (a) and (b). M/s.
Standard Motor Products of India
Ltd., Madras, have applied for a
licence under the Industries (Deve-
lopment and Regulation) Act, 1951,
for increasing their existing installed
capacity for the manufacture of
Standard ‘10" Standard Herald cars



7885 Written Answers CHAITRA 8, 1883 (SAKA) Written Answers 7886

to 6000 Nos. per annum and also for
undertaking the manufacture of
Standard (1-ton) trucks upto 1500
Nos. per annum.

Dock Mineral Cooperative Society
Ltd.

2499. Shri Elayaperumal: Will the
Minister of Labour and Employ-
ment be pleased to state:

(a) whether Government have re-
ceived any representation from the
Dock Minera]l Cooperative Society
Lid. (Madras); and

{b) if so, what action "has been
taken on it?

The Deputy Minister of Labour
(Shri Abid All): (a) Yes.

{b) The Socicty has alrcady been
listed as an emplover by the Madras
Dock Labour Board. As regards list-
ing of the member workers of the
Sociely, the Board has been reguest-
¢d 1o consider the matter sympatheti-
cally.
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(m) @Y7 (9). 937 gt ady 325

Export of Tea from South India

2501. Shri P. C. Borooah: Will the
Minister of Commerce and Industry
bi pleased to state:

(a) whether exports of tea from
South India during the ten months
ended January, 1861 showed a decline
ax comparcd 1o the cbrresponding
period 1n the preceding year; and

{b) if so, what were the main
reasons for this decline?

The Deputy Minisier of Commerce
and Indusiry (Shri Satish Chandra):
(a) and (b). While there was a
decline in the exports of tea from
South India during the ten months
ending January 1981 to the cxtent of
3.36 million ]bs. as compared ‘c the
corresponding period a year before,
exporis during the calendar ycar 1980
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were higher by 2,26 million 1bz, over
those of 1959. There is no firm trend
10 show that exports of tea from
South India are declining.

Export of Indian Tea to UK.

2502. Shri P. C. Borooah: W:ll the
Minister of Commerce and Industry
be pleased to state:

(a) whether tea imports into the
UK. from India during 1960 have
shown a decline, if so how does it
compare with that during 1959; and

(b) what are ihe reasons for the
decline?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) Imports of Indian tea into the
U.K. during the ycar 1960 amounted
to 259:36 million lbs, compared to
284.16 million Ibs. during 1959, there-
by showing a decline of 2430 million
1bs.

(b)Y Lesser availability of Indian
teas due to decline in  production
caused by drought conditions in North
East India during the carly months
of the year was the primary reason
for the decline in imports,

Settlement of Tibetan Refugees in
Ladakh

2503. Shrimati Maimoona Sultan:
Will the Prime Minister be pleased
to state:

(a) whether Government have
finalised a scheme (o settle  about
1.000 Tibetan refugees in Ladakh; and

{b) if so. what are the outlines of
the scheme?

The Prime Minister and Minister
of External Affairs (Shri Jawaharlal
Nehru): (a) and (b). It is proposed
to settle on land in Ladakh about 700
Tibctan refugees who were working
on Leh-Kargil road till November
1960. The area where they are to be
settled has still to be surveyed and a
proper scheme formulated.
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Praga Tools Corporation Lid.

2504 Shrimati Maimoona Sultan:
Will the Minister of Commerce and
Industry be pleased to state:

(a) whether the Praga Tools Cor-
poration Ltd., is proposcd to e shift-
ed from Secunderabad to Maulali in
Hyderabad;

(b) if so, what is the cost involved;
and

(¢) what progress has been made in
that direction sp far?

The Minister of Industry (Shri
Manubhai Shah): (1) to (¢). Under
the expansion programme, Praga Tools
Corporation proposce to sct up a new
factory with facilities also for deve-
loping ancillary industries to feed the
main factory with components. To
build the new factory promises land
ncar Moulali Railway Station is under
acquisition. The total cost of expan-
sion  programme is  cstimated at
Rs. 123 lakhs. With the approval of
Government, the Praga Tools Corpoe-
ration Lid., have cntered into techni-
cal collaboration with three UK.
firms for undertaking manufacture of
new items like lathe chucks, drill
chucks, tool and cutter grinders ete.
A portion of machinefy requlred has
been ordered. An agreement has also
been entered into for technical colla-
boration with Poland in the Tnew
factory by utilising cridit to the
extent of Rs. 1 erore available under
the Indo-Polish Economic Agreement
signced in May, 1960.

Exhibition of Indian Goods in Kuala
Lumpur and Singapore

2505. Shrima.i Maimoona Sultan:
Will the Minister of Commerce and
Industry be plcased to state:

(a) whether Government of India
have decided to hold exhibitions of
Indian goods at Kuala Lumpur and
Singapore;

(b) il so, when: and

(c) whether i1t is aimed to popu-
larise Indian goods there?
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The Deputy Minister of Commeé¥ce
and Industry (Shri Satish Chandra):
(a) Yes.

(b) Kuala Lumpur—from 13-4-1961
1o 28-4-1961,

Singaporoe—{from 19-5-1961 {o 4-6-
1961.

(c) Yes,
C P W.D. Staff

2506. Shri Tangamani: Will the
Ministcr of Works, Housing and Sup-
ply be pleased to state:

(a) the number of employees of the
Contral Public Works, Departinent in
whose case there has been a break in
service for participation in the Cuntra!
Government employvees strike of July,
1960; and '

tb) whether the break in their ser-
vice has been condoned?

The Minister of Works, Housing
and Supply (Shri K. C. Reddy): (a)
Nine.

(b) The matter is under consider-
ation.

C.P.W.D Staff on Depulation to New
Delhi Municipal Committee

2507. Shri Tangamani: Will the
Minister of Works, Housing and
Supply be pleased to state:

(a) whether the Central Public
Works Department workers who have
been scnt on deputation  to the New
Delhi Municipal Committee have been
supplied with statement of Workmen
Contributory Provident Fund and
General Provident Fund accounts for
the period they were employed in the
Central Public Works Department; and

(b) if not, the reasons therefor?

The Minister of Works, Housing
and Supply (Shri K C. Reddy): (a)
and (b). Subscribers to  Workmen's
Contributory Provident Fund are given
pass books in which accounts are
entered annually. Out of 80 sub-
scribers, the pass books of 81 have
beer. completed for the period of their

service in the Central Public Works
Department. The remaining 9  pass
books have not yet bean received from
the employees through the New Delhi
Municipal Committee.

As regards General Provident Fund
accounts, the information is  being
collected and will be laid on  the
Tahle of the Sabha.

C.P.WD. Staff on Depulation to Delhi
Municipal Corporation

2508. Shri Tangamani: Wiii the
Minis.er of Works, Housing and
Supply be pleased to state:

(a) whether the Central Public
Works, Department workers who have
been sent on deputation to the Muniei-
pal Corporation of Delhi have been
supplied with statement of Workmen
Contributory  Provident Fund and
General Provident Fund accounts for
the period they were employed in the
Central Public Works Depariment;
and

(b) if not, the reasons therefor?

The Minister of Works, Housing
and Supply (Shri K. C. Reddy): (a)
and (b). Subscribers to the Workmen's
Contributory  Provident Fund are
given pass books in which accounts
are entered annually. The pass books
of all but 25 contributors to the Fund,
who were transferred to the Munici-
pal Corporation from the defunct Ser-
vices Division, have been compleled
for the period of their service in the
Central Public Works  Department.
The pass books of the other 25 sub-
scribers could not be completed. as
they have not yet been received from
the Corporation.

As regards General Provident Fund
accounts, the information is being col-
Jected and will be laid on the Tatle of

the Sebha.
Quarters in Srinivaspuri

2509. Shri Kunhan: Will the Minister
of Works, Housing and Sapply be
pleased to state:

(a) whether quarters in Srinivaspur|
Colony have been occupied:
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(b) if so, the number occupied;

(¢) the number still unoccupied; and

(d) whether water connections have
been given to these quarters?

The Minister of Works, Housing
and Supply (Shri K. C. Reddy): (a)
Yes.

(b) 1,188.
(c¢) Nil

(d) Yes.

Plantation Labour Housing

2510. Shri P. C. Borooah: Will the
Minister of Works, Housing and Sup-
ply be pleased to state:

fa) what is the total amount pro-
vided for Plantation Labour Housing
in the Second Five Year Plan;

(b) whether the whole amount has
been disbursed; and

(¢) if not, the reasons for the same?

The Depuly Mhister of Works,
Housing and Supply (Shri Anil K.
Chanda): (a) A sum of Rs 2 crores
was originally provided in the Second
Five Year Plan for Plantation Labour
Housing Scheme. This amount was,
however, subsequently reduced to
Rs. 51 lakhs as a result of the re-
appraisal of the Plan and inadequatle
response from the Planters.

(b)Y No.

(¢) (i) In manv cascs the planters
have to deposit their Title deeds etc.
with their Bankers against advances
for their normal working expenses,
and they find it difficult to offer ade-
quate security (in the shape of first
mortgage of their estates or other
immovable property), as prescribed by
State Gbvernments for the grant of
loans under the Scheme.

(il) Inadequate response from the
Planters.
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Subsidised Industrial Housing Scheme
for Tea Plantations

2511. Snei P. C, Borooah: Wil the
Minister of Works, Housing and Sup-
ply be pleased to state:

(a) what is the total amount granted
for subsidised Industrial Hceusing
Scheme for tea plantations during the
Second Five Year Plan;

(b) whether the full amount has
been disbursed; and

(¢) if not, the reasons therefor?

The Deputy Minister of Works,
Housing and Supply (Shri Anil K
Chanda): (a) o (c). There is no
Subsidised Industrial Housing Scheme
for Tea Plantations separately. The
only Housing Scheme for Plantation
Labour at present in operation is the
Plantation Labour Housing Scheme.
The required information in respect of
that Scheme has been furnished to-
day in answer to Unstarred Question
No. 2510.

Rayon Tyre Cord Factory

2513. Shri Achar: Will the Minis'er
of Commerce and Industry be pleascd
to state:

(a) whether it is a fact that an
Indian Company, Century Mill in
Bombay, is collaborating with some
foreign concerns in construcling and
equipping a factory for ravon tyre
cord;

(b) whether Government  have
granted the necessary licences for the
said company: and

(c) if so, the main conditions and
reasons under which the Indian come
pany is granted such licence?

The Minister of Industry (Shri
Manubhai Shah): (a) and (b). Yes,
Sir.

(¢) The licence was granted as a
foreign exchange saving measure to
meet the demeand for tvre cord yarn
which is being imported at present.
The licence is subject to the conditions
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usually imposed on all licences grant-
ed under the Industries (Development
and Regulation) Act, 1951.

Workers” Education Centres

2514, Shri Vasudevan Nair: Wwill
the Minister of Labour and Employ-
ment be pleased to state:

(a) how many Workers' Educatiom
Centres are there throughout the coun-
try and what is their distribution
State-wise;

(b) how many workers are geiting
training from these Centres every
year;

(c) whether the working of these
Centres has been reviewed by the
concerned authorities; and

(d) if so. whether Government are
satisfled that the conditions of life
and study in these Centres are satis-
factory?

The Deputy Minister of Labour
(Shri Abig All): (a) Twelve, one
centre each in the States of Andhra
Pradesh, Bihar, Delhi, Kerala, Madhya
Pradesh, Madras. Mysore, Punjab,
Uttar Pradesh and West Bengal and
two Centres in Maharashtra.

(b) During 1960, 5884 workers were
trained. The total number of workers
trained upto Feb. 1961 is 7314 and the
number under training at present
is 5477.

(c) and (d). Yes.
Allocations of Coa] for Rallways

2515. Shri P. C. Borooah: Will the
Minister of Planning be pleased to
state:

(a) whether in view of the present
coal transport crisis, the Planning
Commission reviewed the allocations
for Railways and other means of
transport under the Third Five Year
Plan;

(b) if so, how far these allocations
are proposed to be enhanced to meet
the increased demand for transport for
coa]l under the Plan; and

(c) how far the revised allocation
will increase the carrying capacity in
terms of ton-miles?

The Deputy Minister of Planning
(Shri S. N, Mishra): (a) to (c). The
transport facilities for the movement
of coa] are at presenl being actively
reviewed both from the point of view
of immediate requirementg as also the
requirements of the Third Five Year
Plan. It is not possible at this stage
to say what adjustments, if any, will
be required in the allocation for coal
transport in the Third Five Year Plan.

Development of Dandakaranya Area

2516. Dr. Samantsinhar: Will the
Minister of Rehablilitation and Minority
Affairs be pleased to state:

(b) whether the Orissa State Gov-
ernment has given a list of proposals
to the Dandakaranya Development
Authority for the developmenti of the
Dandakaranya area; and

(b) if so, how mamw items of the
said proposal have heen accepted by
the Dandakaranya Development
Authority and the cost involved in
each separately?

The Deputy Minister of Rehabili-
tation (Shri P. 8. Naskar): (a) and
(b). The information is being collected
and will be laid on the Table of the
Sabha.

Mandi Rock Salt Mines

2517. Shri Hem Raj: Will the Mia-
ister of Commerce and Industry be
pleased to state:

(a) whether the dry mining oper-
ations for the development of Mu-di
Rock Salt Mines have been completed;

(b) if not, the stage at which these
have reached;

(¢) by what time the work of the
mechanisation will be completed; and

(d) the amount that is being allocat-
ed for this purpose during the year
19617

The Minikster of Indusiry (Shri
Manubhai Shah): (a) to (¢). Dry
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mining operations in Guma Mines are
now in progress, two tunnels have
been completed to ensure the safety
of the miners,

In Drang Mines the scheme of sink-
ing shaft from above has been tem-
porarily stopped on account of the
difficult condition of strata encounter-
ed during the course of the sinking
operation:. It is now propused 10
undertake tunnelling and connect
the main shaft from below. A site for
the dperiing of the tunnel has  heen
selected by the Experts and work is
In Prog.ess.

Mechanised working of the DMincs
in Drang will be undertaken  when
the wet mining scheme is put  in'o
operation. At present the merhonie-
ation is confined to the use of com-
pressors and pumps.

(d) The amount allacated for ‘the
development of both Guma and Drang
Mines during 1961-62 is Rs. 25 lakhs.

Mills in Punjab

2518. Shri Hem Raj: Will the Min::-
ter of Commerce and Industry b
pleasced to state:

{a) the number of cement, paper.
sugar, textile, woollen mills and small
instrument factories proposed to be set
up in Punjab during the Third Five
Year Plan;

(b) how many will be in the public
and private sectors respectively; and

(e) the names of places
these will be located?

The Minister of Industry (8hri
Manubhai Shah): (a) to (¢). As the
Third Five Ycar Plan of the Punjab
has not been finalised so far, it is not
possible {o give the information at
this stage.

where

Industrial Training Centre at Tripura

2519, Shri Bangshl Thakur: Will the
Minister of Commerce and Industry be
pleased 1o state:

(a) whether it is a fact that the
services of the eighteeen employees of
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the Industrial Training Centre, Tri-
pura, have been terminated; and

(b) if so, the details thereof?

The Minister of Industry (Shri
Manubhai Shah): (.Y and (b). The
information is being voliected.

1107 hrs

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

Fiee v oax On Facroey 1 JALGAON

Shri  Naushir Bharucha (East
Khandesno: Sir, under Rule 197, Theg
to call the attention of the Miniioev of
Labour and Employment o the lol-
lowing maticr of urgent publie im-
portance and I request  that he may
make a stalement thereon: —

“The repovted death of (wenty-
th ce personz and injurics tn
oithers in a fire wiuch broke out in
an ol factory at Jalgaon op the
17th Mareh, 19617

The Depuly Minister of Labyur
(Shri Abid Ali): Sir, this matter is
in the State sphere; and we have not
received any official information !rom
them.

Shri S. M. Banerjee (Kanpur): Sir,
I rise on a point of order. My point
of order is simple. This  calling
attention nolice was given with a
particular  motive that the Cenire
might be involved. The Minister must
have seen this calling attention notice.
What is the use of his now saying
that the entire matter is a State mat-
ter?

Mr. Deputy-Speaker: He will give
that information as soon as possible.
What can I do now, if he say; that
that information is not readily avail-
able?

Shri Abid Ali: As soon as this notice
was received from the Lok Sabha
Secretariat, we wrote to it saying that
this was in the State's sphere.

Mr. Deputy-Speaker: When there
was a calling attention notice, soms
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concrete steps must have been taken:
either on the telephone or by some
other way they should enquire.

Shri Abid Ali: We sent a wire to
the State Government and we have
not received any reply.

Mr. Deputy-Speaker: In such cases,
when hon, Minister has the informa-
tion that communication is not com-
ing or the information required would
not be available by the time the call-
ing attention notice or any  other
notice would be coming up, it would
be better if he informs the Lok
Sabha Secretariat so that this  item
may not be fixed for  that day but
might be put off for some other.

Shri Abid Ali: That was done.

Shri Naushir Bharucha: Here is a
case, Sir, where it s reported that 23
persons lost their lives. This may be
held over till informalion is obtained-

Mr. Deputy-Speaker: Surely. lie
has promised that as soon as he gets
the information, he will inform  the
House.

Shri Abid Ali: I may submit that in
matters which are within the State
sphere, if we bother them too much,
they do not like it also. ... (Inferrup-
tions).

Mr. Deputy-Speaker: That is a
different question, not to be decided
here, just at this moment. Whatever
information the hon Minister gets, he
may lay it on the Table of the House.

Shri Abid Ali: If 1 get..... (Inter-
Tuptiong).

Mr. Deputy-Speaker: Order, order.
Should I keep silent and allow all the
other hon. Members fo speak simul-
taneously? While I am pleading with
the hon. Minister, every other hon.
Member gets up and goes on speaking.
I will keep silent and they may settle
their affairs directly. The Minister
said: ‘If I get . . ."

Now, that should not be the answer.
It he has no information, he will in-
form the House that there is no infor-
mation available. Then the hon.
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Members may have their own remecdy
and seek whatever way is open 1o
them.

Shri Abid Ali;: Perhaps they 1nay
wrile to the MLAs. to take up  that
matter...... (Interruptions),

Mr. Deputy-Speaker: That would be
a different thing. Why should we
suggest it? I am surprised at  this...
(Interruptions).

Shri Naushir Bharucha: Il may not
be treated as dispased of.

Mr. Deputy-Speaker: 1 agree with
the hon, Member; T will put it down
on some other day... (Interruptions).
Now, Papers {0 be laid on the Table.

PAPERS LAID ON THE TABLE

Annval, RerorT ANy AUDITED Ac-
counts oF (i) InpiaNn Rare EARTHS
Linurep; Ann (ii) TRAVANCORE
MINERALS LIMITED

The Parliamentary Secretary to the
Minisier of External Affairs (Shri
Sadath Ali Khan): Sir, on behall of
Shri Jawaharlul Nehru, the Prime
Minister of India, I beg to lay on the
Table a copy cach of the following
reporls under sub-section (1) of Sec-
tion 639 of the Companics Act, 19506:—

(1) Annual Report of the Indiun
Rare Farths Limited for the
yvear 1959-60 along with  the
Audited Accounts and the
commentg of the Comptroller
and Auditor-Gencral thereon.
[Placed in Library. See No.
LT-2778/61].

(ii) Annual Report of the Travan-
core Mincrals Limited for the
year 1959-60 along with the
Audited Accounts and the
comments of the Comptroller
and Auditor-General thereon.
[Placed in Library. See No.
LT-27777/61]. Ve

Mr. Deputy-Bpeaker: We have only
one Prime Minister here and he need
not have described him by saylng
‘Prime Minister of India’; Prime Min-
ister means the Prifne Minister of
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[Mr. Deputy-Speaker)

India, so far as this House is concern-
ed.

RESULT OF ECONOMY MEASURES

Shri Sadath All Khan: Sir, on be-
half of the Prime Minister, I beg to
lay on the Table a statement showing
the Result of the economy measures
taken during the quarters ended the
31st March, 1860 (and supplementary
information for the three previous
quarters of the ycar, 1950-60), 30th
June, 1960, and 30th September, 1360.
[Placed in Library., See No. 2786/
61].

(i) ANNuAL REPORT AND AUDITED
AccoUnTs oF NATIONAL NEWSPRINT
AND PAPER MILLS; AND

(ii) Reporr 1960 or TiHE WORKING
Grour For THE CortoN TEXTILE
INDUSTRY

The Minister of Industry (Shri
Manubhal Shah): I beg to lay on the
Table a copy each of the following
papers:—

(i) Annual Report of the National
Newsprint and Paper  Mills
Limited for the year 1959-G0
along with the Audited Ac-
counts and the comments of
the Comptroller and Auditor
General thereon, under sub-
section (1) of Section 639 of
the Companies Act, 1956.

(ii) Review by the Government on
the working of the above
Company. [Placed on the
Library, See No. LT-2787/61

(ili) Report 1980 of the Working
Group for the Cotton Textile
Tndustry appointed by the
National Industrial Develop-
ment Corporation.

(iv) Government Resolution No.
22(1)-Tex(B)/60. dated the
24th March, 19681 on the above
Report. [Placed in Library.
See No, LT-2791/61]

Mr. Deputy-Speaker: Order, order.
Probably the hon. Members are w0
absorbed in their talks that my voice
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does not reach them; but theirs 1is re-
aching me all right.

Bupcer EsTIMATES FOrR 1961-62 oOF
EMPLOYEES’ STATE INSURANCE
CORPORATION

The Deputy Minister of Planning
and Labour and Employment (Shri
L. N. Mishra): I beg to lay on the
Table a copy of the Revised Estimates
for the year 1960-61 and Budget Esti-
mates for the year 1961-62 of the Em-
ployecs' State Insurance Corporation
under Section 36 of the Employees
State Insurance Corporation Act, 1949.
{Placed in Library. See No, LT-2792/
61].

12.05 hrs.
MESSAGES FROM RAJYA SABHA

Secretary: Sir, 1 have to report the
following message reccived from the
Secretary of Rajva Sabha:—

‘1 am directed to inform the
Lok Sabha that the Telegrapn
Laws (Amendment) Bill, 1960,
which was passed by the Lok
Sabha at its sitting held on ihe
23rd December, 1960, has been
passed by the Rajva Sabha at its
sitting held on the 27th March,
1961. with the following amend-
ments:—

Enacting Formu'a

1. That at page 1, line 1, for the
words “Eleventh Year” the words
“Twelfth Year” be substituted,

Clause 1

2. That at page 1, line 4, for the
figure “1960" the figure “1961" be sub-
stituted.

1 am, therefore, to return here-
with the said Bill in accordance
with the provisions of rule 126 of
the Rules of Procedure and Con-
duct of Business in the Rajya Sabha
with the request that the concur-
rence of the Lok Sabha o the said
amendments be communicated to
this House.'
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TELEGRAPH LAWS (AMENDMENT)
BILL

Laip oN THE TABLE AS RETURNED BY
RAJYA SABHA WITH AMENDMENTS

Secretary: Sir, I lay on the Table
of the House the Telegraph Laws
(Amendment) Bill, 1961 which has
been returned by Rajva Sabha with
amendments.

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

EiGHTY-FIRST REPORT

Shri Yadav Narayan Jadhav (Male-
gaon): Sir. 1 beg to present the
Eightv-first Report of the Commitiee
on Private Members' Bills and Resolu-
tions.

ESTIMATES COMMITTEE

HUNDRED AND FOURTEENTH REPORT

Shri Dasappa (Bangalore): 1 beg
to present the Hundred and fourteenth
Report of the Estimates Committee on
thy Ministry of Transport and Com-
munications (Depar'ments of Com-
.nunications and Civil Aviation)--
Overscas Communications Service.

Shri T. B. Vittal Rap (Khammam):
He is presenting a Report every day!

CORRECTION OF ANSWER TO
STARRED QUESTION NO. 1082

The Parliamentary Secretary to the
Prime Minister and Minisier of Ex-
ternal Affairs (Shri Sadath Alji Khan):
Sir, on 24th March, 1961 in answer to
a Supplementary Question by Shri
Chintamoni Panigrahi on Starred
Question No. 1092 as to whether the
Jaduguda Mine is being worked out
by the Government themselves or by
any private company, 1 had stated
that the mine is worked by Messrs
Indian Rare Earths Limited, a Gov-
ernment of India undertaking.

Demands for Grants 7902

The correct position in this respect
is that preliminary development work
on the mine is being done by the
Atomic Minerals Division of the De-
partment of Atomic Energy. It may
be worked in future by a separate
mining branch of the Department ot
Atomic Energy set up for the purpose
or by the Indian Rare Earths Limited.
No decision has yet been taken,

12.08 hrs.
DEMANDS FOR GRANTS®*—contd.

MinisTRY oF HOME AFrAIRs—contd.

Mr. Deputy-Speaker; We will now
take up discussion on the Demands for
Grants under the contro] of the Minis-
try of Home Affairs. Out of eight
hours allotted. 8 hours and fifteen
minutes have already been taken up-
and the balance is 1 hour and 45
minutes.

Shri S. M. Banerjee (Kanpur):
Yesterday, there was a request made
that the time might be extended.

Mr Deputy-Speaker: 1 wuas also
present. My difficulty ix that 1 can
cxtend ‘he time only by one hour; that
15 in my discretion and 1 cannot go
bevond it

Shri Harish Chandra Mathur (Pali):
1If the House wishes, you can extend
it more: the House is behind you.

Mr. Deputy-Speaker: Then we will
have to sit later than 8 O'clock.

Bhri D. C. Bharma (Gurdaspur):
No, Sir. (Interruptions,)

Mr. Depuly-Speaker: If the hon.
Members agree to st beyond 6
O'clock, 1 will be prepared to sit
longer; 1 have no objection.

Shri Harish Chandra Mathur: Why
cannot we extend the session by =»
day? The House has been sitting late
hours.

*Moved with the recommendation of the President.
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Mr. Deputy-Speaker: Now, Shri
Bist may continue his speech.

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): Sir,
before he begins, I want to make one
small submission. In my speech ves-
terday, the Zonal Councils were refer-
red to by me as having heen provided
for in the Consti*ation. 1 find that
they have been jaovided  for in the
States’ Reorganisation Act. Thatl is
all,

Mr. Depuly-Speaker: [ shall have
to reduce the time=lianit and 1 hope
the hon. Members would agree because
there are o large number of hon, Mem-
bers who want to speak. Therefore.
they  should try to condense  their
remarks within ten minufes.

Members:  Flhiteen

(Interruptionse.)

Some Hon
minutes .

Mr. Deputy-Speaker: About the
time, T will use my discretion and ex-
tend it a« much as I postibly can.
Shri Bist may now conlinue his
specch.

Shri J. B. S. Bist (Almora): Yes-
terday, I was referring to the new
Border divisions formed by the for-
mer Home Minister for acceleraling
the pace of cconomic development.

Mr. Deputy-Speaker: The hon.
Member may wait for one moment in
order to enable other hon. Members
who are going out. I will also request
them to go out silently and quickly.

The hon. Member may also move
forward and resume his speech.

Shri Thimmaiah (Kolar Reserved
Sch, Castes): Yesterday, 1 requested
‘the hon. Speaker to give me a chance

“to speak.

Mr. Deputy-Speaker: Now, shall I
-ask him to sit down and first call the

thon. Member?
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Shri Thimmaiah: You may give me
a chance . .. (Interruptions.)

Shri J. B. S. Bist: I was inviting
the atlention of the present Home
Minister to certain points and there 1s
an aspect 1o which I would like to in-
vite the attention of the new Home
Minister. One of the major problems
lacing these areas is political. This is
more evident in Darjeeling, Himachal
Pindesh and Kangra region of Punjab.

In Darjeeling there is & demand for
granc of regional autonomy. In Hima-
rhai i'vudesh there is an intense desire
for rev.oval of the popular set up. In
Kangra there i- some eriticism that the
State Government does not do enough
for them. Anyv kind of discontert any-
whore in the country is harmful, In
hill wress adjoining Tibet it is more
so. Unless  the Government takes
step: 1o salisfy the legitimute aspira-
tion: of the people, it may be faced
with difficulties. 1 understand  that
the quest on of revival of popular set
up in Himachal Pradesh was under
digcussion hetween Pandit Pant  and
the Pradesh  Congress  authorilies, I
have every hope that the new Home
Minister will resume the thread and
take steps to solve the vexed ques-
tion before the new general clections.

Sir, as has ben stated by the Hima-
chal Pradesh Congress Committee in
its latest communications to the new
Home Minister, “people of the Pra-
desh would be satisfled with Part C
status”. Since the Prime Minister has
himself declared while speaking on
the debate on Naga land in this
House on 18-8-1960 that he was not
opposed to giving the fullest auto-
nomy to any existing unit, however
small, if it d°d not mean any super-
structure or tim-tam, there is no rea-
son why popular set up cannot be
restored to Himachal Pradesh. The
P, C. C.'s letter to the Home Minister
said: *People of Himachal Pradesh
are very unhappy in their heert of
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hearts and their eagerness to pro-
gress has been greatly damped. They
feel humiliated and ignored under
the present set up. I hope Govern-
ment will bear this in mind when
coming to a final decision on the ques-
fion.

The problem of Darjeeling is a
little more difficult to tackle. The
arca s part of West Bengal and the
Centre can do little without carrying
the State Government with it, but it
must do something because the region
15 politically  difficult. Communists
are fairly «trong in the arca and so
is the Gorkha League, Unless we can
win the confidenee of the proud and
courageous Nepalese  inhabiting  the
area, we may be faced with a diffi-
cult situation.

This hrings me to the question of
Stkkim and Bhutan. The Government
of India arce providing huge funds for
their development, Could they not use
their good offices to see that there is
4 preater measure of  sharing  of
powers between the rulers and  the
ruled in thoese States?

Another point to which T would like
1o draw attention of the Home Minis-
ter is the inadequacy of funds pro-
vided for the development of the hill
areas. Mere quoting of figures that
we arge spending so many crores
would not do—for development costs
many times more in the hills than it
does in the plains. A mile of road
costs a tidy sum. When development
work was first undertaken only a few
major itemg which were pre-requisi-
tes for their uplift had to be taken up.
As these are completed, the second
phase of development has to start and
the funds required for that purpose
would be very much more. I hope
this aspect will be borne in mind
when financial allocationg are made
in future.

It should also be seen by the Cen-
tre that funds earmarked for develop-
ment of these areas are not diverted
elsewhere. If n an Agency
might be created for the purpose.
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I feel Government should also see
that the works which are to be car-
ried out are completed within sche-
duled time. Stricter supervision is
required on building of roads in the
hill areas. A good deal remains, that
should have been taken up and com-
pleted long ago. Many examples can
be quoted. A Post and Telegraphs
office building which was included
in the last Plan for Pitauragarh in
U. P. and which should have been
comp'eted befory the ycar 1958 has
not yet been scriously  started.  The
reason given vear after year is that a
suitabl,: contractor has not been avai=
luble or theve has  been a quarrel
with him or that he has nabsconded.
Such conditions ecannot make deve=-
lopment suceessful and is certainly a
set-back (o successful  planning. 1
would suppest for  consideration  of
the hon. Home Minister the raising of
local sappers and miners under cffi-
crent military officers to be  used for
construction of roads and for the pur=-
pose of putting up buildings in the
border arcas,

Lastly, T would like to know what
has huppened to the report of the In-
accessibl. Hill  Arens  Committee
which was formed during the time of
Shri A. P. Jain when he was the
Food Minister. 1 believe that the re-
commendations of the Committce
have been sent to the State Govern-
ment. 1 was told also that a certain
part of that report was sccret. T really
do not understand what secrecy can
there be on the repoit of this Com-
mittee which must naturally be look-
ing aftor the uplift of those areas.
However, whether it be secret or no
secret, I am interested [n the fact that
whatever the reccommendations are if
they are worth-while they should be
implemented. 1 do not see, Sir, T may
anubmit most humbly, why all this
expenditure should be incurred and
when a committee gives its report
instead of acting upon it it should be
passed on from one pillar to another.
There rhould be somebody to see that
the recommendations are implementd.
I think it is the duty of the Central
Government to see that they do carry
out these recommendstions, and I
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hope that it will end in the better-
ment of these areas.

In conclusion, Sir, I may say 1 am
one of those who believe that a good
economy is the best defence of the
country in whatever area it may be.

Dr. Krishnaswami (Chingleput):
Mr, Deputy-Speaker, all of us wish
the new Home Minister well, and we
hope. . ..

Shri T, B, Vittal Rao (Khammam):
Has he been made permanent?

Dr. Krishnaswami: That is not re-
levant. All of us wish the new Home
Minister well, and let us hope that
he will use @ powerful broom to
sweep the cobwebs in the Home Mi-
nistry. In any economy, particularly
a developing cconomy, let us realise,
that we face a serious shortage of
administrative  and technical skills.
Let us realise that administrative or-
ganisation is as much a scarce re-
source as capital or foreign exchange.
I feel thay the Home Ministry has not
attended to the question of adminis-
trative organisation as much as it
should have.

We should undertake special efforts
to ensure that the available experi-
ence and talent is not wasted by al-
lowing capable men to get clustered
around the bee-hives in New Delhi
and in the State capitals. There has
been a constant tendency for adminis-
trators to consider the district as a

jumping ground. It has ceased
to be the core of an admi-
nistrator’s work and career. My

hon. friend, Shri Datar, pointed out
yvesteray that there were many ad-
ministrators in the districts. Of course,
since we have about 512 districts, it
is no one's contention that there is
not a vast majority of the Indian Ad-
ministrative Service located in the
districts. But the gravamen of the
charge is that junior officers or those
who are not so favoured are allowed
to be in charge of the districts. Unless
we resurrect the district and make it
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a powerful unit, we will not be able
to push through developmental pro-
grammes. We may also face serious
difficulties in the matter of law and
order,

The tragic incidents that occurred
recently at Jabalpur, while undoub-
tedly attributable to certain politi-
cians, could have been avoided had
the local administration been more
resolute and more understanding in
its appreciation of the situation. One
would have expected a curfew to be
imposed as a preventive measure. We
impose a curfew as a preventive mea-
surc to marshal the forces of admi-
nistration so that mischief-mongers
might be rounded up. But in Jabal-
pur, according to the information sup-
plied by the authorities, the cu-few
was imposed as a curative measure.
It was imposed after the mischief had
been done. I hope the new Home Mi-
nister will realise that it is all the
more essential that we should streng-
then the district administration,

Shri Tyagi (Dchra TDun): It is a
State affair; he cannot help.

Dr. Krishnaswami: Even so, the
Indian Administrative Service which
is functioning there is under the pur-
view of the Home Ministry. If the
better and the more capable men are
not drawn away to Delhi or the other
Secretariats, it would be possible to
man the districts with able officers.
We ought to have an inflexible rule
that a person belonging to the Indian
Administrative Service, should spend
at least two-thirds of his career in
the districts. No doubt there has to
be a certain amount of mobility bet-
ween the districts and the Secreta-
riats and no one rules out this; but
the bulk of the individual's career
must be spent in the districts. Even
within the all-India administrative
services, we would have to make a
choice between those who are good
in Secretariat work and those who are
most suited for administrative and
executive responsibilities. The latter



7909 Demands

must have, better emoluments, and
more openings for promotion, and the
former should be utilised in the State
and Central Secretariats, We have
at present no system for training peo-
ple in administration in what is known
ag senior management, My hon, fri-
end yesterday spoke about refresher
courses. But what do these refresher
courses amount to? They are meant
to take the individuals away from
the routine of administrative work,
but they are not a substitute for
what is known as “senior manage-
ment” or “in-service training.” In
the olden days, a Collector had the
opportunity of training juniors, and
a sort of tradition was built up..But
today there is no “in-service train-
ing"" which is indispensable for main-
taining and improving the quality of
our administration.

’ There is another important aspect
10 which [ wish to advert. Partly by
tradition, partly because we are le-
thargic and partly because vested in-
terests have a fierce grip on our ad-
ministration, we have allowed our-
sclves to think in terms only of mem-
bers of a few services as being sulta-
ble for recruitment as policy-makers
and top executives. The ordnance
factories can today be run only by
the Ordnance Service personnel; the
railway worshops only by the rail-
way personnel; senior Secretariat
posts in Delhj can be held only by the
ICS or the IAS and in a few cases by
the Indian Audit and Accounts Ser-
vice personnel. This compartmental
approach to administration is a relic
of the age of limited oportunities and
constituted the past days the main
safeguard for protecting service pros-
pects. But the number of important
assignments in different fields has in-
creased and will increase further in
the coming decade. We may have to
increase even the number of senior
services. Surelv, all the policy-mak-
ing posts in different departments or
different levels should be filled not on
the basig of preservation of the rights
of certain services but on the footing
of special competence and experience.
It is a matter to which the new Home
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Minister will have to devote atten-
tion. It is important from this point
of view, especially, as we have limit-
ed administrative talent at our dis-
posal.

It is one of the ironies of our ad-
ministration that we have adopted
precisely a wrong policy in a fleld
where continuity is aboslutely essen-
tial. Owing to the adoption of the
recommendations of the (Gopalaswami
Ayyangar Committee on the Central
Secrctariat Scrvice, we have intro-
duced a wrong system of promotions.
In the Central Secretariat Service,
where the function of the Under Sec-
retaries is not to make policies but to
execute policies, what justification is
there for transferring a section officer
from one department to another?
After having served for about ten to
12 years in one particular department,
a section officer is transferred to ano-
ther department where he has {o
acquire new cxperience, The whole
basis of running the administrative
departments has been undermined by
this policy of promotions made by
the Home Ministry Committee of offi-
cials. Where persons are in adminis-
trative departments, it ought to be a
sound rule of administration that the
maximum experience of those persons
is utilised to the full and that conti-
nuity is assured.

We ought to  build up sizeable
cadres with g spirit of attachement to
the service. In fact, that is my rea~
son for saying that we ought to adopt
the method of promotion which has
been adopted in the Reserve Bank.
We ought to realise that we have to
protect the interests of the members
of the junior services while assuring
continuity. We can take a leaf from
the experience of the Reserve Bank
and these are the two rules which
that body seems to have observed:
the two conditions that have to be
fulfilled for proper contentment of
the junior services are, firstly, the
time-scales of pay should be longer
and more attractive; and secondly,
there ought to be an inflexible admi-
nistrative rule by which any person
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who, becausc of his being in a parti-
cular Ministry, does not hapen to be
promoted due to lack of opportuni-
ties, should be cnsured the same pay
as another person in a different Mi-
nistry who attains a higher rank and
is similarly placed. These are the
importany issucs that we have to take
into account. It is no use tryving to
say that the administration is being
properly run, But we ought to rea-
lise that there is a bigger responsibi-
litv which iy facing wus, Iy is  not
enough to merely have the adminis-
tration run; what js important is that
it must be more efficiently run.

My hon, [riend spoke of the public
scctor, but do  we realise that  we
have devoted very little attention to
problems pertaining to  the public
setor? We talk of accountability to
Parl’ament, but the rules and regula-
tions followed by the Home Ministry
today will ensure accountability to
Parliament on'y in a formal sense.
We will have officials who will know
how to keep to the rules and regula-
tions without having the necessary
zest and initiative, Unless we have
at the policy-making level men with
initiative and unless we also revolu-
tionise our administrative procedures,
we will not be having the proper type
of men to run many of our public
sector projects. It is only when we
have the proper type of men that
they wi'l be accountable to Parlia-
ment in the best sense of the term and
we will get the maximum return for
the monecy that is invested in our
public enterprises.

My hon, friend spoke about many
way; of irftegration. But let him, as
an initial step, consider how to revo-
lutionise the administrative rules and
regulitions now in the Home Minis-
try. If he does it, he will be able to con-
tribute much more towards the build -
ing un of a new administrative fra-
mework. It :s true that we talk of
how people really ought to be rec-
ruited and how thev ought to be pro-
motrd, but the ma.n thing we have
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to bear in mind is that in considering
al] these issues, the issues of promo-
tion and issues of how they ought to
be considered for new posts, we oughl
to cease to have the old compariment-
tal approach which ig still having a
fatal hold over us in many respects.
Indeed, Mr. Deputv-Speaker, therce s
no other Ministiy an the Governn,nt
of India which is mo:¢  patronage-
conscious than the Home Ministry or
a Ministry which has adopted a more
antiquated approach (o the problems
of administration. The first essential
of planning is to  revolutionise the
Home Min'stry and make it realise
that there are new problems of admi-
nistration which they will have to
consider.

Some people say that the  senior.
most officials should be sent to the
districts, Why shou'd not this experi-
ment have been troed in the case of
Assam the moment riots broke out?
Why should not the  senior-most
officials in the Home Ministry have
been sent there as a matter of experi-
ment 0 that w:th all their great
knowledge and their filing experience
they would have been ably to revo-
lutionise the administration there?
We talk of revolutionising the admi-
nistrat'on but when it comes to ac-
tually executing them into  practice.
the vested interests of today, which
are dom'nant in the bureaucratic
framewovk of the Home Ministry,
prevent a step being taken forward.
I hope the Minister will rise superior
to the environments and force his
policy so that India may progress
from strength to strength,

Shri Mohammed Imam (Chital-
drug): The Home Ministry is an im-
portant Ministry which is charged
with the responsibilities of national
administration. It is as important as
the Ministry of External Affairs. While
the Ministry of External Affairs is
responsible for consolidating  the
position of the country in regard to
its relationship with foreign powers,
the Home Ministry is responsible for
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consolidating the nation and streng-
thening it and also for the mainte-
nance of peace and order. The Home
Ministry played a vital part in re-
organising the country into new
States, which was one of the thor-
nicst prolems of the South. But, after
re-organisation, fresh problems have
arisen, which 1cquire a good deal of
skill and tact on the part of Home
Ministry {o solve.

Onc of such problems that has
arisen and that requires a specdy
so'ution 1u the question of minorities
and thuir protection, Of late, many
ugly  incidents,  unhappy incidents
have happened.  Many incidents have
hupened which do not redound to the
credit of the administration. A feel-
ing has been ereated that the minori-
tics are being neglected, a feeling has
been ereated that the  governments,
both at the Centre and the States,
have not taken as much  precaution
ag they ought to in the protection of
the rights of the minorities, Recently,
we have seen many such incidents. I
do not want to go into them in de-
tail, but 1 must say that such inci-
dents do bring down the rcputation
of the country and do harm to the
reputation of the country, not only
internally but also abroad.

Here I must point out the lethargy
of the State Governments in handl-
ing such gsituations. Dr. Krishna-
swami has referred to it to some
extent. From what we have seen we
cannot but conclude that so far as
these arcas are concerned, and so far
as the incidents which have occurred
in quick succession are concerned,
the State Governments have been
ve-y lethargic, very indifferent and
very neglectful of their duties. It has
b2en pointed out by many people
that no prompt and effective action
was taken to prevent them, and cven
when the occurrences did take place,
Government did nol come to the

scene until sufficient havoc was done,

the curfew was withdrawn when it
ough' not to have been withdrown,
mil tary was withdrawn when it
ought not to have been withdrawn,
people were left to their fate and
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the police went to the scene only
after the damage was done. In fact, it
has been reported in some papers
that the police themselves took active
part and helped the hooligans in per-
petrating these crimes. I would like
to know what action, what preven-
tive steps and measures, the Home
Ministry will adopt to prevent such
incidents. After all, it is the gques-
tion of the protection of minority
rights, with which the Home Minis
try is charged. On this occasion, I am
afraid the Government seem 1o be
very complacent, What action  have
they taken against those papers which
mspived  these  unhappy incidents?
What  action has  been taken
against those organisations and
those persos who are respon-
sible for such incidents? I think
the time has come when the Home
Ministry and  Government  should
take a scrious view of this, if they
want to sce that the minorities live
securely and safely jn this  secular
State,

I think they must appoint a com-
mitice to go into this question, be-
cause during the last one year four or
five such incidents have happened. I'
learn that last year some Muslims
could not celebrate Id for fear as
they apprehended some danger to
their lives.

An Hon. Member: Where?

Shri Mohammed Imam: At Vidi-
shah. When | was there, 1 was  told
that Muslims could not congregate
for celebration of Id for fear of mo-
lestation  People were complaining
that there have been widespread
attacks, arson and looting. Such inci-
dents should not be allowed to orcur
and such things could have been avo-
‘ded 1f prompt end appropriate action
was taken But they were not taken,
So. the Home Ministry must appoint
a commiitee to go into the entire
question and sce what effective steps
can be taken in the matter. | am one
of thuse who believe that caste has
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no place in this country. I am one
of those who believe that all com-
munal organisations must be banned.
They have no place in our country.
They have no place anywhere. But
there are communal organisations
which even now indulge in such
things unchecked and wunbridled, I
am not referring only to the protec-
tion of communal minorities; 1 have
in mind the political minorities also.

Then 1 would like to deal with the
question of the ex-ruling princes.
Whatever others may say, whatever
may be the opinon held by a certain
section of the people, it must be ad-
mitted that these ruling princes did
undergo a good deal of sacrifice for
the sake of the country and they help-
¢d the unity of the country.

Shri §S. M. Banerjee: Who?

Shri Mohammed Imam: The ex-
ruling princes. But for their unani-
mous and voluntary co-operation, the
unity of the country could not have
been accomplished as smoothly and
cfficiently as we did.

An Hon, Member: Compulsion.

Shri Mohammed Imam: Whatcver
it maybe, they did undergo some
suffering for the sake of the country
and so you must give the devil its
due. Now, what is the position of the
ruling princes? I know they are un-
der the griup, under the thump of the
Home Ministry.

12.38 hrs.
|MR. SPEAKER in the Chair)

Their privy purse, thoir  succession
and deposition depend upon the Gov-
ernment. Are khey free? Can they
join any party as they like? Can they
cxpress their opinion? Can they
express their will? 1 have been told
by many that they are always under
the Sword of Damocles. The Bastar
incident has confirmed that, The
Bastar ruler was one of those who
surrendered in the early days. and it
is being reported that he is very
popular in his area and the people
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there still want him. Still, one _day.
because he expressed some VIEWS
which were indifferent, because he
expressed some views which were not
liked by the Government and the
ruling party, he has been detained
and he has been deposed, I am told
by many people that this will be an
example for the other ruling princes
too and their nominees. 1 understand
in Rajasthan and other places there
is regular coercion and regular propa-
ganda and even threat that if they
support any but the ruling party, they
stand to lose their privy purses and
other privileges,

What I would like to suggest is
this. I do not want that they should
be anti-national They must  be
patriots. But if they do any wrong
or commit any mistake and if any
action 1s to be taken by the President
either for deposing them or for set-
tling their succession, the President
should act not on the advice of a
partisan  povernment but on the
advice of an independent judicial
tribuna!; otherwise, pgrtisan as the
Government iz because jt is wedded
to a party., being more interested in
it  own organisation. the ruling
prince: will not have a fair deal
They are being compelled. So, to be
fair to this class. the Government
should see that whenever any action
is taken against them, even when
their succession or other things are
decided, it must be through a judicial
body. for example the Supreme Court
or an independent body. Of late
some successions have been settled
and there is a lot of dissatisfaction.
After all the Home Ministry is wedded
to certain principles. So it may not
often do justice. Therefore this is a
point which 1 want to urge, namely,
that if the Government wants to be
fair to the ruling princes, it must see
that any action taken against them
must be on the advice of an inde.
pendent tribunal.

Yesterday I heard the long and
laborious speech of the hon, Minister
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of State and was amused at his ex-
position and his idea of prohibition.

I am deeply interested in prohibition. ,
e

Once I was the Chairman of the Pro-
hibition Committee of the Mysore
Government. [ gave a scheme also.
It is being tried for the last 15 years.
We are all anxious that this drink
evil should go. We want that this
evil must be eradicated. With this
object and in all good faith prohibi-
tion was introduced. It 1is being
worked for the last 15 years. Yester-
day, while speaking on prohibition,
the hon, Minister did not give us an
assessment of the gopd done or the
benefit conferred by prohibition.
Though I was far it, now because of
my own personal experience and see-
ing what ig happening around me, I
think, I have to change my mind.

Shri Tyagi: Good luck to you!

Shri Mohammed Imam: | am wish-
ing good luck to the entire nation.

Though the hon  Minister did not
give an assessment of what has hap-
pened during these 15 years, I will
glve my own assessment. Prior to pro-
hibition, the drink evil wag confined
only to a few communities. After
prohibition it has spread to a large
number of communities. Secondly,
prior to prohibition in every family
that was addicted to drinking, drink-
ing was resorted to only by one or

two persons. Now the entire family
including children indulge in drink-
ing. Thirdly, prior to prohibition,

liquor and aleohol was abailable only
at certain stated places which were
licensed and it was sold only at
certain times. Now, it is avallable in
all places, at all timec and at a reason.
able price. Fourthly, previously
liquor was supplied by the Govern-
ment and therefore probably {t was
comparatively safer, of a good quality
and was legs harmful. Now, it has
developed into a huge and wide-scale
cottage industry to such an extent
that the hon. Minister of Commerce
will feel immensely proud of its
achievement which is not due to him.

2402 (Ai) LSD—4
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Shri Bimal Ghose (Barrackpore): Is
this the Mysore experience?

Shri Mohammed Imam: Every-
where. So, thig is the state of affairs.

What is more, there ig this anomaly,
and the farce of enforcement. No-
where has it proved successful. A
person who drinks in an area which
is a wet area ig considered to be an
angel by the Government because he
contributes to the exchequer, where.
as, on the other hand, if he drinks in
a dry area, he is considered to be a
criminal. You know, Sir, in Mysore
it is a funny situation. On elther
side of Tungabhadra there are two
guest houses. One is called Vaikuntha
ang othe other is called KXailash.
Omne can go to Kailash and drink up
to death. but when he goes to
Vaikuntha he goes to wvaikuntha.
They are only two furlongs apart.

Mr. Speaker: Is il s0 even now?

Shri Mohammed Imam: It is so
even now, They are only a few
furlongs apart. So that 15 an anomaly.
Is it not the mistake of the State Gov-
ernmoent? The State Government
rcalised their folly within one year.
That is why they stopped it. Because
it could not be worked, they stopped
it

Yesterday, the hon. Mimnister also
said that he will introduce it through-
out India. 1 have no objection to
that. But we have to be careful
about one thing. Please appoint an
independent ecommittee and not the
Shriman Narayan Committee. Shri-
man Narayan is Shriman Narayan.
Let a committee, like the one under
Shri S V. Ramamurthy, go round,

study and assegq the situation. Let it
study the public opinion. Then
alone, I think, they will be in a

position to know the actual fact, If
the Government feel that the attempts
of these 15 years have resulted in
aucrwsa. then and then alone let them
push it forward. Otherwise, it will
be an entire failure
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Mr. Speaker: The hon. Member’s
time is up.

Shri Mohammed Imam: We know
that this wag tried in many countries.
1 have studied some literature and I
will recommend to you the Swedish
method of control and other methods.
It hag proved very successful. I have
studied that literature and you please
study it. A time has come to revise
the present prohibition policy.

Sir, I want only two minutes more.
1 am the only spokesman from my
Party.

Mr. Speaker: The hon, Deputy-
Speaker told me that the House had
agreed that every hon. Member will
have only ten minutes each.

Shri Ranga: He is the only hon.
Member speaking from our Party.

Mr. Speaker: Very well,

Shrl Mohammed Imam: 1 would
like to say something about the
judiciary and about the Supreme
Court, According to my personal
point of view it was a great mistake
to have located the Supreme Court in
Delhi. By locating it in Delhi you
have denied justice to all those people
who are living at far-off places. It
has become so costly. In fact, we
were hoping that it would be located
somewhere at Nagpur or Hyderabad.
But you have entombed it here by
constructing a big building. If you
want to be fair to all, if you want to
see that justice is within the reach of
everybody, I would recommend
humbly that a bench of the Supreme
Court be started in the south, at
Bangalore or at any other place
Then alone you can do some justice
and you will be providing justice.

Another thing that I want to sub-
mit is this. There is no meaning in
concentrating every office here. They
must be dispersed. The Supreme
Court could have been located some-
where in the centre. Even the Public
Service Commission office and other
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things are here. We have been
urging that a session of this House
should be held at Bangalore at least
once a year in order to have some
emotional integration. But somehow
there js a tendency to oppose every-
thing. Recently, a suggestion was
made that the Administrative School
at Mussoorie be located somewhere
at Nagpur or Hyderabad. But you
have taken it to the extreme north.
What a great amount of trouble it is
to a person who has to go from
Pallampatti to Mussoorie? How much
money does it cost to the Government?

Recently, you called a session of the
Rajya Sabha. How much you have
to spend because of your mistake?
You did not take timely action earlier
and you sent them back to their
homes. Now you have summoned
them to consider one simple matter,
that is, the Orissa Budget, with which
normally the Parliament has pothing
to do. This has cost the exchequer
Rs. 1,22,000 according to my own
calculation. What do you mean by
concentrating and locating all these
things in far-off places, near Badrinath
and Kedarnath? We have got pilgrim
places of Meenakshi at Madurai,
Kamakshi at Kanchi and also
Rameswaram, You give more import.
ance to the north. This is not in the
national interest. There is a sugges-
tion which I have to make—it is to
start holding a session of Parliament
at Bangalore. It has been blessed by
the Speaker,

An Hon. Member: Our Speaker also,

S8hri Mohammed Imam: By our
Speaker as well. They have got all
the facilities.

Mr. Speaker: But Members from
the North are all keeping quiet.

An Hon Member: They are all
very anxious to go.

SBhri Braj Raj Singh: I should like
it; but in the meanwhile, the head-
quarters of the Swatantra Party could
be kept there.



7921 Demands

Shri Mohammed Imam: But Gov-
ernment’s objection is that they have
no accommodation. Vidhana Soudha
has become g world famous building.
There is ample accommodation for
holding the session, There is enough
accommodation for Members. I do
not mind if a couple of crores of
rupees are spent, on buildings when
we are spending so many crores in
the Third Five Year Plan. Its ethical
and ultimate value will be great.

Shri 8. M, Banerjee: Why don't
you ask your members, the Rajas, at
Jaipur?

Shri Mohammed Imam: I shall ask
the Rajas at Kanpur.

Shri Tyagl: But for your remark
about Mussoorie, I agree with every-
thing.

Shri Mohammed Imam: If you
concede this, it will not only be In
the interest of Mysore, but it will be
in the national interest.

Very few in the South know what
Parliament is, Most of them do not
know who Mr, Datar is. Of course,
Shri Datar ig well known. He comes
from Belgaum. In fact, one trip to
Delhi costs thousands of rupees.
That is why 1 am for a second capital
in the South. The second capital
must be started not only for cultural
remsons, but also for strategic reasons.

Shri Bimal Ghose: Why not the
original place?

Shri Mohammed Imam: In the
South a second capital must be start.
ed and some offices should be shifted
there. These are things which we

should consider with foresight, having
the future of the country in view.

Shri 8. M. Banerjee: Does he want
that Government should become @
mobile circums?

Shri Mehammed Imam: Mr. Baner-
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practice to have a second capital in
case of an emergency. (Interrup.
tions).

Mr, Speaker: Let the hon. Member
make his point. What ig the harm in
saying that there should be a capital
in case of emergency? You will think
of it then? Why not think of it now?

Shri Mohammed Imam: I want to
make one point about retrenchment. I
find that every Ministry is having an
army of empoyees and officials. The
number of Secretaries and Joint
Secretaries is increasing by leaps and
bounds. If you see the Budget of the
Ministry of Home Affairs you find
there are 1,600 additional servants
and their establishments, They are
not going to be sent back; they are
being absorbed.

A few days back the late-lamented
Pandit Pant announced that austirity
measures and security measures would
be adopted very soon. In fact, some
officers also preferred to undergo
voluntary cuts. Now we do not hear
anything about these economy mea-
sures or austirity measures. 1 think
the time has come when stringent
action to cut down expenditure should
be taken. | know from my calcula-
tions that at least 70 per cent of our
revenue goes towards pay and allow-
ances. If we study the budget every
year we find that expenditu-e is
mounting up every year. There is no
limit.

Again there is  dissatisfaction
between the State employees and the
Central Government employees, espe-
cially after reorganisation. The State
Government employees are twenty-
four hour govenment servanis as the
Central Government employecs. But
what a disparity there is between
their scales of pay and allowances?
There is a great deal of discontent
among the State employees. In fact,
when the Central Government emplo-
yees went on strike, it was very good,
it was laudable on the part of the
State Government employees that
they abstained. It must be sald to
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[Shri Mohammed Imam]
their credit. If anybody had any
grouse or reason for dissatisfaction it
was the State Government employees.
Now if India is to be one, if content-
ment is to be restored, if the morale
of the services is to be preserved,
there must be common scales of pay
and emoluments between the State
Government employees and Central
Government employees. You can do
it either by upgrading the scales of
pay of the State Government emplo-
yees, or bringing down the pay scales
of the Centra] Government servants.
I do not mind even that. But if you
want contentment, if you want that
the entire services must be kept satis-
fled, there must be common and uni-
form scales of pay between the Central
Government employees and State
Government employees. It is only
then that you can restore confidence.

In the States there is a Central
Government employee getting Rs. 200
& month. In the next office there is
a State Government employee getting
Rs. 50, though both of them do the
same kind of work. How can you
expect efficiency and contentment
among the State Government em-
ployees?

This is a problem which has arisen
after reorganisation. As among the
States for the same work there are
different scales of pay. Hyderabad
people get more pay: Bombay people
get more pay; Madras people get less
pay; Mysore people get even lesser
pay. There result is that there is
discontentment among the State em-
ployees. You should not leave this
to the States. You must take the
entire matter in your hands. There
are writs, counter-writs and petitions.
No State Government employee Iis
satisfled.

These are not problems which
should be left to the States. If you
leave it to the States they will never
do it. These problems which conce™n
the whole of India must be tackled by
the Home Ministry by introducing
common scales of pay throughout
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India. The scales must be same in all
States; in the Centre it must be the
same. Then and then alone can you
expect efficiency and increased work.

ﬂ!o itc wamm (Wa@) :
drgatm . mgm, WA ww
i Thod & are ¥ w§ a7 ¥ @@
ardr ¢ e g® & v aw 7 i gy
ag wewnT agT & weH ¥ 1 TF &
QRA-GATA F1 ACAF 34 A § W
Awt #@r wwrar fefy W sfEfes
FT ateaw off T A F 7 qgaT &
AT F H14 WeT § A% odr a
marfer &7 o7, faq & a & S
Mgar @ fr F 13 W I A Wi,
A W oqW AT oFTSA A ogRAT T
gedr |

WE A® AT UT WTEL FT ATEAE
g @ T TE ¥ WRAIEA T
ATGA® ¥, TG AP AW F AR
W waE 1 JEAF & W AN
T ogeve ¥ T WL I AFT AW W
AXr wzEE § @ ¢ fe oF Ay
721 g 997 & o ew ¥ afr 7wl
% ayafr R F=T & W9 A1 @
sTEC 9T was @t fear o1 @ &0
W ¥ &1 f5dt F 5 w1 aw @
t—fex, (e, fa|, oo, g,
faas oft 7w & wrorwa gg ot
fawft g € & fo 7T wew ag wegw
w7 § fe g § oF g0 # dn
g wwft &, afer o7 & o
o wrr= ¥ o A ¥ o7 A
[T WTETE W Twdweg § WK
W AR F g $g=1 wor gl ¢ e
7g 2z i &1 ww @ fr ¥ wam
WA eI 77 37 9 w1 fag
W, ™A ws ffem @ fafny
W g TR A faeerd gg At
¢ avwm § fo wad @ R
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ard fafredy w1 g mRaE & @
IMET AT HA ¢ fF ag Ta A @
fafafeal & wm 1 g8 ak o<
4% w2 | 5g 2@ fF agi (g aw@
¥ wTw F @ § W A WA ST-
e Y s & AT ¥ Y 9 wehw
¥ § fie nm g W W AERY
aft & 1 7 femyerewT @ € fvw
¥ 7z firrs: e frg® g Wk a<Al
¥ feay ®HT g0 & W IF wHEE
# nefmat w1, qh A AR < gfem
urfaqa &1 fgam e goa &,
foadr aardy g2 @ 1 @ oy O 9
¢ fF sy W an § 99 o1 facger
Fm T faar & ) AHE W AG §
gu § fr ot 3¢ OF A IwF
a8 & 1 gwrdy enfew & W F awam
g fw gron @ oft aft srfew R f
Y FF AT O YT F L 7 oA
wwqa qifeet sferare &t o7 e
frad ®z maAdEzm ofl W g
N wifor WX @ @@ T AF | wBa
naize ¥ am o g fafred
foey Y § forva off gaem W
Frfreed 8, sore 37% o€ ofr  ww-
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T & 419w wE A st weE
W s my #R 9T & wrmmm Tt
E @ AR va sg o At ax o
wifgd | Afew 7@ ¥ waEm, IR #,
THig #, weAr #, @A ¥ Y g,
N fafrer § wad aw ¥ &3
w@ W W FFt @ A
UEE T Y W@y @,
fad & sww @1 "war
12 q7 wwfandl €T A g,

1232479344
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a &, ew wr aif &1 e
g % ywfgy w garer § | &
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F

afuferm w1 s % arew 8, ¥
qafor & o &7 foeeft owr oft
@ ITF WU A Agowg fmri o,
fe smo qw ¥ fad & 57 ) AT o
a w1 on QAT wifed 5 g7 Wiy
aret i adfew owza o AT
ez ¥ gwfraaf & s ot e
o o7 gae few @ as feg @
¢ 1 qmenAt & ot # @ wen wign
g e 37 & 3ver gw At e 8,

:

fear T 8, faegw AATETY A
faur w1 § 1 WY WYA THT TET W
W fw frar qaemra fog w2 o
e fe wro qudr  garfaar w7 fie
& ford wrg §1 g 1 @ wCENY TRZ
g o s wrT wy Ay femad fasr
wrdeft | gt € avarx # TR fawany
§ e & wrewy wrew § fw 3t X
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[’ﬂ'ﬁo fzo '(W]
fry e ford omar & 1 4% fogelt
T v ar fr oz ww @ A s
o & 5 Yo & arx auTH qEewTa
argrfaw § @ & T-eww @ a2
§ o mowge & m & w3
ara aff & oY ¥ qwrg & fw 9T w A
oy omar WX #T awe @ fr are
T ST ) wfET 9F T oUW
% g &, et AT @ W= ad) wear
| R Wl o7 FT gIIIWT FT 7 I
% A T % 9 faw oaw ¥
WA WY T qCAE BN @A @
wifaw ¥ wrfaer gEenat w1 f 7@y,
gt fr g o fefagn & s &
wE qifgew gfaafedm # 3
st @ fe 37 w1 wrE 2 £1E w7y 717
qeFT & | 7 57 a<g At HrE ferwmaa
o omw Y gwe & fewd wiT ond
og ei aw warfaw § 1 ¥ 7g qiww
& fir & qomw fegers # 4w w7 amw
TNz THT §® 9 W9H! q7 &7
fora T3 ? maTde we sfEar
w1 sifwfee @%2fcoe @, qai & &z8
# dwifcozw & wiw emwT  genfean
AT T WTIRT 99T WA g F
wETawa § gAAwAl & w17 e
& 1 7w R A & o § gerfama
% fog aveared 78t W E e=m ¥
T W & 1 ag v o wE AE R
wre wft Tar gur @ fr Wi feg
% mff mr & A Ay woqd W g
¥ i o & 1 A ¥ dgak S
¥ araoE, witg-wiky W e
T ¥ MO WX ITET T A%
¥ gt gergT T Wk AE WTEw ) @
N qg OF A @ aw & F g
g v oo oxn & Ak ¥ wow
g O |

% W am § gefa a9
wg 3T WTEAT § | TF TR €7 AW WX
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& senforat & arX # Wi ama & gL
genfomt & a2 % gR T gEww v
g fix wore dro wrEo o 37 ¥ fawTs.
feird ®T 2 @ 97 § AEOWT
v #< fear smg 1 s fefr
wrfady @ g, ar e @l i
Wt Qar far wmar 91 ) e s do
wmfo ¥o ¥ TAFT A TRWTH [E
i &t gov X WY T@T @
7@ & v ¥ 5 oY sw ¥ e
a a% wr fr 7g w@ g T @ WK
m@@aﬁ;lﬁ'ﬂmoﬂnm
F1 972 99 & X F o Ay foey
2 |YT 3T BT AT § TCTCH H fagqn
T | T TZ FIE ARAFT YF T
§ | SH AT F@IT 929 I w97
f§ #faae 7 gafewr a7 o a7 w3
fmgf‘*?ﬁomﬁ'oﬂ'oiﬂ'mam
TR 7GR 9 AF % qg qUa}
wE qH A9 AR aAT T 2
f& wai-%a gFEfady 38 e
# g ¥ o qfac & ok av a%
qaT Adt g Ia% fas w8 wreand
Tg &t gt 1 Afwa fogy et
7z 7@ g & WR T ag alwr T«
w1 ¢ fx feft & sravee eEemt &
dwz qar FT AR W fRwmTE
# dfadT aar FT awgr @o wro #to
N fogr’ 9T o & #1 v Ok
g 7t & o I N g W< fEm

ot eani : Qar guT & 7

st qo fgo wgwm : ¥w Hfgw
NowEfmd ¥dfvfwd
v e ¥ % w9 § 1 A
¥ wft o ard & | e oy W
g % oy % fiwr ¥ferw g7 0
g oy ¥few A A ek wa £
fagre % o% wite wT wTwen o1 NE



7929 Demands

¥F ¥ oY @T & T AT FT AR qE
w{roEE & arg A% AT | L AT
w1 'arE Iaa Ad #1 €Y, Afww ow
AT #ro wrEo Fo 7 forey faur fF 77
I FEATHY ¥ qTeqF T@ar § AR
ey frwrer fam 91 | ST E &9
woz &, oo 7T 3w WE g WK
F a9 W& | 59 ag ¥ qE 9w WK
firew & g | OF T ®fed a1 OF
¢t wfgd orq ared & fsdt #) o
WEATHY &7 F3aT qa1 73 @ fodr 9%
faar 9T 34 F aw@E *+T fagr sar
ot A & ATy WA T NS |
arcew T gY a1 feg wEwT & T
g ST AT w< fr @,
I 9 g ogwTH WA MeT T
N &, g7 aarm FT for Arar
wgadm dw afi 2 1 Fwgm g
T 97 AILATAT &7 |

Tg T WY § 9 qfew ww-
fogat # FaEy & Ty H, FEAY,
AT TCE & APT ¥ qAfAT AT
ww gray & fag, qfeew, frmr, oreet,
T o AT MEETT 7 T AT A
weR faar & & @ aga Wy
Tt gE el ag3 A WK
g swaAt ¥ S faw & fw
yfeonr wwfaaa ) awax fear mn §
waEy # | Af o THF AT QA A\
t 7 ¥ gren Hara O wrd & Y T
§ fo sea goey <X ¥ fav swar
wfearn swrefanal 91 @ qufor g}
foqr aq @ et enfla-ew-TRmr
o A & faar ovar ¢, o0 wEmar
aw onflwe & 99 ¥ ¥ qF 4T g famy
Wi ¢ | wrferd g e A W fear
t? “gu v W o <HT AR R,
“griaga’ & 0 g Af 8,
‘s A sy At g, W e ¥
WeATU A qEAEET W gt a
9T wiflw s gy ¥, arfewrh
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T @ WY & et ¥ fag &
uﬁﬁ?ﬂ*ﬂ%ﬁ*@tfﬁﬂ
o o Tft &, S ugt 7@ @t
Tifgd | ¥fen T waaToT fomd Fox
wY eafeat foeft Tt ¥, 37w w9 o
Al TaRT W ww e 6
quf 781 97 ¥ T At fagqy wmw T
* qga g g o v forar g
I ? Igq grar gy ar feamrd
tfe ar g e W @R @Y Q@
Y g7 ST AT RN o gu
T g 9 ¥ T @Y ¥ fEwg,
fordr ®T A&y g <0 | I q7 T}
21 mar & fo s gm # ¥ Y, S
®T TEAUH WA 0 AT g awT
&gr ma7 @ fv maa 7 @, feartamy
TE, ¥ €7 fedw A G WITR
w1 B8 W angra wF & 1 F g
T g f5 @d et g0 awm &
ot foet 7€ & ? ¥ g Nifaqt
sfery & faq wt § g wTgaramarg
v ) & f adt w1 F 9 T 44>
afexr og @ vl § @ €T gAY
argar g | AT # o faer muy gud
gg wfaw g 2 f& &t granEt
%) q,f:7r dmar omar & wh el
fee WY @z & e fremar amr
? ¥ faar g -

“ig T wETA O EANTAL
€T TR O T TG HAAATA
¥z 2 qwd ¥ ot wwr @ e
wgmr fF A% fka & oo o
qrfserm & fam guadf &1

W W & T fomr -

“frgd fadlf freT & age R
qaemT ¥ @ @ afeerr
Aver wgEr 9 afera ¥ g
% art wmd | ol 9y 3 g
aver warE F of g o B o o
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[ Fo fgo TEwT]
e A zara fear agm e wat
qewarat o o fivar o o § 0

T GNTE TZ HIHTA € =

“fYArar @rgw A ag o Fqar-
forr = faay fir AYsfeaf # gom-
aAt & fag owrg wEgE gAY
arfgd wrar & JreEr @z A
Wy wret fergearf at &1 q@-
w31 eyl Al @ afew fad
AR w7 | GHY grem § W
frTa19TET N 9FT Y A A

oo |’

|t 6 & faqar § i

“syr g¢ afEgz A ¥ weAr
feeq w17 @ ARG OF AT
AP EY R 8 7 et fogd feAY
fawet ¥ wHt 678 #7176 Ay F9v |
w4 R qarga s oag #9t
Wi £ gt W1 THR AWa "
€T 3 w1 feay ? ¥@r gz oanw
arer ¢ ar A fo vmaR F amw
¥ avx ApTge ¥ TET A gur 6%
uge ¥ gfs ¥ s 9T qu
OF EUAT T A1FT 6T AT 4 fEar
nqT | ¥ AT ATHT ¢ &I «F fE
fag Feafers g o arfaq frar
& qEmi F grewE ¥ afe-
EIHT W8T AEOAT | AT # o A
%73 gur sawr fos qg fear =y
9T & | AT ATV A @ qAGHAY
& faars v sk 7 O N
A Y geATE ST I | fer-
Mz ¥ g% wfioz § a-get ¥
YTH 9T I G AT §, wawyT
% wfeorr & Mt gar oAt §
o Ao & AL wew E% a0
Q% 94 §5 331 {1 V¢ § | TF AT
g O 37w AT wR¥ N
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Yfies o a¥ ag AT AY AT
DR giagfaagen Fawm
wife  FT 3 FrREr Ay
F wATAET F A aufed W
g 1fed 3 qeawe 198t ¥ fE=rs
wrE @t Ag wT qF4 "

qF g TN & —

“ferrroee 9T dfewr Agw”
g afeT FAY g w4 §
f Saeqe & avera &Y aEEE
& oot | FE gy G wrfed
afe ag fr ar aar fear o fr
oH & grfear wave A age-
¥ F@ T A T ? A TR
& aTHTT AT AgHIETT FACAT AT
¢ ¥ 3ai fegat v ofr TrEr o
"M AT 7AW F1 g5faw 7 fe
Frafagi # gaemar ofyaerd
HIL WH 9T WY | qE 92 A
TaeY & ST FTAT FT IJTATH A
grmafl e oo fFoam ¥
TEwTEl ® ATw T fEar og
wifs 3 Fdr § A sraege F
@i wt W g witfs @
sadY i1, .qg W wwar
fe qzare & @ fon oA
%t o W} feom o=t ) war
& sy 1 A & frefy ofr Y3 @
W OF AT FEAT ®Y A firqr
AT A TTF WEL [ & qrefey
w0F arfat o g 1 g
AT $1§ T w7 &7 A
ifsr Tg® W I7% wrfeai
TR ¥ wfgd fF 9% wuy
o ¥ feoeoee @ W }
WX 7g wwfad a5 @ § fis faem-
e 7% 2w @ & fr e apey,
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% 37 FEATAT H FE CEA qTN
Tt ot st § arwhiw @
arwe § | q@Of A R
fag T # @ ok

1§ waw # "

W AR N ey gl
ool & faes forear aar fsoa-
arEf A g AR AT e T e a®
FrTar 0w § 7 T WHA WA o
Faq @ wwar & 7 feq atg & sawT
TR & gwar & 7 ag fradr wofta
am ¢ fr fow  odflw-3a-33mm &
arat srafaat ¥ wodr gaffra s
fggeam ® waw swa * femw
fear, ga qoF # ATt a9 w7
¥ fag afrrez A, dafafon &
wrfaT ofr FET FT AR TR AR 7T
agran, | oFY FY agary fvar 9 |
ST TF HIF qT, AT {FTAAAT 9T TG
e A, W weaHga A7
@t My wifess oy fem g fa
Pt fir qaewm faege fememrer
F & o, da9 7 § a4, Ay ag -
qeeft @, WK gag ¥ M aw I
faars ot wrr aeng I ¥ Ak
fErra Tt 78 wgm |
o g N w7 & ar gy oy § awem,
Tg Fe oY 7 & a4 Aff g )
a9 g7 & feet e &

‘s wY§ feaar sy & AgTIsm §,
‘ag TN ¥ Ty 27 § gda AW

w1 AT N § A AT I 7
) w fegem & ow afeww

¥, SErerwTA ¥ ITAT VAT, AHRAATA
gmmimmhmmmﬂ
oAt few WX wEEEATS
qeq &) T A @R gt o
fafredt W aw ¥ A€ v wOw A
3z ma Forad e wefiagat &), wre
a1 9T qETET Wt w1 7 W
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dz1 & e g oY Xw ow ¥ O K
afa? § | g7 IpAT < W oar &,
e oAt T § o fet
fesar 1 @ g7 ¥ ¥ qrew
& gwd g 7 o ddowr o aiferat wer
@ ff ar @ g@ 9T frary a=x firnd
& q | W1 § gwar @ fr g R
qE & qEeaq 7 §Y, Afww g foreglar
q IR ¥ et Stw # aw g fivo
welt, gufc-¥e & Fgr qr MO ATC
% a1 A7, JAT WTATEY FT SEEATAT
qFT FGAT | AT AR AT F qy T
§ W TR fewrrrcer A aean
ST gFAT 7T A A7 qTY IAN (qATE
feoram Taar @ & WX 3a¥ ww-
ar<t &1 # 9T Fg T N wrowr wiEE
ar FgAfaee SIArat § gF ¥ g7 v
LGB e Ceudi uiseil pot
@ § g I qEI ®) ALATH FTH
siferer 73 7 qg @7 w1 § 7 W Iw
fawraa 3, qw giw fafaeY ¥ fowraer
¢, QR gaat foergr § fe 21 &
T At g fafreet g qede v
& I7% 7 oY d@T Aff AT 1 W@ ®
W M WY N 0% qr¥L # foren-
et feeft ) & oY wrowr  ¥F wTAT
g fr ag af & 9T wqe w7
& ar afY 1 7z fie ardr foredard aro
& I Y, =T ¥ FIC A 1w e
ez o o woh K oY wyr whiw
o iz 97 e o § froay
quATT afx 9T Twr & qRer ff
T I 7 gHl ¥ g T of fw
wg 7 wfen mff § fe foer Y &
% |
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[ qo feo wwm)
A WA & AFT W o g1 Wfgd
qr | Q% o9 qrgd Arfeas ¥ a9
Wi | # 7% fawre 55 T wEr
ag &% Y g | @ o v g
fe oraergT WX AT & WX e,
fagit 97 qEaawAT F1 a4 FA A
foear fomr &, wwwara av) &, ag
Tgi WE & | AF weY w2
g, W s & g @, Wi oAt ag
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Shri Tyagi: Sir, on a point of order.
The personal conduct of a person is
being discussed here, in his absence,
and all his home life and domestic
matters. I think perhaps the hon.
Member might please avoid it.

W Igw : NI A TR F R
AT qre wwAr w1 wfew w9E ¥ )

Shri Tyagl: What he says may be
true, Sir. My submission is that his
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Mr. Speaker: Order, order. The
hon. Member s talking about the
Raja of Bastar who has been deposed
and whose younger brother has now
been appointed as the Raja. What 1
understood the hon. Member to say
was: it is easy to get a number of
letters, and some newspapers write
about his greatness and so on, and
even news are broadecast ‘there; but
this is the position. And he is trying
to justify the action. Even at the

start he said:  gyf #mT #

to the Central Government ind also
to the State Government. Possibly,
he need not multiply the instances, all
+his will be taken into account. He is
not an ordinary man but a zamindar.
Whether he should be allowed to
continue with all the honours, which
we have guaranteed under the Con-
stitution, whether they ought to be
continued or not largely depends upon
his moral and other character. In
our country particularly we do not
make much of a difference hetween
private character and public charac-
ter. A man is a bad man.....

Shri Vajpayee (Balrampur): The
Ministers sometimes claim that they
sometimes went to a function in their
personal capacity and are nnt there-
fore answerable to the House.

Mr. Speaker: We do not go into the
private character except in so far as it
affects the public character. Son far as
the private character is concerned, let
him have a hundred wives, it does not
matter to us, so long as he iy not a
Raja and does not claim those emnlu-
ments and so on. Hon Members
know that a person who was ahaut to
be king was asked to resign and go
away merely because he married out
of the way. That Instance must be in
the minds of all persons. Each coun-
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try sets a particular standard to its
ruler. To the ordinary man alse we
set particular standards. But if a
person should have emoluments or the
honour or the dignities attaching to
an office, Government will certainly
consider al] these matters.

The hon. Member has given sufil-
cient instances; he need not pursue
them.

Shri Tyagl: My submission was that
references to his character, his having
gone to a place trying to kidnap an
actress, her not being avallable his
kidnapping a child, all these storles
might be avoided.

Shri Naushir Bharucha (East Khan-
desh): Sir, we want to understand the
implications of what you have said.
What has been said today in regard to
the Maharaja of Bastar may be made
applicable tomorrow to Ministers. I
don’t think that this should be so.

Mr. Speaker: That is another mat-
ter. I am not applying it to anything
else. It is enough if we carry on each
day on the facts of the caae.

st 3@ : & At w@en @ ar
fr ot 7 & 2T frerar §
o e T ATEA wY gy fgar arar &
AN & aree ® frem feart § fw
frft fireg Y erdt Y 2Rt | W
TTAT ATFA FY AFY @Yer S Ay Wy
i sfrarfy & 7€ ¥t 7 Al
grft )

Rrmamr R At X g
Bfex & az xoraTar woyA ¢ feoonfr-
arft T ATEA ¥ o oY ¥
ar a7 &71 mn fr oW ®Y 1euR #
T mrem vtiw A & oA ofY 2
oift 79 e v ¥ At & Ard
geftearr g ot ot aw ey &
wart ¥ T Amgw witw ¥ Avq @
A stiw ¥ At Iufrare oftr 2 )
™ 7T A ay wrArm arn § e et
¥ arfrarft  7ror aTER ¥ AT AR
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¢, ofew gg ama faege @ § 1 &9
YR ¥ Al foslt ) I " o
WA aw g 9r | W g AN W A
g ¥ ¥ ar fafadm & 97 fed 13,
= ey o Qw7 F ) f7 @
ot f forgges Fmee @ ST FET-
ZquAT ff S AT FUG F LA
AT | AT F ST FT AT AR
aifedt 97 & 9T 7 F@9 1 | 89
ReYe ¥ @ TTAT HIE FAW T ATE
o1 T8 F 37 Faq oY arfenfen &
fatry faur 41w SmEOgE %
qata o7 # faorfl swflga #q
3,000 WA 7 TAT | T FAAT THIE-
7 gT | TAY gIE A AT AR AT
ey ot mfzarfaar 2 fagr g7 oo
qa & faondy IeEATT F1 f3c00
A g7 ma foq w1 97 fF oo e
w1 3¢ gt "9 fao | ga fatw
& T o¢ 77 o FAETAT A #r 5
T fy wr 0 s T & T A
A AT FT co HIT Lo FfATA AN
faart @fasr o adt zom oo @t &
g7 Farr et 2 fr osfaar oer
T ATT WIS AT 4T 8

foeersr awt oF e 97
BT NAT B ATST F ARTATT T A qE
RTATT & | W AT WA AT 47 A
WAl W g fr w7 o9 %y
W ZFT # 3R wifzanfegi #v
WS SATAT WTAT @ A7 AT A A
1 saETe ® fom g @ e g e
At F ww gfAw am A} oA W)
FAT F W T A e
W g oaw & wvn @ e g wfe-
afei ¥ wa w3 & w4 femm Y
ug I § f arfaarh aoa a3
o B gaw oo fesr 3
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& T 7 & ¥ # 9%q § | afea
T &rr T ¥ 9T A § o)
Tz WA A @ ¥ wfed fe
AR wfgarfegt #1 59 Al & w0
T g | A AR wATE A
fraea 2 fF ¥ awee & wfm
¥ WX 9 F FFRT Y qgr # 9qA-
feafa &1 wemgs @ & foF omaT
wrfed 8 fF sEege & a1 w|w #
q AT WA T | WA TAT ALY FOIT Ay
g a%ar & fF wrowe g fawe
7§, §3 S @ mead d W
FT g0 &+ ford f 30 go% & |
wifearfegt &1 aifa &t a5t & 9
g ¥ uF 9eTg wifzanfegt w5y
weEr faar man aiv SR @ wEefaet
Y gear #7 T AT 98 wnfEarEy
frer #7 fag @ | Bfe g w@d
a wy wfzarfagt & #1€ gEey
TE AT 1 F AT oA oA F | Ty
AT ARERTFTEORAAE &7 §
F OqE A F | UF qUE IR AT
TG FFL AYAT  AWA F &
faar 1

T8 9 OF qTH qqvAq A IT
%! 77 fasaa €t fe 77 97 9T &5
T @ 91+ gafag wifenfoai &
Koo Y HEIT ¥ TXGT FT 9T UL fogy
o w717 #7 fE garaa 9 w7 47 W1
fear @ @1 37 9T 9 T sy
T xF faafay & v wrfensdt
fret &1 @ 1\ o § waaw &
T FAO AW g ¥ @y of
T TEIT ®T SN feqm owav &y
T WA ACINAE G T § A
a0 fraze § fe o=+ feafa &1 oy
Z A JT FLF W F WEST W
3% o wfg@@ w@ife ag 18 sareg
1 § farrrd § ) yoaRy § w8
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wo Ir wifgarer € o & & senmw
Yo AT GEEE X § | W IT
THET FT WG & ¥ g 7 fFay w@w
A T YR F G2 A qHA g @ |
wifeardr W e arr § o' ag
I H WIHT 3q7 § AT WIF AT § WK
T 8 I FT AFIA g AT@T § | WK
IT &1 THEGT ®1 gA < fg@qr T4
1 ag a1F ave g1 AT | ey A
g7 #1 af<feafs w1 ma & awa @
AT | a7 F TN WG 3T § WA
T AT F AT T T AFAQ AA(®
gAY AEAAIT wgew waa § | wife-
afadt & T ® owQd o & &
arr arfga | mfenfaai & genw
F1 TH T T FATAY G &g forea-
it & | = "vaey ¥ g fqac & f®
qIL qg WATAL §F FT FeqIT T
Higa g ar ford gaT qgA W T
qrarat & wfganadt oo &7 FHH
TNE TE IT ql F1 AOETF AT
grar o agw zar afed 1 fagdr
QUo7 ol IA &7 I MG AT
FHT AR T FIART A FAFT L6 WA
gift g% 1 =it s mifaadaal 9
Qg9 I T O 97 IT FT 49
aua 7 fava aay & 1 o1 e
®1 W [Z GATAT AL THAT AT Tg
mEyr AT wfem i aadT g0 W@
fag wo fqazs & f& @ 906 <+
T Tfga |

frrdt quadfe an & owfz-
afaat & wonm &1 A1 TR &4 T Y
QY ¥ TF W ¥%F 24 ¥ AFA§ W
3T H WA A AT FEAT T3 )
§ % #gm f¥ a7 & i T |
EHF T EOIIATT A
qeeATaE T §1 721 8 W AE 8 W
¢ 39 %1 QT My T+E ¥ I &7 wfe-
wfaat & s m AT ag T
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Tt 9T &¥ 1 ¥ and §) 9@ | afe
WIT I¥ T ¥ T §T & A o7 6
WIT ¥ FEIEAAT ®T FOAT WA
T TR A ag qw wr k1
7 WX WOAT FEAT T q |

wgT A% A GuTTAT O aww §
q 9w w1 agear wger g fe oft
agt ¢ ¥ fairy ¥ ¥3 sne enfeanfeay
FT A ATMYT 9 91T DN § 1 Wl
ATET LT E ITW I WA AqTH g
¢ afg o wiw wER awwd o @
A vwmAwaA § b
s & fomr it qag o i vg )
I F1 WidF FHeaT JEi 9T o )
T FT AT €1 T AT E XA WX
T T aaAT & fawg SwT W ¥ fog
¥ M wifenfagi g1 A Amge
o1 T & | o a et e g8
ag! % g fr 7 oy § gy &7 oY
g T 7 %7 3N anfr ¥ At Are
|41 & 1| wfzanagi & awge wfaur
¥ 9§ wEn wgn g fw g o
T TR w7 (@ ® oapeew o
I & MG wagE wwene g1 @ g |
§ 7 qATAT §OeNA et ye
fe 77 &7 918 T0A 61 ATH T |

3T W A & frafew & &
I %1 TN Agw g fw qF am
T & I Yoo wWiziwat w1 MWW
nay WY IR 7 T fo gn wmA e
Zo7 T Z1 W7 AN W7 IR G ATy
®( U7 T T & A AT w7 q@m
Wi | 721 |A E7 T WY OF Wi
w1 AgT ¢ wiznd frwnT gm
W7 T & T §AL AT F o 74T
g &1 ey 75 owh gt K &
Tz g o 9w qaaai § g
qATAq s ¥ | R qarwat €1 gfapma
wegr i ¥ o s efexfagt &
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[ 3xd)
&1 %71 € far srar @ 71 37 %0 w4
AFAA T AT

WEl A% AAIE AN FA W
qeary § o fawT o mifzarfadi &
£ ofrer & sfrer wwA § AvAT =027 0
ATH Y AT F1 AMFT A€ 8 99
¥ AN A FEHATT FAr 1 UG
TR w1 791 Prar” & 5 wifzarar
A6t ® A7 o & Ay €A
AfFT § 34 ¥ fAaT 7 wgwa i
AT g0 g fF 37 7 awm 140 Ay
T AT | FT A(F EEA AT TR AT AT
g ff 11 14 =1 & wor wefzand
gt ® gt @A w0 gEE §oIq
TR ¥ A F AT AL ATAT AAL
F A, FET 4 ALL AT AT I
qE & 3 "AAET A wAT AT & A2
T4 WY IT F AAI7 A7 A2 79
AT T F A H e gir 3 a9z
T TIA FY YA ATHT &7 F 7917,
wiafas o fegy g7 sfzarfaar o
S 35 2 A F e gy oIT W
s g A oiver AT A N7 AT
£ ¥ F9 3947 d1 BT F7 g fz@r
g f& ame & fza 9 aRen &
fea o &Y v &= @F )

o eaqfa 30 fos A1 & st 0
fe e aft AT 1 w7 F AT W
FAATAT WA F fF I AT H 00
T FY OF FIATC A0fA CAT & ) A
& ary DA {7 3% 3T wwfa 7 gy
gax AN Nt 7 oF 72 T
qr FT TF 1 4% WA &A1 T faTw
faqr &or ff arfs 37 & T3 Fff
grag ff & Ffpa am FH A A A
WITRN A TR TEEATIAF
ol 9T @y, @ F dAT a7 F,
I F wFIT AR Y 07X &, g, AAz
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A AATAIAF A4 1T & | TS I K
A T gAAT A 97 fF ogas &+
FH ZHTT gl §vooo0 AT {¥ooo
¥ fravg grT 4v | Sfe a7 Hiveg
Ffmaifeagmaaaagzaid
g 3T AT ITF  afear @y afas
FIEAT 925 F1 TASAT A=A 2, A N
& o7 FATFe AT I T TS T Vel
21 zafaa § 1 9 wigm 7 wde
Femr & w3 1 @0 A 7 I
AMTAT 91 7 7T AT ATF AT A0A
97 Y £33 T AMAT 7T 7T A0FT
o KA A4 F A7 AqqAF
12T | mifzafag F sz S0z AT
qfar A & 37 F1 A fagaer W
AT H17 I F1 TH FH TC TGN
TA A AT I 3T FT FIFTA T TEATAT
gt AT W1 & AFAf A Ao
g grar Jvr wifzarfagr a1 wsaon
T A FA7T Z0 0 a AT wfaE A FzA
g7 TE HAMA F A AAZ FeqeAT 0
1A # IA T AAGT F9A T F ATV
WM T FLAT |

Dr. Sushila Nayar (Jhansi): Mr.
Speaker, Sir, in the first place 1
would like to wholeheartedly support
the previous speaker in his demand
for the extension of prohibition to the
Adivasi areas and all over the coun-
try. It is a contradiction in terms to
have the type of prohibition that we
have been having, i.e., partial prohi-
bition. We have been having prohi-
bition in some districts and no prohi-
bition in other districts. This type
of half-hearted prohibition not only
defeats the very objective but also
gives rise to a lot of corruption and
smuggling; and the police is also
corrupted in the border areas. There-
fore, T strongly support the previous
speaker and I request the hon. Home
Minister to see to it that if prohibi.
tion is our policy, if we consider
porhibition necessary, if we consider
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it good, then, let us take it up whole-
heartedly and seriously and extend it
all over the country and not go about
it in a half-hearted and patchy
manner which has not only not served
any useful purposes but has also
enabled people to learn ways and
means of dodging the law. There-
fo-e, it has brought disrespect for the
laws,

The second point I wish to make is
in support of Maulana Hafizur
Rahman. He has very rightly point-
ed oul that what has happened in
Jabalpur and in other places is very
bad. Nobody has any doubts about it.
I just bring one small instance to
your notice.

In Sagar, the Police officer in charge
got a heart attack at the time of riot.
He was changed; another police officer
had to be brought in. The result was
that out of the estimated looted pro-
perty worth Rs. 11 crores, recoveries
worth Rs. 60 lakhs are reported to
have been made. In  Jabalpur, not
one ~upce worth of looted property
has been recovered, I am told.

Shri Tyagl: Did this heart attack
come during the days of the incidents
or after the incidents?

Dr. Sushila Nayar: I did not follow.

Shri Tyagi: When was this heart
attack of the Police Superintendent?

Dr, Sushila Nayar: Immediately
after the incidents. Another police
officer was brought in and the result
was that at least 50 per cent of the
looted property in Sagar has been
recovered,

Mr, Speaker: What is the object of
referring to the illness of the Super-
intendent?

Dr. Sushila Nayar: The object is
this, Sir. The State Government
would not deliberately change the
officers who were there at the time
of the riots. In one place they were
forced to make this change because
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of the heart attack of the police offi-
cer and the result has been that 50
per cent of the looted property has
been recovered in that place. That
would indicate that if there was a
similar change in other places also,
we might have expected results to
the same extent.

Somehow or other the administra-
tion in Jabalpur thought it fit to issue
a notification on the 8th February
giving forth the proposition that
Muslims had organised an aitack on
the Hindus on the night of the Tth
February. We know the results, the
consequences that followed after the
issue of that notification. 1 am not
going into the merits of that notifica-
tion because the matier has been
referred to a judicial inqui~y. Having
issued that notification, it has natural-
ly become a point of prestige for the
Administration to prove the theory
they had propounded. As such, the
Administration has become partisan
in Jabalpur. It is for the Home
Minister to consider whether, under
the circumstances, it is right for that
Administration to continue there at
the time of the judicial inquiry. 1
humbly suggest that it would be
better if some changes are made. It
will restore confidence; and, at the
same time, facililate the work of the
inquiry.

The judicial inquiry has been wel-
comed by everybody. However, if
you look at the notification appointing
the judicial inquiry, you will see that
clause (3) of scction 5 seems to have
been omitted from the notification.
Clause (3) of section 5 empowers the
Judge to call for avcuments, to get
whatever documents are necessary,
I have already mentioned how the
administration has become partisan in
this case. After that, If the judge
has no power to send for the docu-
ments and get the necessary docu-
ments, how is he going to function?
I hope that it is not a deliberate
omission but a casual amission and
that this omission will he rectified.
Maulana has mentioned the feeling of
insecurity because only one judge
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from Madhya Pradesh is to make the
enquiry. I do not wish to cast any
aspersions on the judge; the judge
may be very good. But in his own
interests, would it not be better if he
is associated with one or two other
person, say, from some other part,
from those parts which are fortunate-
ly relatively free from this virus of
communal feelings.

Shri Tangamani (Madurai): That
has been the demand of other political
parties also,

Dr. Sushila Nayar: The south has
that distinction; they are, compara-
tively speaking, free from this poison
there, the poison has taken a different
shape there.

Shri Pahadla (Sawai Madhopur—
Reserved—Sch. Castes): There are a
lot of communal disturbances in the

South also.

Dr. Sushila Nayar: 1 was saying
that it had taken a different shape—
Brahmin-anti Brahmin feeling. But
1 would not go into that at the present
moment. There is the Harijan-non-
Harijan problem too. But the Hindu-
Muslim problem ex:isted in the South
only in some places like Malabar
where there was the Moplah Rebcl-
lion. But I was saying, relatively-
speaking, the South if free from this
poison for geographical and historical
reasons that are quite obvious to
everybody.

Shri Tangamani: The Moplah
Rebellion was a liberation movement;
it was never a communal movement.

Dr. Sushila Nayar: You may say so.
But from what 1 have read of those
incidents in the files of Young India
ete., it seems that it was not a com-
munal disturbance.

Shri C. K. Nair (Outer Delhi): Tt
was an anti-British movement.

Dr. Sushila Nayar: 1 would not go
into that argument. It is sufficient

MARCH 29, 1961

for Grants 7968

for my purpose that relatively speak-
ing, the south has been free from
Hindu-Muslim trouble and therefore
if we invite some people, some judges,
from the south to help the judge who
has been appointed, it may reslore
confidence and it will be helpful all
round.

It has been said by Dr. Krishna-
murthy from the opposite side . , .

Mr. Speaker: Dr. Krishnaswami;
both mean the same thing but he is
called Krishnaswami,

Dr. Sushila Nayar: I am sorry,
Sir. Dr. Krishnaswami referred to
the question of efficiency of the ser-
vices. The efficiency of the services at
the Centre would depend on the expe-
rience of the men who man the se1vices
there. In the olden days, we had the
all India services. Men who had
been posted to different States and
different regions of over the country,
after a vast experience, came to the
Centre and naturaliy they inspired
confidence to a greater extent. Today,
in every type of service, including the
Indian Administrative Service, there
is a rigid quota for each Stale so that
these men are primarily meant for
their own Siates. Somc of them come
to the Centre after having worked in
their own States and not in four or
five or six or seven States. Their ex-
perience is, therefore, limited. Now,
language may be considered a bar-
rier in the in‘erchange of servicemen.
In order to over come this language
difficulty, 1 would suggest this. We
have at present English as the second
language. Except for the southern
States, for the rest of India, there
should absolutely be no difficulty in
introducing Hindi as a second langu-
age immediately so that you can have
officers who have served in more than
one State. Thev will actually have
field experience of a number of States
in different parts of the country and
that experience will be wusefu] and
helpful for them in deciding po'icies
and devising programmes at the all
India level when they come to the
Centre.
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Now, at the present moment we have
water-tight compartments in the ser-
vices. There are, for instance, those
boys who are perhaps not selected
for the administrative services or who
prefer to go into the Indian Foreign
Service. They are the same boys and
they have had the same type of exami-
nation, but some of them go into the
LAS. and others go into the LF.S.
The LF.S. go to foreign countries and
they see the administrative procedure
there; they see the social services there
and they see many other things and
learn how other countries are car-
rying out their programmes. Now,
their experience of these things in
Foreign lands can be of no help to
India at al] because the IFS is a water
tight compartment; it is completely
separate from the IAS. Why should
not there be one pool of service. Some
of these men, after they have been in
foreign countries and seen something
of the working of the administration
of those countries, can be posted to
different districts in their own coun-
try so that their experience outside
may be useful to the country and they
can serve the country better. Again,
when they go out of the country on
another assignment, they will have
their roots in their own coun'ry, they
will have knowledge of their own
country and they can represent their
country better. Today, they are
brought back into the country more or
less as visitors; they go about and see
what is happening in Rourkela and
Bhilai and other places but they have
absolutely no first-hand information
because they are not associa'ed with
the administration in India at all. I
plead that this division between
foreign service and administrative ser-
vice may be done away with

After all, quite a number of our
topmen in the foreign service today
are the old ICS officers, officrts who
have had experience of administration
in their own country. If they e¢an do
well in the foreign service after that
background, there is no reason why
our yvoung men today should no! fol-
low the same pattern. The new pat-
tern that we have devised should be
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changed in the light of experience
gained so far.

Now, Sir, a lot of discussion has
taken place on the difficulties of the
backward classes. The Scheduled
Castes and Scheduled Tribes are there
and then there are the others who are
called “the other backward classes.”
You were pleased to state yourself,
Sir, that in Mysore all classes have
been considered bwckward classes
except the Brahmins. This is a very
strange kind of phenomenon that we
arc facing. I have a driver who hap-
pens to be a Brahmin. Now, under
the sysiem that we seem to be adopt-
ing, his child cannot gel free educa-
tion and somebody else who is born in
the so-called backward classes and
maybe very much better off economi-
cally and socially, can get free edu-
cation for his children and other faci-
lities also. I wish to submit that a
time has come when backwardness
should be decided on the means test,
on the economie level. Let the child-
ren of all these men drawing, say, less
than Rs. 200 or even Rs. 150—what=
ever is considered fit—be given a cer-
tain type of facilities—educational and
others. Let us not crea'e vested in-
terests in the name of so-called back-
ward classes. The Commissioner for
the Scheduled Castes and Scheduled
Tribes has been pleading for the
same thing in respect of the Sche-
duled Caste and Tribe people also.
Now, because of the un'ouchability
that has been s0o deep rooted, certain
special protection has to be given for
the Scheduled Castes and Tribes for
sometime more. But our programmes
and Policies should be such as to ell-
minate these class and caste distine-
tions in the shortest time  possible
rather than to perpetuate them, which
seems to be the tendencv of the pro-
grammes that we have framed so far.

Then, T would bring one small thing
to vour notice about the apecial edu-
cational facilities for the Hanjan and
tribal children. For |Instance. for
Harijans and Adivasis there are spe-
cial schonls and hostels constructed.
In many States, at the present moment.
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the general education, administration
.and funds, etc. are completely separate
from the administration and funds for
education of Harijan children. The
result is that there is ng integration.
What we really want to have is the
maximum integration; for that we
should have as many of these child-
ren as possible admitted in the ordi-
nary schools. Let them avail of the
facilities which are provided for all
the children of the nation and where-
.ever these facilities are not available,
special facilities may be provided for
them. It would be far better if the
adminisiration and funds of the Edu-
cation and funds of the Education
and Home Ministries arg pooled to-
gether and used in a systematic and
planned manner to achieve the ob-
jectives which we all have.

Sir, in the same connection, I sub-
mit that the Home Ministry may
please take whatever steps are neces-
sary to climinate all references to
caste, rcligion and various other
things in rccords, whether in serviee,
in school registers or in other places.
Of course, there are certain names
which will indicate the religion ete.
But apart from that, let these distine-
tions be climinated so that men and
women will be judged on their merits.
on their ability, rather than on the
class or caste in which they have been
born,

Much has been said about the law
and order situation with particular
reference to communal troubles. 4
wantl to bring onc thing to the notice
of the hon. Home Minister.  Sir, the
Preventive Detention Act has been
criticised a lot in this House, and it
has been justified on the basis that it
can save innocent men and women
from suffering duc to the mischief
crecated by a few mischicf-makers.
Now, I want to know, are these mis-
chief-makers confined merely to the
political groups and parties? Are not
there certain communal forces which
are capable of much more mischief
than any political group? Sir, there
are ccriain rags of newspapers in
places like Jabalpur and Sagar. The
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same man is the proprietor editor,
composer and publisher and he runs
a daily or a weekly, and there is such
distorted and incorrect news printed
in those newspapers and is calculat-
ed to create conflict, to create bitter-
ness and to create trouble. No aclion
is taken against these people. There
is no law, I am told, to provide a
remedy against the mischief of such
newspapers. Sir, I am all for the
freedom of the Press, but freedom
and liberty should not be converted
into licence of this type. As the hon.
Member, Shri Uike was saying, large
numbers of our people are simple
folks, honest, illiterate and very
simple minded. These people, when
they read something in the news-
papers, or something s read out to
them from the newspapers, think that
Written
word is gospel truth fo them, it is
Brahma-vakya for them. Therefore,
they are misled and sometimes they
do things which are very Bad things
and which they would not think of
doing in their saner moments. Some-
thing should be done to stop the mis-
chief of this type b§ Irresponsible
Press. T submit, if nothing else, at
least the Preventive Detention Act
may be used against such people so
that they are prevented from creat-
ing mischief and bringing misery to
a large number of people which is
happening at present,

Mr. Speaker: The hon. Member's .
time is up.

Dr. Sushila Nayar: Sir, I resume
my scat though I have some more
points, )

Mr. Speaker; Shri Padam Dev,

Shri Pahadia: There are :0ma back-
benchers also,

Mr. Speaker: Is he a front-bencher
or a back-bencher?

Shri Pahadia: If you want [ will go
to my back bench.

Mr. Speaker: Shri Padam Dev does
not call himself Pahadia but he is a
“pahadia”,
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st qqu IW (IF@T) @ WEATG
TAJ WEEA, 3,000 W T AR
fooo MW FT P W@ S FAR
AT § qEwT ATS AT ¥ FUT
JIEAET & AT AT & 774 F ATS
Te wATAw & Arq werTafa W AT
7 | TATfERAT & 9¥EIT gW UF %
"F wq H gy & 1 qA wen & e
R7e & Fqe7 ¥ gz g A1 4ig
TRAT STUCT. T SFARE «qwian g
fe za = e & S 7 78 "
AT, AT T T & FG U A A
BT Wegawqi g &, W17 I9H & ;50
& wer a3 weivgi, Fagi g fafeat
q g 9T 7EA faar | 38 sfaew A
AT TSTH ZT. W4T B, T T HAT
St garr seafa feafa @ svo#
goiva & famg & #mA® @wr 0 S|
Fzg ® o FIT R

T AR er¥ argw =wfvar A
q=aw Qo F A9q
g% 29 @7 "gf= a1

e A ML ofsq IET ATg 997
TT=AT ST ArAAT T FifEA F9T
Y G/AT, AFT TIF KT FIW AT AT
w7 &, @ A quang g AT qgAT
oA s § fF oy & am ou
quEqt 5 AT wEI QRO § qE TG
. wmfz i fafg &1 gra s3ar

Tg WATEq AT FE §F g7
G i yggrA A § o o
NOTHA HATHG A WY 1 9L, HIA
ued § ¥ Ter g 1 99 1 gfaga
el wga § | 97 ety w1 &
000 T A ATHT & WX @ &
G TAT o ATW GrEH ¥@q §
g quadfs o % @ @ F
FTTC AT TEHIL A LY. 5 FUT ke
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as fea o g Gwadfa aern &
P¥E .9 FTT %o frafgr s w@T & 1
57 97 & wfa wvw avare # fosar
W AR T gEw ¥ fad wem
wacr ot fag or 2 ¢ ¥faw v am
fafesa # (& a7 5o 1 go o T
U7 G T g Y, qFi, Tl 917
Tga & fawmw & #w @ ¥ aravE
AT & T2 F919 4G & | FG 90T
qga ar wdt ggrwfas damm @
dz1 faar amr @ o gy oA o#
AT AT § | T IH FT A
# f& e # s AT w1 wfuw g
adt & 1 fawwesz get ov afanTe ¥
W A OEEATIIAY  FWSA adl §,
femas ¥ wrzw TARfaw w¥faw @
w17 qEEAT 1 W @ fawgr g 2,
sfew & ot A% a7 smAq 7 quyg gy
g1 #t fr femmaa & wezw o) 302fraa
Fifgar & az mfafmifad) & ar sran
A @ A gar A 2 ) gE amE ag e
s gt fafedt 4 @1 97 & o &1
|/ FAOE ¢ AT ®o q7 WIT WA A
agt n7 Az wfaw @ ar swow
oA AANT & AT To § | TAAT ATl
a2 o ot goea § fer s
FT 219 A8 £, W77 ¥ 08 ofamza
fom w1 w1 famar 2 frarsdy o
2qAY 47 Z0 AW AT WR H OET 67
YT AW %Y g HIQE § TAA AT
§ g wATIG { A0AT WENT iV I
#z werfea @91 &7 ot MET § AE
g § IR0 2T AW AfT TR oAl
wifgd | o & ®eew # gy Afr g
wifgg W17 38 ®1 UF I TA M
€ 91X 7 gifex fear s wfgg oifw
T AN GIF a7 qEe & wf fewg
%7 a%, 7 &1 d=7 | 7 fraza fwan
wiwms ¥ mdgr g wd § AN
iy sfrwew ¥ oy & o wia §, ol
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[t g 2]

2w & fA7 w8 2 ghm F w7 w
g AT 97 A FAR T AT AR
@ &\ § araar  fF am w1 FamEw
g2 &, fsm &7 wrardy v Jr 21 T
¢, T A1 FT A ANT §, AT {6 HIT
%o FT & | TAAT &A1 @9 F¢ 72 &
zfezifrga #ies ¥ 3= fom & 9w
A+gsz At § WAL, § 4%ANT §, SAnen
ThfEza o 7 2 1 3T F aHw WA
q20 77 AFAT 1 wfawr 74 gEan
TT & T H GIEHIC AT A5G T
7 faare woar =wfzy 0

14 hrs,

ga<r 97 4 o7 fRaE o anEAn
gfwzey wif o adi f& = amm
I7, WA 7RI 9T F A3, g &
faa, agr &m FT w1 T T wA
#F 97 F A9 Agegafa wwe ¥on g
g & 37 & a1 wrw & 34 faew
w1 & fe faa & g3 adi afew -
N faadfr @ 1 Afsx F amm g
§F HAFG & qFTAA FT TR A
F@ FC OOA KW F wsZ IT A
wIT F qAA ¥@ @A TOET

@ 9Ny TH qANG F 919 Qi
e & wiw g &, ¢ 1@ & wdw
L Y § | ¥F & wera) frafer fezaw
qw g, siifefaer wawdt §, oefufeg-
fr fafadn fefrwa wifs age ant
g § M arfsaae 7 @ gy
2 o ) AfeT @ an i &
g1 g ofy & &er <7 £ fir wror o waew
t v w & fe faodf et &
ferstr sy WX ¥ arfefewe § wor @
g o e ¥ ww ow ¥ fe
IUEA WA N TE A K Al
2w tuX § e o o A gF gE

X § | ¢t ag ¥ wwfaT, IR,
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g W% YaF IR AT TR
AR A E | A AT aga @
qradrg qaet F arqor g1 faa & o
T rwfeat & = gad et & wreaor
F1 76T Ft 2, AfET TEIGAT T W@
qA FF T AAC AT | 2R AT
f@ @t wiez &t & qragn F1 fawa
FA ¥ 17 17 T T ITH A
TAATT AGE AT G E | AT TR A
frazT ®7m s § f& @ wHw
T W 33 Afa meAnAr =fzd
frzam Fmrer sfaz §a fF
BFAT TEAT &4 & (A7 | ¥HA G
I F1 7 77 2 gy & faq 78
AR TMAT 2 A 573 @ & (A7
Femar ae g ¥ A7 /8 & 1 W)
fsr7 & Z14 & 7T &, [T B F
w4T T 37 T w74 g f@ 7 wWAT W
q3F 4507 | ATEEY FHAAT A
ZINA AT 379 TET H WA T HT
uI4 FIG AT NAT FAT AMET )
# agaTr g fx o § sgawar graw
W § far q2 9aA7 F 93 Afr
wITAT 9fEd

faarrg ST fea faga dew:
WET &1 §17 g (% ag ®3rar § 9
X mrefadi & =7 §2 9 w=g
wrefaat w1 FT IZH T AAT ®T 1
W 2 ) qafz ) @ ¥ fad o
wwo1 w7 fawre ®F @ T gAAA g fw
w feon & s w3 & o ag e
w1 afr g37 Afa g f 9w §
wife T awg gark ¥ W Onr
wear g€ ¥ 1 g T 9 feRed
®T qF & | OF wred wd f w2
i et ax #r saF g & ) afew T o
Fwwa § e 9% & W wnz gwr §
ax & @iy o aroet A afer O 5y
&7 @1 € § afew oA e WK T
Srofr i g agfaraff
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TH GWG AT 2T AT TCH A
TR ®3 W@ § wefad fonf w1 wrera
a7 W@ & | g g FY g AN ¥
qa® @Y F1 & ¢ |

TR TW ¥ YR ¥ §
%3,00,08% I F oara & o o
qriY [q F w7 AT F IT AT qeqT
,IY | g 3T A Bw AT @
g @ 7 Fr AFA 17 7 oy Y
T 421 FT oFF 2 | 2T AT € fr qwi
97§39 feaR gn AR 37 feiRt &
far am wodr gr@ GEEAa &
FAAT WA F A F | TTF qFAT
FrEAr g fv 7 wg g09 1| Jm
#1427 w7 57 wast ¥ A7 T Amv
forie & &1 wIdr T@Ad &A@
sga # 7 ad o w fas § fF eErd
FIET A FF Ar$r A vy Aifa
FifEw TH17 fodr &1 wsge I
FTAT AMRAT | TR A T AT A
T ¥ fag za  gar wfFad #+1
qTATETr @ 1w o wg 7 Zm o e
AT g1 A  TeT & i #1 A §7
&7 anaTr g e avw w1 A
qTH JINAF W&H 5T A0fed | Fhr
3T F MT § | FEAT IO FIT )
qIg AR 7 F | geN TAeAT XA
AT & fwdT 01 F1 ATeqE A R )

drn aga asr v faa fis g
®1 w7 g A7 fae & fag avw &
fndmry & ag @ frg? g i
miT e | osh frar ¥ A Eweed
waafT e fear & 1§ 9¢ 7 v
fe £ #ff g d=mfe gq v
ey ¥ wgr § 1 Faw gard ¥ wran
E 3 & my & & wguwar §
fo ogt ¥ ga ft 9
wga & a1 § Afer wft wa 59 7
NI A gE ™ @ * wC
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=y fapedt Y afeer  a of 7@ )
fe ot § g weArem ¥ frazT w&m
fie T 797 77 LU T FOET FEaAy
%I dur 3 o & afw fagy o e
IFE g | AfET I9Y U FART
Tdt &Y wr & 1 A7 q@ ¢ f& mwrdr
e & g 2w & WY qW H O
37 e ar fF gm maT 30 &Y wER
FTE, WA 2T FT WG FAT AR
*1¢ gfred g & T §19 w@aT 9t
o 7r¢ frgd 7t A swfy & fory WX
T ®Wi ¥ (Ao da1 W o 0wy
A T | Af®T LT AT HGE
qeqrat wt dar 23 747 § o o
1 feafa 421 g1 a4y & o & "wear
g fa g qwqrt % wreg & fam wr @
A AAAT FF &0 &1 EN 2 1 ¥
TN #1778 90 &1 w147 qfaadr &
7 w77 Tfeq T8 a1 A pTrEr S
57 #eqi &1 femr s Em g ved
$AAT 7 7Y g1 fadet graT Tfgd
TRT 397 7417 # | fearaid & & ®1F
WY g & 4 A § A s gar
i FY & a1 F 7 wrwT g0 agt
¥ ITH F 937 AN apra ¥ an
9T %2 gwar g fe e foafy &

oY wIagz e afomy o
fegy Ft %1 3T v ¥ fAg ET-
w10 At & wromor & g € ot
¢ | #few oF nredt w) Al 2w Wi
¥ 0% afar &1 £t T w7 and £ )
€ oy ¥ ¥ At & gq MO 6 w9
qifeamitz 7 e @Al § @F 9
I8 afcare arst w1 ff o1 W awd
1 8t fogd ot €1 A @1 oA g
asaT ¢ 1 ta afafad § & gAY
gAY At & wgm e wft o gAY #
9T qman ot it W e g,
wift % 3w ¥ weaT gy oA gk
& ag =t § fe oy andt Aft § Forrft
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(5t 7gm &7]

fo oz oY, afea fse WY go-qy
wedl afr 7 g Wit aF AR
&\ T g v g wAw ot awi )
KA1 W AATT §E &1 A T
wfgd | g T T wEw F G
& Mg g & 977 AW 27 A
&1 eI §TH] Wgd & a7 Avwreal ¥
s ar qifeie ¥ #i7 &7 7 g
1 AN g "wAT | ROE AT (A0
SUNT qHT £1 Fa+T FLAT 0627 | Y
EF AR ®AAT ZAIT 1

uE MT agT I A 72 g Famay

GR § ¥ATAG FT FE KGO A7

A g | v faqew 2 fa g &

Ravdi 2 ot g9 Fraeaw aoar el o

QIS AT F HE WA H AT AT G20

g T & W ITF wrow SR %1 gg

qr 7 = T fF A | amn g

Y T qTT TR | TAF FTT RITRL

waTg fqgexo §A7 W | W9 Ry

wgafEt & F fagawr g g

dxfEl & g 77 a4 § IR

fraeror w3 & 1 AfeT @ qa1 qa few

&, 9% 37 F1€ fagewor adi 3 9 T

F1 GLATAT H €19 £ 1 37 9% Y fageqwr

Y 51¢ cggeqr g afed 1 G O 4

Mr. Speaker: Order, order. The
hon. Member has excetzed his time.
I will now call Shrimati Minimata.
But before she starts speaking, 1
would like to know one thing. Al-
ready, we have extended the time for
this Demand by one hour. I will
have to call upon the Home Minister

to reply. Shall we have halt an
hour more?

Shri Braj Raj Singh (Firozabad):
Two hours more.

Dr. Melkote (Raichur): ° One hour
more. -

Mr. Speaker: 1 cannot satisfy all
hon. Members. If the Rouse is will-
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ing to sit still 7 O'clock, I have n9o
objection,

Some Hon, Members: No, Sir.

Mr. Speaker: Then who sits? The
Chair sits!

An Hon. Member: The others would
not sit!

Dr. M. S. Aney (Nagpur): We are
prepared to sit till 7 O'cloex 1f the
time is ¢xtended by two hours.

Mr. Speaker: We have already ex-
tended the time by gne hour.

Dr. M, S. Aney: We could sit till
7 O'clock.

Mr, Speaker: The time available
was 1 hour 45 minutes. We started
the debate at 12,10, So, it must have
been over by 2 O'clock. Now, I have
to call the hon. Hom Minister. He
will take an hour. The extend time
of one hour is also over. If the
House is prepared to sit till 7 O'clock,
1 am prepared to extend the time by
one hour. If the House is prepared
to sit for half an hour more, I am
prepared to sit for half an hour more.
Shall I extent the t{ime for this Minis-
try by half an hour more? In that
case, I wiil call the Home Minister at
2-30.

Shri Pahadia: We wlll not refer to
Scheduled Castes and Sctid®fled
Tribes now, Sir. We would like to
speak on ofher matters.

Mr. Speaker: I shall allow them to
speak on many other subjects. Mem-
bers belonging to the Cclieduled
Castes and Scheduled Tribes will
have an opportunity to speak on the
Report of the Commissioner for Sche-
duled Castes and Scheduled Tribes.

Shri Kunhan (Palghat—Reserved—
Sch. Castes): From our side, only one
Member has so far spoken.

Mr. Speaker: 1 find there are in-
creasing demands. 1 want to give
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opportunities to as many Members as
possible  (Interruption). On some
subjects at least, I have to satisfy
some of the persons who have never
spoken. I am getting chits here.
What I do is, I allow representation
to the parties, but if they say, ‘“We
are 30 strong and we want gne more
person to speak”, there are persons
in the opposition who are only one
strong. What am I to do?

Shri Bangshi Thakur (Tripura—
Reserved—Sch. Tribes): Members from
other centrally administered areas
have spoken, but nobody from Tripura
has spoken.

Mr. Speaker: I have allowed Shri
Achaw Singh.

Shri Tangamani: In our group, we
gave three names, We gave one
from the scheduled castes and one
from centrally administered territory.
We have restricted ourselves to {wo
speakers, The first speaker did not
excecd even 25 minutes.

Mr. Speaker: I am going to scrap
this business. I would not be oblig-
ed to give 25 minutes and 30 minutes.
If the hon. Member wants his pound
of flesh, I am not going to yield. I
am putting myself to all sorts of res-
trictions unnccessarily.

Shri Tangamani: You have not
given us enough chance.

Mr, Speaker: He should leave 1t to
me. 1 have allowed suffictent cff&nce.
This particular group becomes more
and more insistent. I am showing
them extra indulgence.

Shri Tangamani. What is the exira
indulgence, Sir?

Mr. Speaker: 1 know; I am calling
this hon. Member a hundred times.
The whole of the Question Hour Is
Practically his.

Bhri Tangamani: 8 hours have been
allotted and we want one or two more
scheduled caste Members to speak.

Mr. Speaker: They must kTTOw my
difficulty. Some hon. Members have
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written to me that they have not
spoken in the general discussion.
They have also to go and face their
electorate. Therefore, let me try to
do some justice. I am not trying to
do injustice to anybody.

Shri Braj Raj Singh: May 1 make a
submission? This is the only Minis-
try on which every person “ould
speak. There are some Members of
the Congress Party who would like to
speak  Therefore, you may be pleas-
ed to extend the time.

Mr, Speaker: 1 will exfend the time
by one hour. We will not sit till 7,
but we will sit till 6,30 only.

Shri B. Das Gupta (Purulia): No-
body from my group—The Progres-
sive Parliamentary Party has spoken.

Acharya Kripalanl (Sitamarhi): My
group has not spoken at all.

Mr. Speaker: Shrimati MiMimata,

sttt feftman (arrar  avare-
ferr-nagfaa sifaar ) sy wg)-
zg, § WA WrAr g A WO qR
TZ WNFT & WATEAT T AT 6T
arT 291 |

a7 WAl AT S TA a1y
g1 mar § feeg 2o § segswAl WY ag
gurgs faq a0 a g7 g =feg,
FAAY AT T FT AT T T @ 1 mrEwC
arat # feafa ofte ofr T & | dan
t g & seen w17 Ay sifagt
§ &z aft § 1 oft §5§ w7 @ we-
gz ¥ faage fsor & ne afw &
gy AT AT & 19 0§ m
gs1 fom# wE mrfsgr o T & g
Inz fagr wgr 1 wqgfEq A¥ wig
sifral & 4= 3z M | ™ 8
u1a 2@ @ wrTw g § e gforr of
o7 wfawrd w1 grd €@ € fag
v g 0 ¢ wafe wu afadn s
e AfORT #1 AT T gang %
faq fuT £ 1 cqf4@ i o wrIg it
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[sfreref firfreman)

fedl faT @A @10 ST @ E 1 wE
gferer g wvary H FE A Ag0 S
E 1 o gferT & wwIT A qTATAT A
foiz &9 & a@ § a1 s gfam
IF TH FA F I FL AT &1 gfAa
HIAAT &4 7 FH 3¢ MGG AT AT
& | 9@ gz gfaa farer 37 sTEAT AT
T 4RET AT § AT U B ATAT Al
ar wEdr ¢ iF zfewat & w1g mar @)
aval | g § wEEar L
FEy F AR £ F fAu f5ar &
uw =fafe @1 w37 fRar s wifgm
fomn fegdr afmare, o Mo qlo,
gz Azew, frqE 4 F ey Aqr
n:g Frawal ofwa g

T2 weATa &Y artaw fmEoan
A ¥ mAw g @ fa awfman w
Wt gfeomt & fazmg g=fr a8 21 =&
¢ | fog® a9 gy Joft F F=dr qamt
% ot qga ww gfeert o faar aar 2
o avg wg Afwar 7 i gfoaan #
wEAT AZA TH 2

O W AHE AT § T A
% wfed oo ardr ¢ Fify w7 a2
qaAat ¢ f& et odf a avere and
¢ W q gut o aTEEA WA §
fe gn =g A0 famad | gw 3w
ag wara 23 & f5 Wi qw AW wEman
ot o Fred et wroft st fean w00
W W ¥g T v wea 2 Afe
IANT WY IAA A AE e 2 97
oz OFT qURA F WA gATd dw X
Awfear afr § O g7 ITwr T &
gk fad o ag qw £ s gfoom
wt wifenfaat & famq o weww @
w® & faurs syl & wEew € waan
#7g &, 3% W w@F foam & =
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a® #1 gu faaat afed & opF
o ey & g wnfaet /e gfor
FHATO WAl w7 § W afr woE
qrE FYE IEiEaT g1 a1 gH IR AT
Ffad | wa W I g Al 7
AT WY g1 @T & IART TF TG
d zar wgh ) gEre R oy &
¥ femdne ¥« gham w1t o
ifgarr ffd s a4 w1 gat
wfwar ot T+ 7§ O FfFT qieEETe
& FTo7 fem F9gd F IUHr WY
wr femr mn w gfeom wv ad
ferar oy 1 2y sfaarh fad o g s
IR g 97 f 39 frA A g
frare moma #7& g@e dv sfearh
1 97 #7 fogr oy | oAV A W
Taa v At & awd § zfva &
H19 5= &1 772

ZaTe %7 9 ug ZfrsAr & sy
azA a¥t 2 foma v ot it A @
sarEAT Zare A faar av qr ¥ @
w7 Afree wagz & | 3% A4 & fag
FHE A Fr SifEd Aar d9TETe
gfeamt wt wie FT awmn ST
arfed | w71 e 2 f @9 7 W vaw
ghom woige ®1 « oFg wie "R
TFE @A fAn g wqEe 3w
IR F= ATE A N7 NG | FOQ
A A F AT Y [ wAEE
WP agr Fw g | WA
M A T T § I OF qEedt
¥ 71 A1 Tamew At & & e
I8 g5 wirr  wqEw fom s
¥ gara @ Fr s foms o W
w6 § W7 A mfe dfrgr aoge §
IAE! 78 9T fear o | BT T@y
# g @ 5 ofes & a o 99 w9-
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frg® arer ¥ gzamdi w gfee
¥ vy gu ag evee @ o ¢ fw 2w
¥ woael WX IURal @7 Ser 43
@ & W gfew 5 O w9 § s
2.1 g g2 & e faay famr oure Wik
HITT JFF AT @ § | TIIYL F q7N-
aifaw & wr| @ 2 A § | g
1 I GRS F1 IT A AA7 AGY Wraw
T WY { MR ATIATAT 7 TE
&1 % g w2 § f feeg e,
afem AT Fqr i FagiaEw A9
ST arewaTfas gearel 9 Sfraey A
g | afz 7 qreNEIfaF deqm gqua w141
§ ARAT AT F7 AT A F AwAAT §
fe e @ M a1 " @ aren
¢ | afz amerfas qvam #1 23m &
fom wore A far o ar Z Y
WD fer 71 T & faq
TG qIT /AT IATH g1 AT |

FH 50 aT] AT FAT A AAT HAT
arfeq 3fea s & fF 77 & a1y
#1 gear § Aaw g faar @) If=Em At
ag q1 fF z9 apwafos g=qe1 01
far s &1 A1 A% | 3z a®
a7 %1 @ 2 5 gurd v 3we
foe gart 7w 4 fov 351 1 & 1 wETT
1 AUG TEA ¥ AT Af2A WY IR
forr 33 #Y gorrorT A A sfa

FET A% T faymr w7 araew
¥g fow 7g™ &7 oF wEaT § o 91
f& qae fawm # agA faart o=
@ ¢ 1 gfaw e & 477 ATETC
qorar fagm o fafess @ fog®
| A0 WY §Y TA A 9 fadey
gt w1 &t | w9 oA ¢ fe
THH 9% W TH AT 6 A gy
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faaferat w1 &t awt oy g =T g
qAT FTHETT FY T T4T Y |

% aga ¥ areitn wEet W qo
a1 fawg & at # s fawe wwe
4 &, wafad surer a9y 7 ¥FC w=
¥ 4 felt & art & gy wge T §
fer #t sfa & sy & gORT A
Aifa ot @ ) o gw oTTg W Y W
%9 formr w7 27 &, oY & 7wy & i g
ar R @ & o IEw Wt Ay ¥ e
X ¥ | gAY Rt & wwET /T we of
fedt & a1 & 7Y & | SEETOTE FETR
77l & orfes & sard, s ogw
FT F1E oz w7 &, A WA avfani A
FCARALIREE R S SCLl Ly
T-TeT #Y & ) e agy feafa Y,
M fFm gaTT g wodt wmar & g
9 227 FY 7 F7 THA | T GO
2 & 5+ v R, SfEw il de-qr
Y7 AT qraT # wqd g gre 0t §
A7 I A Fom wrwr g #
# a7 7, 97 faerr w7 & 77 werT
A, 77 9 = fE a7 g AR
AT T § WY TTE-NTaT %1 A
1 Frfera w7

Nt apfear - soaw wgEa, o
ATAAG T 7 §H7 AT Y wrfore €Y
fe 77 " €Y w0 & Aveey @
g 7 a-faae # & awft eAfaw
AT AT i vt | § v Al &
YA A WA g AT A,
ot e w1, fagm s fs -
A # wfam qrft It w awey
2 7t § fw afz & =evy ot & mfee
g, M Ia% fydr od aex w7 R
T | A A FmwAr v rm 9w
N g e A sfam et A
@ grit | o fawars & aTq wx qTAT
g fr ag arff, gar@t orff, A TAmv
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¥ faware s &, o1 W H
¥ IAHC T TF ¥ N qEEA
wiwre 27 9t € W 2 @ R

foeft faOrefy Trordfas ardt ﬁ-rrfxﬁ-r
O & fagg & <on-wgraOemsT A
¥ avg & aawy gy ) A A
® AdY wrar fF 99 97 g
w1 7 #@i Fae g, fasiwaw 7w feafa
% foF o FHI 97 @ AW A J AF
TN o Tre-HgreT #1T AEER
foefy ardf fasra & mifaa &1 w® &
SIET % T AEEY &, g9 a1 I A
F1 & w7 & fF 3 g swieE
feezw #1, TomEmE fawew #),
F@TU W GgAT F1 e F7 AW T
1T, FAAAT H F0H F7, I K1 77 F7 |
ITRIFFUFATE 7 27 T IT*T 21EAT
2% & f afz F gormy # =g 117 "
W & ar q wr ssgee fa of
qrEt § mfas g1 A7 FAA § W T
IR HAT FT | W wIEqT H F AL
grwar fy gard ot a7 | oA W
qrig @ 3fe| & 0 & Amer g
f& I agr 9v  woAr ardl &7 y=i}
@ & fag ag a4 e

P EIGES

W g ff § a7 fades &
wrgr g fr faoedy ofeqi s &
wfa a7 wraw ey ¥ fe ogw Ay
& awar &1 afeFe aff W7 &, wWw
o A8 A § W o A 9x aufe
ft w€ a7 N aefr } fe gfoat &
fodte wfwwrr w51 27 o1 @ &, Bfes
# qgT s g fv & sawy o ag
€ aifog aa ¢ f& o0 O&F aTw
FET FHNfE w1 9y w7 ¥ A
qEF A qaAfa ¥ A A 8 0%
% IAE FTET WA & qar faman
o @ o, ¥ W A, oA
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g g & ¢a7 faear @, a
¥ Y Ay g A @, awAa #
wTT 3F ¥ % 2, HT gAY 0N &P
® qqUTE, agrET 3, A ACHTD @A
¥ faay I &9 &, FAaT F X
qAq 2, I TIAT-HIZT TATHT H1 I
7 ¥ Ffd 7 g ToAfas I
Q@ FT X, AT A a3 F )

g &1 T fame adf @ 1 ot
§g faa go, 2de A waron feg-
@ A1 A w7 e | ag |y
N A @ @7 7R IaFT FAA fEa,
sfFa Fm o Fr AR g fr g9 A0 3
FTHTY G 7, A F 97} fFy A
g waafas Ay 3379 #Y Fifom A 7
maganfafigiam 1 awt =
& 37 A fFar a1 afE ogA
AT TR FF T TR ARG 1 H
A 7R g wArem 7 fgAr A g
w15 W1 sgfF, =g ag oo & a1 T 8,
W T A S H o @ A
wima faamm wezafa & #1 =afe
TTATT AE FT AHAT | FfFw FAGT
¥ UF @A ZAT | F AW A qTEA
FY, AT AT, ¥ FE AT AL E |
feq worifasr womr 39 & fog
oF sufe oY a1 F WYz AAEY
it Aifew 7 3, 1 § 77 WA A
faad war g ¥ fEAw wow
T g fr wre sw A oo ¥ 1
gvare fear mar, a1 g g oant o
wré Garre T 8, S s Tak fed
Tg WATHE A ogarwa Ag o oaf,
AN 39 afm & faars apmaEa &0
waft ®it wifgd | dfqw #
g aeefa & warar w1 g
sty fgpeam & Toare Tt #3 7%
T Tl ¥ g A W R
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T ¥ W TR S R T
TG & | qE I WX §AR § W WEA
FI 39 O qg FATK 3 | A TAI-
RETTSITHT $Y 1€ T7aTg 4T & | g0
Igq AT FY FAT N IWHTHATE F |
T T T FT AGT § HHL 9T
ad € | gEfad oWaT g gEer
T @ gw gfromt wi el #
1§ 9T A F7AT AT

¥ qE{g qeeg 1 0F &G H#7
qHGA WY A ATEAT § | IHIA Te
a7 fr o w12 N 0w Fw A9 |
g wifgn | F & g @ FT FEdA
gl Fv arean, afew § a7 faaew
F7=1 AT g % e gw e §
f& g sgaent @ aga foord & @&
2 | Ta-fem ¥fay @@ o @ § THN
TEA AT TEE | AT AT FA AT A
T I & F a AT F o G 2R
g, e o3 qroE #E F AT aw
#feq w9d @Y § 9 IAET GEen
T g1 ¢ | ok AT Fg T A
@ g g B # f wiert w2
¥ aw wfow # fagfe & o€ &
TrereqT # &Y 4% o frge fed o &
fog® fea1 v & werer == a1 f§ Ow-
e € BE # 0F T IOy F
wifga, 3 fr og® oY, O FE TFa
7§ g | few G A w1 T gfa-
ST I ¥ AW 9T IJEE AUYT
§ & omarman | g9 gaw w1 oy
i & | W gEEEl A s\ e g,
&N ¥ §9 ¥ A7 qurew ¥ omd, WY
or § I &% §, dfew o qww
gy wra § W AT Y s # oA
fa @t ¢ N & aff awwen fe
o5 wg dv wqifo v F ¥ wdk A
wr w4t §1 v § o W\ qEET @
e, afy & STl 9T I W WY
fazr fear amd 1 & fris s g
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g fr ¥few o1 o=t Frerr ¥4 &
frd ag wraww g fs woea ok
A @F a9 dOgy ¥ aafew W
il

# gz o e s e g
fs T agw & =i AR W e
¥ g7 w5 s qoeTd Sty
w1 o & wrr AR ofr spd e &
T, @ AW A OF XY TIAT ATHNT
dar ) s oY & ST wTH A W
w60 | Sq1 SaT ¥RrRfes PR
g == amer § Wi afen 9T Gy
T W @ §, @ @l gl sl
W IRy a¥ g A ¥ d &
# @ & ar Y g, Sfew & o
£ fe oot & o wtard ofedy
# @2 gu t—variy amal § swrefre
Tt #, g7 oA ¥ gerd el
<t Wt & 42 gg § 1 A wff o e
IR qoEfa F s AR v afww
@1 7Y | Bfww g der o e & o
TTY w7 @ §, Ay aoerd alw
97 % | 19 a1a 9% fawrr WA wifid
f¥ @ swg a1 & gEwted aw-
Afaw wm w3 @ § wdfe & wm
& Ti §, o war I @ e & qorrf
¥ wra fagr @ ar At

2w 4 fam ag & oreT sy
w® Tt §, IuE At ¥ agy gu e o
¢, fw= 3o w1 wrowr €, oy ww wA-
e gl §, ore il ¥
i e | & sy g § f forw g
¥ garQt Tdfes aifeat wre A &
faafagt & omeT weeTa T v &
fordt wrdnfigat wooft 8, 2w oireefta £ )
cafed og arawaw & fr frafoat F
v & fagg # vodfes aifent
ot ® www am v wifgd, afe
@ apmEni @ eriafedt w)
TreT AT 8% |
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[ warfen]

# 5o sfes g & Ame
T HEAT§ | W 1A% F qAA % F
wifawr # faardt a1 1 & 2 a1 v 57
Twfifes oifedt & ¥z Frawat faa-
fagi & ame & #0777 | F WA
for g7 farerr w77 w71 afew
afea & g faeg g fr i otfas
qifedi & ¥T a¥% F ®7 § wfa«i 67
=l § afas & w7 gamaTa O
&t gEfrea w3 /1 F H qrwea
AAAE G271 FT | ¢ AG@ & A AW
wifaal W wwaAT § avfeaw g 2 &
qawal § ff 97 97 qF swmdr ardr
aifgd W' IuFT aE a8 ) AEAT ¥
fe worfifos wifear franfaat & et
"W 47T A AT

TEF womar & ag o @ g R
wgt ox femedas g7 & 370 faenfaa
T AEET Y | T T g ¢ R
qeftfera et I8 €F aTE agmET
T

% a1e amg § aga s oK
T F a1 Fgan wg fF fom mmae
o &ffa o o & 2o ® fafiw oot
& fwior faran ag 0 wowfa § sfem
Y a1 | Tyt Fi s @ e &
WTNTT 97 &), 47 97 & W 97 § a1
w7 @3 &Y R o o QY ot @y e
g | ot w1 frmtor s feafa
w1 O yarafae gfawr £1 sqR ¥ @-
w7 # frqn arar =g

T 912 g2 w2w Y ghrar e
AT Fg T ITHT WA qeT IO
fwar o @ ¢ 1 TR qR A aufe
i § dfww st o= ok wfes any
g @\ I W wfew s A
fear ot wwat 1w faga Wi afrge
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% wqw ¥ qF &7 fagqr 9F ar Iqw
T AT 3 AFAT & | T AR
w7 FEwTaer &7 ATHAT § | IEH AT
qoma § mfaer F¢ faar o & fewre
¥ TN &7 7 TFATT G0 | & A FHGAT
g o ga@ g% &y Y grm | o Ew
day & fF qome fe &1 § q &
U7 97 AT g1 & q ;A g1 | Jgt
T Weg 92 FT qATA ¢ IAFT ATAA
AT 3F qE ¥ A AT EN & |
a Few § fF g3 Tt 1 fawior
FEY W 97 AE gEr ¢ | gufed F
Fgar qrgAr g f Troa & famior e
a% g1 wifa & "y 9T a@ g
arfed | Tt # fawior § Fa9 w-
form afefeafert s somafam gfaumit
F1 & eara A arfed |

HE g4 7 a7 I fAaEs w7
M EF @ W F A= w
av% faws T I=r o1 wr g WY
wé ot € TE A A @ Y,
79 9T guTaat & faE Y @ o 9
& &9 Tor & fad=dwonr 7 ara o
Fat § ot amaa # B g a7 fa-
oo Ay 9@ | ® ft wre g e ag
gt afgd « fwa o frafy 2= &
o1 Y} IEHT 2@AHT Tg FEA THAT §
f mrerr & fa=lteoor & @79 =79 wWeeT-
T F O AT w0
W ga 4 fF foaar s 0T frge ot
e3fer aa & qumEi a § aw 2wA
f& werar fa3a 3faw av o v
21 7w O A o wwar 1 v Wi
wfawi ¥ A9 aq TR SEE
® &9 ft §F 9T A w1 2 6T
st A dad ga
% Y wg wgw § e aw
qTEAT W SraT sgaeyT 1 s feqr
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AT A ;T TTEA T & ATEAT |
W qarad faww w1 FW ¥ AR
FISAT FT FTH FL, HIAT ATHA &G FT
A Tad Fr¢ mafa a7 @ fe o
TF A6 SqaeqT FT qqTT & | T6!
W G A4 & gral § @ ar
SATET A=Y FA |

W §aW ¥ § UF a2 FEA
IEATE | o9 & q9raA Afafagt
QT AARaT fewride #1 qav fzan
AR AT A g fr e ¥
sarar T 1 W 8 & g7 A
gfoomt #1 ava 7@ Fear avgan e
2o faug & & oo fa=me ood amee
TEAT WG F qa9ear g | Y 9gw 3=
off W7 =Mo FEfrAT ATAT 7 I A
% garen fqar | 7 Y g a1 79 qa9
# WIYH ATHA T@AT ATEAT § | AT A
TAT T FOqTHT #Y 2 72 § 39N a7 AN
AT Fo1 g form Seifers gawToe
&Y § W17 a7 ST F7 AT 81
a1 Ffadsr F71 qve=T @Y | WY a7 Fa
ZaR & T w1 g A 2 0w
gwra @ fr I w7 o A7 & o A
@ ¢ AFS TEOHT FFOT IW 9T
w9 Q0 A% A wfed | w dw
T g A I AN FAAT #Y qF
AR a7 7@t faer % 1 & A g fe
frwm &1t @ ver ¥ ) Bfew A TR
8 W § IuNY avw afz ear A ey
™ W IEe d% Af fear mar @
FTHT ATOF TF & AT AT AAY Fr
forar i e wofied wife A o
W% e g fr gfcomt ¥ serreas
arfoedt & e Wit fadiw Ay A
R @y ft s e
wifed |

Shri Thimmaiah: Mr. Speaker, Sir,
before I make some observations on
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the working of the Home Ministry, as
an humble representative of the Sche-
duled Castes, I feel it my duty to pay
a tribute to memory of the late Shri
Pant who was in charge of the welfare
of the Scheduled Castes and Tribes.
He was a great sympathiser of the
Scheduled Castes and his personality
as the Minister of Home Affairs at the
Centre was influencing the State Gov-
ernments for the progress of the Sch-
eduled Castes and Scheduled Tribes in
the States. It is a great loss to the
Scheduled Castes and Scheduled Tribes
particularly. Hig services to the com-
munity will be ever rememberel by
the Scheduled Castes people in the
country.

I do not want to speak about certain
measures which he adopted during his
regime. He will be remembered par-
ticularly for the formation of the wel-
fare boards at the Centre and also at
the States level for the welfare of the
Scheduled Castes and Scheduled
Tribes. He will also be remembered
for the interest that he took in getting
reservation extendg for the Scheduled
Castes and also in the recent bifurca-
tion of the double-member constitu-
encies in spite of the great opposition
to bifurcation. We will ever remem-
ber him.

Coming to the Demands of the
Ministry of Home Affairs, I should say
that by and large the Home Ministry
is functioning properly and ig keeping
law and order in the country.

Shri T. B. Vittal Rao (Khammam):
Jabalpur riots.

Shrli Thimmalsh:
about that also.

Except for a few incidents here and
there in the country which are mainly
due to the negligence of certain offi-
cers, there have been no extraordinary
accidents or incidents which could
bring discredit to the functioning of
the Home Ministry. Our police force
should be a liftle more vigilant. It
should exercise its powers a little more
strictly. 1 was told that the Jabalpur
riots, largescale murders and arsom

I will tell you
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would not have taken place but for the
megligence of the police officers in
Jabalpur. I think the police should be
strengthened in important cities in the
country. If possible, its number
should be increased.

Not only that, the emoluments and
salaries of the lower officials of the
police, particularly, the policc consta-
bles and others, must be raised. Their
condition, particularly in the State
police, is very pitiable. When the
Ministry of Education gives matching
grants to the States for increasing the
emoluments of primary school tea-
chers, why does the Home Ministry
not follow the same policy and give
som¢ matching grants to the State
Governmentg for increasing the emo-
luments of the lower officials of the
Police Department? This will go a
long way in giving a sort of encourage-
ment to the police officers who are
expected to deal with the public in
their day to day affairs and also in
keeping up law and order in this
country. Therefore I request that the
Home Ministry should see that certain
matching grant is given to the States
for increasing the emolumentg of the
lower officials of the Police Depart-
ment.

In big cities the cost of living is
very high. There is a lot of difficulty
in their getting houses. The Govern-
ment should see that certain housing
facilities are also provided to the police
officials in the important cities.

Next 1 will come to the strike. 1
must congratulate the Government for
dealing with the Central Government
employees’ strike successfully and in
an admirable way. I am one who op-
poses strikes. I am not of the opinion
that Government employees should
resory to strikes. I am told that some
arbitration method is being evolved
for resolving the differences between
the employees and the Government. I
think that method is the best method
and strikes by Government employees
should be banned.
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In this connection I want to bring
to the notice of the hon. Home Minis-
ter one point. Previously there were
so many employees who were tempo-
rarily appointed. Before the strike
started these employees were removed
because of the apprehension that they
may also join in the strike. They
never joined the strike. These tempo-
rary employees after the strike was
over were not re-employed. I would
ask the Home Minister to look into
the cases of these people who never
indulged in these strikes and see that
they are re-employed in the various
departments of the Central Govern-
ment. I would particularly like to cite
the cases of temporary hands in the
offices of the Comptroller and Auditor-
General, in the Accountant-General's
offices. These temporary hands who
were removed from service before the
strike were never reinstated. I request
the Minister to look into their cases.

Coming to the welfare of the Sche-
duled Castes and Scheduled Tribes, I
would say that Government has taken
sufficient measureg to improve their
economic and social condition. The
Plan outlay as tentatively fixed in the
Third Five Year plan is about Rs. 100
crores. But if you compare it with the
figures of the Second Plan, it makes
little difference. The Second Plan en-
visaged an expenditure of about Rs. 82
crores and the amount provided in the
Third Plan is only Rs. 100 crores.
There hag been an addition of only
Rs. eight crores, I would, therefore,
request the Home Minister to look into
this and see that more money is allot-
ted under this head in the Third Plan.

In every report it is mentioned that
proper attention is being given to
implement the special scheme meant
for the Scheduled Castes and Sche-
duled Tribes. I am satisfled with the
attention being paid to the implemen-
tation of the special schemes. At the
same time they say that the beneflts
of the general scheme also go to the
Scheduled Castes. If you look into
the working of the Plan and the re-
ports on the Plan—whether it is the
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First Plan or the Second Plan—it will
be seen that proper attention ig not
paid to sec that the benefits of the
general scheme also goes to the Sche-
duled Caste people. I want that the
Ministry should pay more attention to
this aspect of the question and the
recent committee appointed under the
Chairmanship of Mr. Viswanathan, I
am sure, will examine this question
also. In this connection I would like
to point out that the Ministry of Com-
munity Development have recently
made a provision that a certain am-
ount in each block development area
will be spent on the development of
the weaker sections of the people.
Wherever possible, if such a scheme is
adopted, the progress of the Scheduled
Castes and Scheduled Tribes will be
achieved earlier than we expect.

I would now like to say something
about the representation of the Sche-
duled Castes in Government service.
The report makes mention particularly
of the number of IAS officers of the
Scheduled Castes and Scheduled
Tribes, In 1859 there were 35 officers
in the IAS; now it is 38 or so. Only
three have been added to last year’s
number. Though we can satisfy our-
selves by the increase in the number,
the rate at which the number of offi-
cers is increasing is not a satisfactory
one. If this rate is to continue it will
take one century to see that the Sche-
duled Castes get their quota in the
administration. Qur Home Minister is
universally known for his sympathy
to the down-trodden. I hope he will
pay more attention to see that the
Scheduled Caste people get their quota
in the administration,

The State Governments send a list
of names of officers to be included in
the IAS. They have got a State quota
in which Scheduled Caste people are
recommended. 1 have got instances to
show that the list sent by the State
Governments are rejected by the Cen-
tral Government. The attitude of the
Central Government in one way is to
encourage Scheduled Caste people to
get into the IAS. But when they are
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recommended by the State Govern-
ment, they are rejected. They will
not accept them, because they know
that the State Governments have no
alternate officers to recommend. There
are only a few officers who get recom-
mended and it the State Governments
recommend them, the Central Govern-
ment do not accept them. This is a
pitiable case. I request the Home
Minister to pay attention o this also.

Lastly, there seems to be a sort of
wrong impression about the Backward
Classes in the Mysore State. I want
to clarify it. It is true that except the
Brahmins the rest were all considered
backward. But one should know who
made it and what was the criterion,
The crilerion to decide which is a
backward class in Mysore Stale was
thay those who are educationally and
socially backward will be considered ag
a backward class. This criterlon was
fixed not by the Congress Govern-
ment, this criterion was fixed not in
1947. It was fixed when the Diwans
were ruling in the Mysore State. I
think the Diwans did not belong to
backward classes! I want to make it
clear to the House that the advanced
communities in the Mysore State are
very broad-minded, accommodating
and every community there 1is very
sympathetic to the backward classes
and scheduled caste people. One has
to admit this and the House should
know it. Let them not be carried away
by any wrong impression or propa-
ganda. The criterion was fixed by the
previous Government. Now the pre-
sent Government has changed the list
of backward classes.

When the Backward Classes Com-
mission was appointed by the Presi-
dent of India the gazette notification
fixed the criterion as social and edu-
cational backwardness. When 1 was
called to give evidence, I said that
those who are soclally, educationally
and economically backward must be
taken as backward. But jt is the
Congress Government which is revis-
ing the lst. They appointed the
Naganna Gowda Committee which has
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removed certain communities which
were considered to be backward and
included them among advanced com-
munities. Let there be no wrong im-
pression about this matter.

Now lastly,

Mr. Speaker: I have already allowed
him a ‘lastly’.

Shri Thimmaiah: I will conclude in
a minute.

Under the land reforms surplus land
is coming into the hands of Govern-
ment. The Home Minister should see
that the State Governments distribute
this land among the Scheduled Castes.
In the outlay of the Third Plan he
should pay more attention and allot
more funds for the development of
agriculture among the  Scheduled
Castes, as also the development of
cottage industries among them. If you
want to see that the lot of the young-
sters, the uneducated and less educated
boys in the villages, is improved in
addition to encouraging these general
hostels, you should start industrial
schools with hostels for these boys.
You are going to start a number of
industries in the Third Plan. If these
boys want to get some jobs they must
know some arts; they must know some
trade. They should be given training
in industrial training schools. That
will help them to earn something and
improve their economic condition.

Mr. Speaker: Now,
Satyabhama Devi.

Shrimati

Shri Bangshi Thakur: No one has
spoken from Tripura.

Shri Rungsung Suisa (Outer Mani-
pur—Reserved—Sch. Tribes): Nobody
from Tripura has been called.

Mr. Speaker; Shri L. Achaw Singh
has spoken for Tripura also.

The Minister of Commerce and In-
dustry (Shri Lal Bahadur Shastrl):
But he is in the Opposition.
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ot e WY (FEET )
WM AgIRY, FETY AT A @Y
TOE-a) T FT AT AR AW F
fod fear 8. 39% ford & wodY aTHTL
# FUEAT FE g AT IER
A A g 1 3w At P ®
TN A H qA AT q@wT AN
@At 2 mma 9 F oo fog
zme gfeem wig g qarg @4 gad &
afer aga F 4@ wT & oW ) 2EF
Fro T radr graa ¥ § ) 8w
arAa 2 5 anF Y ¥ wre €U
fra 2 T a0 aga g W o
wfgxar g7 # wox Fo@r B, IWH
ATH AYT TE-T F1 4T gt § 1 foradr
W wHE qEE T fae o7 s §,
mEfN FTIRIA AT FT AT F
T &g 5 N gw arE-a) faa
feft fex dmgemr gl &, ga &
T TF AN gAr ¥ WY IR &
Tt WY gfewdt 1 graw aga gae
m R W rmEa ady gk 2,
gl & gaa feadt g7 R}, oy 7@
qET & | WAL TOE-AFT KT AT,
a1 IAE A K U AW AW W
aim  FrT w9AT T w7 FroGEr
aTA 9 WY qgAT 9T &9 §T qgaa
Y7 I ® 9T F gEw agT g
amdft | o I F wor 37 T
¥ fmmar e Haft wr . W
fad aTeEr & 7O IET T FE

afgg |

g A K fHT g o wr xor Srworr
v fwqd oot 3 g

et st it (sw1- e et
wifrar) - wsaw wERw, WA 3
W Fe-faaz & arey w7 any fan,
& fad § awr waE JWW|E
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& Fg w@Es I@t F A G4
#arey &7 e framr wrdr g

X ¥ 8T § awag FwfhE
M & aX ¥ grod 41 sq@ feamr
argdt § | wfaara £ qrw 3ve &
AT gafa A 7 fogdr wfadt &
s ¥ 77 d%a€ Fwfad Fdom
g | gfaqr 1 I 9T F w4-
AT g oA Iq fadt & a #
aATaT TAT 91, A T F Trwsfaw,
wifaw, arafos st sSfus gfe
fagdr £ # 1 dfex 37 A zofs wre
63 gx 957 A fRaifwm #r v fw
¥q # fagrzr Frzw AT faeges
zrgew w1 1 faar mar, fav & wfqw
2y A fas gera wfaq & aga fagd
g &, AT Faw ‘mae dvad wfay’
% faq o st aar fagrmar . 395
qafas Faa'qzr F57¢ = fag’ N
ZI[ FT GrA-A1+ ® TE W I AF7
g foqiZ gam € gare WA
St FEafaw F6q€8 Fwfag 27 o™
fedvé & gz o &, at ot gaen 7 mifas
o afaw gfee o fagdr o & iz
st amrforr 9 wifar 2 & o
gEd )\ 7 fAam sTrashrg fs
freger srza W1T foeger graa
& ZrAdt W AT $T LT ST
% TEAT £FA57 qT | AfaaTw w7 wTq
o F WA FAW U6 {1 wATA
grar wifga ar, =t @7z foge a0t
amifrs, wifqr, waifis gy dfae
waeqmt 9% fra s W wrk
da afsr o 1A, forg &

T gfors g afer faqaandy
®7 TR ®9 A w7 Y XA | A
T rE & 9O of afzw e
fear 21 w7 T et sy
e &1 foae ofrwre ady € a€
2w ¥ fogz ani & v faeg & 33
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2 fF 37 ' 7 gAr arfed e
foe #t dmz £7 F owhwmr w&v
a1 ¥¥T 39 o 1 sfafear 2w
dxd swfga & wfe s <«
g T #§ agh war fw @ g3
¥ qg www forar & f g 2o & fogd
ant # gwEmr e gA At g
A e, wEIL, HGATET, AW, AT,
g, @, qifadw aife aga & g
anferat &, o frg® ant & ot aga fogdr
gt & o wifes, qadfas aix forrr
¥l gfeaaga fr g€ & | g A
qgw gfagqr z4r afgg | 3o farg
¢ e sa s fowr # af alefeat &
58 fagq gfaqa 2 e wr wfus
T FA[ FIAI TGT ATAAE

AARAT 772 auf F g qTVATT TW
£23 7% o 12 ¢ v oot & arfuw
gy & faa, srmfas v dfire
U & fag nF waw &1, 7z, fafred
sToq ®Y o3 | Afew GET A wE
qz7 grargTrt At WX €z CwArgwrd
g & famior fvar mar | @ev Wik
ST & o T wrow §, wyw § 39 A
3% QF T AT ERT E 1 39 H wAWY
aem fad oA §—adl § g F,
feorar ®) qars w7 F wAA ¥ AEeT ¥
W W A A A & owaew ¥
¥ WATHY A € FAT gWAT 9T SR
Y oft fem a1 fodY g2 7 goq= w71
& oft wiferer €71, forg 6 ford F gy
&7 Seqarz w1 §, Afew AT vy Oy
¢ s 7 qempw 7 afafay & gro aw
gfoaat wr wagror g avem Y &
v fe wrea @ wgfae afag €
gaeqgl &1 garer adfY fft afa @
Y Q) TEAT | w4 TP Y A
% T §TF & fod, 376Y 7707 ¥ Fad,
FA A Awar< oAy & fad, 37 & fag
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[t s 24t)
fererr #7 guTE ®T A oA FA F
fad uw Ogfafaa fafre o wwdt
dt, &t #7ar 3w ¥ fagd ant & foag oF
arz fafasdy &1 w199 5T F 39 ¥
FUEIAT F1 Y FY e FEAT AT
gt a1 ? afz FTET oF FETIEATEy
HH(T HY TIAT FTAT ATEAT @ AT
v® aw # fug® at w1 fogaes s
o ZrEET & wfRAT §1 g FIAT
ey §, a1 & wAwdr g 5 = A W
NFIT K WAWG #=qifaq §771 Aqeqwd
srasa & | 2 waay wrd i ;i
¥ & qIX AT €9 420w A 2
WA, FHF TF FAAT F UT TAR]
Fid wF qrg @A § ey fage g

a7 faaq sgra 27 w39 g1 Jvar 2 N7

vq g frdr fafeaa a1d #1 fafea
awg & Ag) FT v | faaa ft grag A
aT¥ 73 §Q §, 3T AT 7 I {11 23—
AL Y 7y F of iy §, w17 fa wfzgd
¥ I &Y q AT gAY TE TEW) AT
@ § gt ofnft ofa & g et @
v Y foear s awar | qg Fa a9
flamreRgr s e fs
g frnfea woa g8 it 1 firem @ /1T
I = ¥ 37 # anios, wias,
dfes w1x aFAfaws faggamwt &)
WA FH 97 FI 9T 01 & FHATAC
1 & frada A grawgway &1 qEra
AT 1 TR fordom & oo ad Y
FHTT sqera g1 frard 34 & 1 58w
# wg g § 5 g7 ol aal e
™ qF won fafagl 1w 61 %
g mwar &
15 hrs.

deqey wee w7 € foadh
g€ fegt & avnfos, sfas aa
faer ey ofcfeafaql 93 gemw
T § W A% @R ST FA &
fot peyx ¥ wodt P ¥ wiw
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famrfrr &7 o 4% | 37 fawmrfoat o
sl 7% 15 wHe A3y fwar @
TR AT 7 22§ 3T T A
Y f&ar mar 1 giz 39 9 w6e w9y
Ty g AT § wAAd) g @ faadma s
WE FET AT FE W ArawAEAr T gy
41 | #TaT 7 waAT e 7 97 ¢y,
G717 v # fawfrer 7% gn Far § —

“Education can help in the all-
round p ogress of any backward
class as it is only through edu-
cation that any backward class
can raise their economic and
social standards. It is, therefore,
appropriate that more stress is
laid on the educational side of
the welfare schemes for these
people but at the same time it is
essential that other aspects on
which improvements are needed
are not overlooked but are rather
developed simultaneously. It will
be seen from Appendix VIII that
sufficient amounts are not being
spent on schemes other than edu-
cational by many State Govern-
ments. Some of the State Gov-
ernments have no such schemes
at all. It would be admitted that
in order to raise the standard of
living of the backward class pco-
ple. we must have well organised
schemes for their all-round pro-
gress. In addition to educational
facilities, the following are urgent
needs of these people which re-
quire immediate attention: (a)
provision of housing, (b) supply of
drinking water, (c¢) provision of
land for tilling, (d) development
of cottage industries, (e) impmve-
ment of sanitation and provision
of free legal ald™.

The Scheduled Caste Commigcioner

further recommends:

“T consider that a substantial
position of the revenue of a state
consistent with the ratio propor-
tion of the Backward Classes living
in a State should be set apart to
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start the schemes 1o meet the
above needs of these people. I
also consider that the progress
made in the schemes based on the
above lines is the real index from
which one can judge the achieve-
ment of the State concerned. With
a view to ascertaining the real pro-
gress made in the various direc-
tions by each State, I had request-
ed the State Governments to give
information on the physica] targets
fixed any physical targets achiev-
ed in various schemes during each
year. But unfortunately mos! of
the State Governments have not
been able to supply thig infor-
mation.”

2 o faerfad & 0 & 57 7@
wrA % ft 7 ad e ar

A7 79 4% frend § art # 59
wEAT TN

§4 fa7 929 g0 TA0 Wo H A
BT AT ATEY F AT H AT g HA
T Fa1 a1 fr o< fafags oz afg
af Mz F7% A § gna an TE
A 37 A4 & 30 £ ;7 Awedqy @
g2 OF g g1 FATAAT FIT GATH F HTHA
# 2o wren-fndv g1 s 1 & wawAY
g & 37 gwr7 & 77w At IfH W
arzdY &, 387 & w7 wo AT 9y WiATA
At o zfradt g dvad afam &
AMT i fa & o s afT 738 2,
2 & avdfr a1 g Y | wwEar g g
T gt A ITard q¥ a0l i
agA g% A% g7 g1 wE gy

INT AW F & AT OFE TN
&t @ A1 wfErdY ST ¥ e, AN
%1 famy 3 1 arw w9 & oA ft aga
# sH ag &Y FAw Wit ¥ 1 Afwq
A7 AATH W 077 gfraa €1 a7
¥R T XETE IT AW RT 2 o o€
fo & a7 qg7 A § a7 | 3R
X® WA 7 g ax I S A
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TE TAMT 7% AT 77 FTera & o s
TT § FEFT FATH *) W T X 6T
¥ I AN DN R A A g e
& e WAl w1 o w7 i 24
9@ QAT e avar g) A Awdw Ao
®T FrT £7 997 awat & 7§ srady
g f& g8 917 wrowr cqva waew ong

gwiga frarn w17 & ot & &
Wq §g Fg e F | forw A g oo
®F 1T 97 A7 g @ &, IW AW
& gwrga oft off g7 T @ T
T T T e} fw ag g E A 9
FTE 21§79 IJITA A | WT qA7 T
faar sman 2 aY ot g&F @t F WA
T e &, 39w 7Y w1 faar ara afed
ITF TEA AT K A&TT Af) R

ur wf=w a7 vz §7 F T
%7 AT | aFT 7 TSR gAY BIA
®rx T A2 & guwar g e 3 for
A ¥92aT M IFA A@T o7 w7 foren
ft W wra fear, 39 wIwe § g
FAAr &) 1€ ATy A g o faaar
§AT FHIY ATETT A AGTAN , ATRT
A9 97 &% feay, ag) d@m wAY
sTIT 7 ar Iwhew gRlzana ad
feay s ot sfer qr 91 & Fawmdft
g f 01 w73 8 37 47 &1 wgwam
A a1 | 77 gRrE § fe oy e g
20 97 9 § g 7 1 T M wE
forra 3t g2 @t & IpIoiay A ¥
0T &Y T WE |

fedY ft dodar w2z & frd ag
miaeaw @ fx fowa @ owfafasifew
Feitadt § 33 ft § mfr an & 7m g )
qget, g, At g ) A afaq
§ a a4 dygsy e A v frivd 2
faga fra € Tt | tag ayn At
# gnv w1k wzw oy A wdwfeq)
7 a6 fre Pma qrav g6 vt uy-
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-

17 &1 9fvag 2 faar o @ Wwedr §
fe ®za & W §ex 7 Y 378 wandy
¥ gyarT & Aafaw ® IAE KR
qu famar arfgg w17 56T 39
wafam smacq) wre At wfgd

Several Hon, Members rose—

Mr. Speaker: I will call upon the
hon. Home Minister.

Shri Datar: Before the Home Minis-
ter replies, may I make a short state-
ment?

Shri Rungsung Suisa: Only Tripura
is left out.

Shri T, B. Vittal Rao: Let us extend
the debate by one hour.

Shri Bangshi Thakur: Tripura is
dircctly administered by the Home
Ministry., We are very closely con-
nected with it.

Mr. Speaker: There are as many as
10 hon. Members who want to speak.
(Interruptions).

Shri Datar: May I make a short
statement elucidating a certain point?
Dr, Sushila Nayar, while speaking, said
that one of the State Governments, the
Mysore Government, had declared
that only the Brahmins were non-
backward. I have got the correct
position here. According to this, in
1959, the Government of Mysore
issued an order making listing 164
communities as backward; the non-
backward communities were not one
but four; they were the Brahmins,
the Banias, the Kayasthas, the Parsis
and Anglo-Indians. Thereafter, they
have appointed a Committee known
as the Nagar Gowda Committee. This
Committee submitted an interim
report according to which two major
communities, namely, the Lingayats
or Vir Shaivas, and Muslims, have
been declared to be non-backward.
The final report of this Committee is
yet to be received.

Several Hon. Members rose—
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Mr, Speaker: How many hon, Mem-
bers want to speak?—I find 15 14.
Dr, M. S. Aney has not risen. Assum-
ing the number is 15, how can I
accommodate all hon. Members? 1
cannot help all hon, Members. The
difficulty is that hon. Members do not
meet ‘territorially’ and then come to
an agreement, ‘We shall speak’. The
same hon. Member who has spoken
once on one subject again insists on
speaking and makes it impossible for
me to avoid him. What am I to do?
There are certain hon. Members in
this category. There is absolutely no
kind of co-operation with the Speaker,
except that each wants to look after
himself. I have got in my mind a
number of hon, Members who have
not been called. 1 also see from news-
paper reports that it was a dull debate
yvesterday. 1 find it is a dull debate.
Thercfore, to keep up the level of the
debate, T have to call some other
Members also. 1 cannot ignore
women; I cannot ignore Muslims; 1
cannot ignore Christians; I cannot
ignore Anglo-Indians. Then there is
the question of labour versus capital;
also there is the point regarding terri-
torial representation. These are all
the difficulties that are oppressing
me. What am to do? I cannot go on
extending the time. Therefore, unless
hon. Members will pick and choose
from among themselves, they will
speak on some other occasion.

Shri D. C. Sharma: Yes.

Mr. Speaker: I can say this much
that all that they have to say on Home
are equally relevant on any other
subject. Occasionally, this is what is
happening.

Let me now call upon the hon.
Home Minister.

Shri T. B. Vittal Rao: It is really
very unfortunate that you have not
called one more Member from our
‘Group. We gave the names of two
speakers: only one has spoken.

Mr, Speaker: This is an exception
today. I will allow three more hon.
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Members from his Group on another
occasion.

Shri T. B, Vittal Rao: We are very
sorry. Therefore, we are walking out.

Shri T. B. Vittal Rao and some
other Members of the Communist
Group rose in their seats.

Mr. Speaker: Order, order. The
hon. Members should know that if
against my ruling they walk out, I
will take very serious exception.

Shri T, B. Vittal Rao: You can take.

Mr. Speaker: I will not call them
hereafter.

Shri T. B. Vittal Rao: You need not.

Mr., Speaker: Order, order. 1 can-
not be threatened like this. Calling
hon, Members and maintaining the
balance of the dcbate is entirely in
my hands. I am not at all autocratic.
What [ am trying to do is to distri-
bute as much time as possible. There
are a number of hon. Members. The
other day I found one hon, Member
from the Socialist Group said, “I have
not becen called”. If mercly as a pro-
test, because I am not able to call
every hon. Member on c¢very subject,
he goes away, I take very serious
notice of it.

Shri T. B. Vittal Rao: You can take.

Mr. Speaker: It is an insult to the
Chair. I won't call him at all. (Inter-
ruption).

Shri T. B. Vittal Rao: I will not be
cowed down by this.

Mr, Speaker: All that I can say is,
they can make representations. I am
considering every possibility....

Shri T. B, Vittal Rao: You have not
been considerate to my Group, the
Communist Group.

Shri C. D. Pande (Naini Tal): Is
he the Leader of the Group?

Mr. Speaker: I have allowed one
Member from the Group. He spoke
for twenty-five minutes. But he
wants more time. He wants
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thirty by five hundred into
eight hours. He say, “So many
minutes we must have, otherwise I
will walk out”. That should not be
the attitude. It is not as if I have
not allowed an opportunity to them.
His Group has got a right and on
every occasion I call them, not one but
two. But on some occasions it is
impossible. As the House has seen
just now, fifteen hon, Members want
to speak. But on that occasion he
says “I have not got thirty by five
hundred into eight hours, this Is
exactly what I want. otherwise I shall
walk out". Let him walk out. I want
the support of the whole House. This
is not the way.

Bhri Pahadia: They are actually
tuking more time.

Shri T. B. Vittal Rao: Certainly
not.

(At this stage Shri T, B. Vittal Rao
and some other Members left the
House).

Shri Lal Bahadur Shastri: Sir, we
are meeting  and  discussing the
Demand of the Home Ministry under
the shadow of the sad demise of the
late Home Minister Shri G. B. Pant.
This House has paid a glorious tribute
to his memory. 1 need not add to
what has already been said about him
in this House and outside. There has
been expression of universal sorrow
throughout the country. It huas been
a great national loss and a personal
bereavement to ail of us. The lesson
we have learnt from him is that there
should always be a determined cffort
to go ahead in spite of all difficulties.
And we have therefore not to feel
depressed but to go ahead in the ful-
filment of the objectives which he had
pursucd, and we¢ have all to pursue
them in future in the interests of
our people.

Sir, before referr.ag Lo vortain gene.
ral and important maiters I shall deal
with some of the points referred Lo
by some hon. Members during the
course of the discussions. Shri Prabhat
Kar referred to the continuation of
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scction 144 in Delhi and New Delhi
for the last six or seven years. I
might inform the House that section
144 is in force in certain areas of
Delhi only, namely, the entire com-
pound of Parliament House, the vici-
nity of Rashtrapati Bhavan, the
‘Central Secretariat, Connaught Circus
and the vicinity of Chandni Chowk
area. I need not say how busy
especially the areas near Chandni
Chowk and Connaught Circus are. If
there is no prior information to the
authorities about holding meetings or
taking out processions, there might be
a good deal of confusion in the traffic
arrangements, and the normal traffic
or the pcople going out for shopping
etc, may he put to extraordinary
inconvenience. It is therefore neces-
sary that the authorities should get
prior information about the demons-
trations and processions, etc. As
regards Parliameny House and the
Central Secretariat 1 shall do no better
than what you, as Speaker, had
observed in regard to the demonstra-
tions which are held near the Parlia-
ment House. You had said, “What-
ever may be the nature of the
demonstrations, thev are not to be
allowed to come within a furlong
round-about the Parliament House”.
You said further, “I am interested in
secing that the Parliament House is
safeguarded”. However, I can sav
with some confidence that there has
seldom been a complaint lodged in
regard to holding of meetings or taking
out of processions: that is, we have
not received reports that we came in
the way of holding meetings or taking
oui of demonstrations by different
political parties. In fact, T can say
that Delhi is one of those cities where
demonstrations are held in very large
numbers indeed.

Shri S. M. Banerjee: This is the
capital.

Shri Lal Bahadur Shastri: Well, I
do not mind it. But there should be
no complaints that processions are
not allowed or that section 144 comes
in the way.
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Shri Surendranath Dwivedy from
Orissa said something about the tem-
porary posts in the ranks of the Delhi
Police. 1 may inform him—I am sorry
he is not here, but 1 may inform the
House—that the position is that there
are about 3,159 posts in existence for
three vears on a long-term basis. Out
of this 2,527 will be made permanent.
I might add that I would like to look
into this further and see what more
could be done. I might also inform
the House that a direct recruit is kept
on probation for three years and a
promotee is kept on probation for two
years before confirmation. There is
no direct recruitment to the rank of
head constables, A.S.Is. and Inspectors.

Shri Vajpayec referred to espienage
cases. In recent months there have
been five cases involving some govern-
ment employees and private indivi-
duals. About nine persons have been
taken into custody and of them five
have been detained under the Preven-
tive Detention Act, Investigation in
other cases is being conducted. We
have to show the utmost vigilance in
regard to this matter and do every-
thing possible to counter such activi-
tics. Proper action is being taken in
this direction and the implementation
of the security instructions is being
tightened up.

Shri L. Achaw Singh devoted most
of his time to the question pertaining
to his own detention. I have been
informed by the Department, and I
have myself looked into some of the
papers and I find, that the action
taken against him was completely in
line with the procedure adopted in
such cases. But I would only like to
add that I am a bit surprised that
Shri Achaw Singh should have come
up with some kind of grievance again
in this House. He went to the highest
court of justice.

Mr. Speaker: Supreme Court?

Shri Lal Bahadur Shastri: To the
Supreme Court, and filed a writ peti-
tion and his petition was dismissed.
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At least there should be some finality
in such matters.

Shri Braj Raj Singh: The Suprgme
Court cannot enter into the merits,

Shri Lal Bahadur Shastrli: The
question was not of merits. The merits
can only be considered by the com-
mittee which is appointed for that
purpose. But the procedure etc,
whether it has been complied with, is
a matter on which the Supreme Court
can certainly express its opinion, and
it was purely on the basis of proce-
dure that he had filed the writ peti-
tion, which was dismissed.

As repards Shri Harish Chandra
Mathur, he has referred to three or
four important matters. 1 shall deal
with only one of them just at present.
He suggested the appointment of a
high-powered committee to go into the
following matters:

(1) Improvement of Government
processes and  simplifying
certain procedures,;

{2) Serving the public with the
maximum of speed and
courtesy;

Eliminating superfluous de-
partments and sections;

(3

—

{4) Co-ordination between diffe-
rent units and institutions;

(5) Eliminating duplication of
work and overlapping of
units; and

16) Cutting down of costs.

In answer to a question in the Rajya
Sabha on the 8th March, regarding a
similar proposa! for the appointment
of a committee, the Prime Minister
observed like this:

“No single committee can use-
fully handle all the problems of
work, simplification, organisation
and checks which are inherent in
an all-embracing examination sug-
gested in the question.”

2402 (Ai) LS-T.
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This is what the Prime Minister said:

“But I am considering whether
small internal groups cannot be
set up to make a detailed exami-
nation of selected segments of
administration which need special
attention.”

In pursuance of the above under-
taking of the Prime Minister, the
Ministries have set up internal groups
to make detailed work study of select-
ed scctors of administration.

But I am al one with Shri Mathur
in onc matter. We have had some
experience of this matter being
examined for some time past in the
Ministriecs and the Ministers also
direcily took interest in it. A num-
ber of Ministers prepared their own
papers and those papers werce sent
to the Cabinet for consideration. We
have discussed a number of times.
Yet, as the Prime Minister has said,
the problem was so large and so com-
plicated that it is not possible for
cither the Minister or even some
Government officers to discuss it
amongst themselves and come to a
final conclusion. This matter needs
a very thorough enquiry and when I
said that 1 agree with Shri Mathur on
one matter it is this. I also feel that
this matter should not be left merely
to the officers to consider and come to
a conclusion. I do no! criticise; but
the officers have their own way o
working. They have followed certain
procedures during the last 50, 60, 70
or 100 years and it is nol casily possi-
ble for them to go out of that groove
and make some radical changes. At
present I might say that I have my-
sclf suggested this some time ago to
Government that there should be a
committee of officers. Of course,
without the officers the procedures
etc. cannot be examined. They are
masters of the subject, But there
should be some non-official or non-
officials on that committer so that they
can bring about a fresh outlook and
approach to the subject. And, 1 do
not know whether it would be pos-
sible. A person who has been In
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the administration, who has got ex-
perience of the administration should
preside over it. He may be a Minis-
ter as suggested by my hon. friend
or he may be somcone eise,  But,
anyhow, the non-officials who are
represented on the committee should
also have sufficient experience of
administration,

It is tru. thay non-officials who have
not go{ adcquate time at their dis-
posal will also not be able to do full
justice to the work., If it is thought
that Members of Parliament can work
on it, certoinly, Members of Parlia-
ment can work on i, But, they win
have to devote almost all their time,
It mav not be pos:ible for them to
attend 1o other thing, 1 speak with
some exporience and 1 do fecl that
it ix a matter which deserves our
scrious attention. Efforts should be
made both by the officers as well as
by the non-officials to study this prob-
L and come 1o certain decisions
which would help in bringing about
an 1mprovement in the working of
the Administration.

As regard Shri Manaen, he referred
to Nepali being adopted as an official
language of the district of Darjeeling.
The West Bengal Legislature has not
so far adopted and of the languages in
use in that State as the official
language of the State under article
345 of the Constitution. The recogni-
tion of Nepal will come only after the
decision has been taken by the State
Government regarding the langu-
age or languages to be adopted as
the official language or language for
official business there. However, it has
to be remembered that English con-
tinues to be used both at the State
level and at the district level. If Shri
Manaen likes he can convey his views,
and also, if necessary, our views in
the matter to the West Bengal Gov-
ernment.

He also referred to the provision in
the Constitution about the Linguistic
Commissioner and it was said that the
Linguistic Commissioner should be
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entrusted with special executive fune-
tions. It is not possible to do so. But,
the late Home Minister had discus-
sed with all the Chief Ministers and
suggested to them that they should
try to give prompt attention to the
recommendations of the Commission=
er.  The Commissioner can only go
and study the situation in different
areas of the d:ifferent States. And, he
is expected to send his report to the
Government of India. That report is,
gencrally, considered here in Parlia-
ment and, with the approval c¢f Par-
liament, we advise the State Govern-
ments to take action.

The State Governments have helped
the Linguistic Commissioner to make
the necessary enquiries. There has
been no difficulty in that. But. it has
often been said in this House that those
receommendations are not being imple-
mented fully or expeditiously by the
State Governments,

Recently, on our late Home Minis-
ter's advice, a circular was also issued
to the State Governments requesting
them that the recommendations of
the Commissioner should always be
considered at a higher level in the
States; that consideration should not
start from the lowest rung of the ad-
ministration. We would like to pursue
the matter and see that the recom-
mendations made by the Linguistic
Commissioner are implemented and
given effect to.

Shri Naval Prabhakar mentioned
specially the inadequa® provision for
Harijan welfare for Delhi in the
Third Five Year Plan. I am merely
referring to Delhi because he men-
tioned Delhi. And, I would like to
tell him that his information does
not seem to be quite correct.  The
total provision in the Second Plan
was Rs, 19-56 lakhs which has been
increased to Rs. 38'55 lakhs, Rs. 2338
lakhs for direct expenditure and
Rs. 15 lakhs for loans. There is thus
an increase of 74 per cent over the
figures of the Second Plan,
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Shri Thimmaiah has referred to
several matters concerning the Hari-
jans and the aid and help that should
be given to them. 1 entirely agree
with him and I can only say that we
will try to hear in mind what he has
said and what others have said. There
are certain limitations of course. Sub-
ject to financial limitations, we will
do it. Of course, it is the State Gov-
ernments, mcstly,  which have to
carry out the pregrammes. Within
those limitations, the Government of
India wiil try to do its best to help
the Scheduled Castes and Tribes. He
mentioned about  industrial training
and I welcome that idea. T think we
should dr much more than what we
have done so far in that regard.

The Maharani of Gwalior referred
to obscene literature and the publica-
tion of magazines ete. not in English
but especially in regional languages
and she sal@ that it was on the in-
crease.  Fortunately or unfortunately,
I had not got much time to ser or go
through them. 1 was told by no less
8 person than the Deputy Home Min-
ister that this Titcrature was heing
sold in the open markels in Connaught
Place and other places. As I said, I
do not get time even ‘o go 1o Con-
naught Place and so I have no per-
sonal experience,

An. Hon, Member: Ycu are immune
to all these things!

Mr. Speaker: He wanted young men
to be prevented.

Shri Lal Bahadur Shastri: Older
people, I believe you think, are per-
mitted to read them? Undoubtedly,
Sir, it is a matter which should be
given some thought. But the point is
that it is not so easy to take action and
I would suggest to the Deputy Min-
ister hersel? t6 give attention this
and see what action could be taken
to reduce this sort of thing . . .

Shri S M. Banerjee: May I interrupt
the hon. Minister, Sir?

Some Hon. Member: No.._  (In-
terruptions.)
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Mr. Speaker: I will allow him to put
a question at the end.

Shri Lal Bahadur Shastri: Shri
Frank Anthony referred to the grant
being given to Anglo-Indian school
and he laid emphasis on the indigent
grant being continued to Anglo-
Indians. Our late Home Minister took
a special interest in this matter and
while the Chief Ministers were here
some time back in Delhi he held a
meeling and discussed some matters
and then he mentioned about this
also. Rcecently, he also wrote to the
Chief Ministers. Is 1t true that there
s same difficulty  and  wome  States
have objected to it because they say
that there is some constitutional diff-
culty aboui the grant being given to
Anglo-Indian students—indigent grant
cr for educational purpose, Buy it is
a matter which could be, I think, con-
sidered by the State Governments and
necessary action could be taken, In
reply to that letter some of the State
Governments have already agreed that
thev will continue this indigent grant
and I can only assure him thut we
will take up this matter with the other
States further. I do hope that the
other State Governments, afier discus-
sions, will also agree.

Shri Prakash Vir Shastri said
something about Kashmir and about
its, administration. I dn not want to
say much on that. The hon. Mem-
oer, Shri Tarig has replied to some
of the points raised by him. There are
of course deficiencies and shortcom-
ings everywhere. Jammu and Kash-
mir is not an exception. He can go
to any State and find tha{ there are
shert comings and deficiencies.  But
to know what progress Kashmir has
made, the best thing would be to go
to Kashmir and one should se¢ things
for oneself. I went to Kashmir after
a long time, after abcut five years. [
war really surprised to sec the pro-
gress made in different directfons.
Whether it is cottage industries or em-
poria or production of food or other
development of forests, ctc. all these
aclivities are going ahecad rapidly. I
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am surprised that Kashmir Govern-
ernment should also take a keen inter-
est in the development of industry.
In a way, from the communications
point of view, it is not very convenient
to have big factories in Kashmir; yet
the Kashmir Government is very par-
ticular of setting up industries for
cement and pig iron. It is not, there-
fore, quite fair to suggest that the
money spent there is wasted or is not
properly utilised.

There are now some general mat-
ters. About the Union Territories.
This matter, I know, T¢ troubling the
minds of friends, especiallv from
Manipur, Tripura and Himachal. Dur-
ing the last fortnight or so, I have
tried to look into the rclevant papers
and see what the Home Ministry has
to advise about it. I personally feel
that the people there d> want powers
to be delegated to them for almost
running the administration of their
area on their cwn. Tha! is a justifi-
ed fecling, Already there are Terri-
torial Councils and there are mem-
bers in them. Certain  departments,
ete, have been put under their charge.
So, what they want is that it should
be further extended. In fact Pantji
himself met deputationisiz  of  these
arcas and he was thinking in terms of
making a change and delegating more
powcers to them. 1 cannrt say at the
present moment exaclly as to what
we propose o do. But personally
speaking, I fecl that it s better not
to take half-hearted steps er half-
hearted measures. It is boiter to dele-
gate whatever powers we want to at
a stretch and allow the representatives
ol the people to run their own Gov-
ernment,

Shri C. K. Nalr: What about Delhi?

Shri Lal Bahadur Shastri: The only
point that is to be considered is this.
I do not want that smal! States like
Tripura or Himachal Pradosh or Mani-
pur should become the haitle grounds
of the diffcrent pclitical parties and
groups. If the people there want
democratic form of administration,
they must also take the responsibility
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and see that the administration would
be run smoothly and that there would
be no group or party politics working
all the time. I know it can be said that
this kind of grouping is there in other
bigger States also but the bigger
States have so many other avenues.
They can do so much for the develop-
ment of their States; their resources
are very good. Even if they fight,
things are carried on and work pro-
ceeds, But in these small States, it
will become simply impoasible if thoze
who want to run the administration
fight among themselves and create
difficulties for the State and the people
of the State. I think that Parliament
will agree with me when T say that
there should be certain checks. We
mayv dclegate powers with certain
checks which should be provided in
order to put a stop and check this
kind of activity hich may come in the
way of planning and administration in
those arcas. I have merely, Sir, given
an cxpression te my feclngs. This
matter will have 1o be gene into very
carcfully and examined thoroughly by
the Home Ministry and the final deci-
sion taken by the Governmont of India,
But I would surely like tc tell the
House that whatever decis'on we take
it will have to be taken much before
the forthcoming electionz. So we will
try to take a decision ir ihis matter
much before the forthcoming elections.

Shri C. K. Nalr: What ahaut Delhi?

Shri K. N. Pande (Hata): Dclhi s
also included in that.

Shri Lal Bahadur Sha“tri: Sir, for
Delhi the big Parliamont is sitting
hore,

Shri C. K. Nair: Thal i: our mis-
foriune, because Parliamont has no
time to pay attenticn to the local ad-
ministration.

Shri D. C. Sharma: I1 is our mis-

fortune that you have put this quei-
tion.
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Shri Lal Bahadur Shasiri: Well, of
course, we will consider about Delhi
also. But I might mke 1t clear, so far
as I can think of, just at present, I
would like to keep Delhi in g differ-
ent category. I can only say that
much. I do not think it can be placed
in the same category as Himachal Pra-
desh, Manipur or Tripura.

Now, the question of services and
their training etc. was raised both by
Shri Mathur and also the Maharani
of Gwalior. 1 might only say that I
agree with what Shri Mathur says,
that the services have to change their
outlook and approach in the existing
context and in the kind of work that
Government has to do in future. For-
merly the position was lifferent, and
law and order was their main respon-
sibility. But now a much higher
priority is being given to develop-
mental work, to the development of
agriculture or industries a¢ other kind
of social and educationa! work. So the
services have to fully rcalise thal they
mu -t funclion in a way which wil: help
the execution of the policies of Gov-
ernment fully and satisfactorily,

The services are now Leing given a
special training. I shall rcfes to  the
new course which we have adopted
for them in the Indian Administrative
Institution at Mussorie. There have
been training institutionsz so far for
IAS and for the IPS oflicers. But the
new institution which has bcen open-
ed at Mussorie and is under the charge
of the Home Ministry ;s a new insti-
tution of its kind and there a differ-
ent course has been prescrihed. There
are two main distinctions of this insti-
tution as compared to other training
institutions, Firstly, this instifution
gives the necessary national back-
ground of our country to the officcrs.
They are also given a full idea of what
the policies of Governmant are, what
are their programmes and what are
their activities under the different
Plans. Besides that—in iact, 1 was
looking into the papers and I found—-
the officers are also educcted as to
what Gandhijl used to say what his
policies and programmes were. [
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know we are far away f{rom what
Gandhiji said or from what he wanted
us to be, but still the base of al. our
activities is mainly Gandnmji's ideas
and Gandhiji's programmes,

Acharya Kripalani: Who are their
guides? Are they senior officers or
anybody else?

Shri Lal Bahadur Shasiri: Well,
senior officers have t» be told as to
what his ideas wcre, berause it is truc
we are apt to forget and the younger
generation is apt to forget more the
background of our national history
and what our leader had taugnt. 1
myself did not know that it was one
of the subjects on which the otlicers
were being given somc infor.nation or
some education. I, therelcre, person-
ally feel that this is good n a way.
How they function is o separate nques-
tion, Well, as I said, if shorfcon.ungs
are merely to be seen, shortcomings
are everywhere, amengst us alse and
also amongst the officers So the whole
approach there is different, and it is
not only one servicr—the 1AS - who
are heing taught. The imporfani lac-
tor is that all the s~evices are bein.d
trained in the same institution, Differ-
ent services have their own traiming
organisations or training arrange-
ments, but in this institution all of
them meet and it is good t‘hat thew
meet and have common discussions. In
that way they can also understand
how they can work in Tuilvre in a
more co-ordinated mannar,

Shri Mathur said that theie shouid
be referesher courses for officers whao
had been in service for some time past.
We have alreadv drawn up our
scheme and it has been decided to hola
refresher courses for officers who nac
been in services for tho 'ast ter or
fifteen years. Besides that, it has also
been decide to hold seminars of
senior officers,

Ar regards the question of relat:on-
ship between the emmlnyces and Guv-
ernment, I need not ray how impert-
and it is that the relationrhip between
the two should be as gnod and as
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peaceful as possible. I would special-
ly refer to two points. Much has been
said about the last strike, But the
point to consider is whether there
should be a ban on striks. As far
as I know, somatime back it was agreed
to by the different labour crganica-
tions that strikes of Government cm-
ployees should be banned or stopped.
Then it was suggested by Govern-
ment that we can think /n terms as (o
how to settle the major aisputes. Gov-
ernment was also considering whether
there could be some king of arbitra-
tion for resolving the issues ultimate-
ly. Suppose the discussions go on
and there is no #nd to the dispule,
then, there should be some kind of
arbitration, Governrrent had so  {a1
never agreed to this kind of or any
kind of, arbitration because it was felt
ithat the Governm=nt is {he final autho-
rity to decide mat'cvs  Loncerning
ithese things. But the late Home
Minister and the Labour Minister dis-
cussed this mattes amangst themsoives.
and this matter was also discusscd at
higher levels, and ‘t was felt that even
the question of arbitratica -ou'd be
considered. But ihe orly p2inl that
now remains s whetl.er the workers
would be willing to accept stme kind
of ban on strikes nltngeiher, that s,
a strike in no case. If that is agrced
to, then that kind of arbitratics which
will give satisfaction to the workers
may also be agrecd tr- by the Govern-
ment. I am informed that there is
some difference o! opmninn or change
or shift in views i< rega~d to tkis mat-
ter in so far as labour orgunisslicns
are concerned. However, I shall not
go into the details. I merely wanted
to say that this matter is urder active
consideration of Gaverament and we
will try to pursue it and come to some
conclusion as early as possible.

There is anothe~ mnttz= ir regard
to strikes of which T taith-d just new.
The important point is that a strike
should be prevented; it is better to
prevent it, to takes nreventive  mes-
sures, so tkat ‘het siluaticn dnes not
arise, For that, the House will re-
member that the Pay Commission had
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made a recommendation, namely, the
formation of Whitley Councils more
or less on the United Kingdom pattern.
This matter has also been examined
b;{ Government, and in fact, the Home
Ministry has prepared a full scheme
on that. On the Whitley Council will
be represented both the labour repre-
sentatives as also the Government offi-
cers. But the representation of the
workers would be much larger than
that of the Government. Of course the
idea of Whitely Councils is to discuss
and thrash out matters amicably and
come to agreed conclusions. So, this
question of Whitley Councils is also,
as I said, being actively considered
and T hope if the Whitley Councils—
or we may give it a different name—
function well and  satisfactorily, the
situation for going on strikes may not
arise at all.

Shri Harish Chandra Mathur  szaid
that those who are employved in the
public undertakings should be allew-
ed tu take part in politics or to take
part in parliamentary activities or
political  activities;-—I am not quite
clear—about it. But he said some-
thing »n these lines.

Shri Harish Chandra  Mathur: I
only :aid that it should be considered
in view of our enlarging public sec-
tor.

Shri Lal Bahadur Shastri: In view
of fhe enlarging public sector, he
says it should be considercd—whether
the officers of the public undertakings
should be allowed to take part in
politics or not. These public under-
takings are of course corporations, but
they are financed wholly by the Gov-
ernment and they are responsible to
Parliament and of courfe to the Gov-
ernment or the Ministry concerned. I
do not think that at the present
moment this matter should receive our
attention. 1 {eel that at present our
democracy is a nascent democracy.
We arc in the very initial stages of
building up good conventions and
good traditions, and it would be, to
my mind, suicidal if the officers either
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of the Government or of the public
sector undertakings, are allowed to
take part in politics, I say so because,
firstly, it is absolutely important that
our officers should devote themselves
wholly and solely to the work which
has been entrusted to them. They
cannot, to my mind, find & single
moment for anything else if they are
serious about their work. Secondly,
it is necessary that they have to build
up the vounger people to take their
place. 1 also feel that some kind of
tradition—some convention—has to be
built up as to what should be the
relationship between the politicians or
the members of the legislatures and
the officers. It is a very.ticklish mat-
ter. and it must be said that we have
not been able to find a satisfactory
solution fo rthe same. Yet, one thing
should, as far as possible, be made
clear, and I think therc is a general
agrecment also on that, namely, the
officers should generally, of course.
know the mind of the Government
and the policies enunciated cither in
Parliament, or after approval of Par-
liament, by the Goverrment  jtself.
Huving known the policies the officers
sheuld be given as much scope as
possible to implement them in the
way that they think best. If there is
day-to-day interferencc tn the admin-
istration, it is not good cither for the
officers or for those people wHo are
really cncerned. So, it is necessary
that the officers should keep aloof
from politics or any kind of political
work. Shri Harish Chandra Mathur
said, “How will the officers change?
They are doing their work in thelr
own way and they must conform to
our policies”. The policy is there, of
course; but, if the House would per-
mit me to say so, if the parties think
that the officers must work according
to their wishes or according to their
dictates and if there is too much inter-
mingling, I do not know wha{ its re-
sult would be. Therefore, what will
happen is, If the parties would like to
dominate, the bosses of the parties
will dominate and the Officers w.il be-
come demoralised. If the officers are
left alone, they wil! only thing their
own prestige and power and ignore
the interests of the peop!~. There-
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fore, the present conventions or the
present arrangements, to my mind,
are satisfactory. I am told—I do not
know—that even in the United States,
where formerly there used to be a
wholesale change in the Secretariat
services when the parties changed,
now, it is being cut only by about
half. So, for the time being, I think
the United Kingdom pattern for our
country is good and we should fry to
stick to it, But this does not mean that
the officers should not chunge or
should not change the method of their
work.

1 have been a humble worker all my
life. and still 1 am in that happy posi-
tion of meeting cach and every work-
er. 1 know the treatment that s
often meted Dut to workers by our
officers. 1 do not say that everytime
our worker is right or correct. He
may commit or make mistakes. But I
can with some experience say—I1 am
not merely talking of the CongTess
Party and I am talking of workers of
overy party—and I feel that the sym-
pathy or the sympathetic approach
that those workers should get is not
gnerally made available. When I
speak of officers being not interfered
with, I must lay emphasis on the fact
thay the officers have also to glve up
the kind of fecling that they might
have in their minds, because they have
always been dealing with people of the
upper strata. A man from the
field or the factory is not
not able to create an impression on
them. So, this distinction or discrimi-
nation has to be done away with.
Especially in developmental work, it
is absolutely essential that there should
pe full co-ordination and co-operation
between officials and non-officials.

16 hrs

1 would also like to mention one
nther matter if you permit me to take
a few more minutes. What is impor-
tant, specially as you were also good
enough to mention just mow. Our
officers are undoubtedly very able
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people. But I want to lay greater
stress on hard work and integrity, To
my mind, officers should be above
doubt and above suspicion, When I
say that, I do not forget that Ministers
have equally to be above suspicion.
But today the Ministers are elected by
the people and their activities are
always before the eyes of the people,
before lakhs and crores of people.
There is a searchlight thrown at them
all the time. But I might say that the
officers are not placed in that position.
Their activities and line of work are
not always known to the people,
whereas we are, as 1 said, completely
exposed. In fact, we should be,
because it is for the people to sclect
their representatives and know how
we funciion and whether we are
working rightly and correcfly. It b1
good . . .

Acharya Kripalani: Not sufficiently
exposed.

Shri Lal Bahadur Shastri: If there
is any dearth of that, of course,
Kripalaniji never forgives anybody,
even, if he will permit me to say so,
his wife, who is now a Minister. As
I said, in the case of officers, ability is
undoubtedly necded and it is neces-
gsary. Ability is there profusely
amongst our officers. Our officers are
the best products of our universities.
The average gbility of our officers is
much higher, but es I said, what is
needed is the confidence of the people
in them. I must say that generally, of
course, our standards in the Govern-
ment of India are very high. Yet, it
is necessary that we should look into
the rules and procedures, cte. about
taking action against those officers
regarding whom we receive com-
plaints. The present rules and proce-
dures are very cumbersome and com-
plicated. Even if a person is more or
less considered to be guility,
it is not easily possible to dispose of
his case quickly and inflict any kind of
punishment. So, I think it should be
examincd. Of course, we have to be
fai: and give full justice to the person
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against whom complaints are made.
But when it is found that the com-
plaints are correct, the procedure
should not come in the way. Delays
should not come in the way of giving
the necessary punishment to the
person concerned.

Lastly, I was talking of infegrity,
character, etc. But maintenance of
national integrity is absolutely impor-
tant, They are fissiparous tendenceies
seen almost in every direction.
Whether it is language or whether it
is a small question of a boundary or
border between two States or whether
it is communal or caste consideralion,
a number of things are coming up
which are weakening the strength of
our people. So, it is necessary that
the Parliament us well as the Govern-
ment should give careful thought to
this matter.

Recently there had been very tragic
incidents at Jav:alpur, Saugor, ete., and
it has undaubtedly  created great
uneasiness amongst the minorities and
they have suffered severe losses also.
I am glad that on the whole almost
every section of this House has con-
demned it. I do not say theT® is no
communal feeling amongst the mino-
rities, but the responsibility of the
majority community should not be
ignored. Our responsibility is utmost
in this matter. If anything happens,
the majority must see to it, must think
and devise ways and means, to prevent
any such occurrence in future. How to
do it, they have to consider; it is their
main responsibility.

I might mention regarding one or
two matters about which Maulana
Hifzur Rahman specially made refer-
ence. I want to clear up two things.
Firs ly, he said one Judge has been
appointed in the Commission. It has
been done before also. Recently, there
is the example of the Commission
which was appointed in Assam for
making en inquiry; only one Judge
was appointed on that committee.
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Secondly, I am surpriseq that he
said that the power of ‘“requiring the
discovery and production of any docu-
ment” has not been given to the
Judge. I do mot know how that can
be said, because the powers of the
Commission are cleraly mentioned
here:

“The Commission shall have the
powers of a civil court while trying
a suit under the Code of Civil
Procedure, 1908 in respect of the
following matters, namely—"

Certain matters have been enumerated,
out of which ong is:

“requiring the discovery and
production of any document,
receiving evidence on affidavits,
requisitioning any publie record
or copy thereof from any court or
office, issuing commissions for the
examination of witnesseg or docu-
ments . . ."

These powers are given 1o the Com-
micsion automatically. There is somo
misunderstanding on the part of
Maulana Hifzur Rahman and perhaps
Dr. Sushila Nayar also.

The question of language had also
become a very complicated affair.
It seem:s that on the language issue
strong feelings are roused and they
cut across political parties also, In
Assam it was quite obvious. The all-
India parties acted in a different way
and the State parties did as they
thought best. That is the position on
the question of language, even though
I do not think it is generally acknow-
ledged. On this point, Master Tara
Singh has mentioned about the Sikh
State. Punjabi Suba is g different
matter, tut when you read his sta‘e-
ments, you will find that he mentions
about a Sikh State in which there will
be a majority of Sikhs. These are
disintograting forces and we mugt
consider as to how we can prevent
them or check them. T personally feel
that it is not entirely the responsibility
of the Government to check and pre-
vent them When I say so, I am not

CHAITRA 8, 1883 (SAKA)

for Grants 8030

shirking the responsibilities of the
Government. It is the main responsi-
bility, the chief responsibility of the
Government, but it is also the respon-
sibility of each and every citizen of
this country. In fact, I have been.
thinking within myself that we should
try to prepare the necessary public
opinion and that the proper climate
has to be created in which we should
think more in terms of the country as
a whole, than in terms of our own
State. I need not remind the House
that before 1947 everyone of us
thought in terms of India first and our
provinces afterwards. Now we think
of our own Stafe first, our own people
first, our own language first and the
whole country afterwards. It is very
tragic indeed. Ag I said, I was think-
ing within myself how to build up the
necessary public opinion, and I feel
sometimes—I will have to concretise
it—that we should have some kind of
conference under the leadership of the
Prime Minister, not only of the politi-
cal parties but of pcople or leaders of
people from every walk of life, from
every profession doctors, lawyers,
businessmen, workers and leaders of
poli ical partiecs—and that we must sit
down and think as to how far we can
go in these matters. If it is at the
cost of the country, well, we cannot
afford to think in terms of States or
our own people or our own province.
As I said, it will have to be concretised
as to what are the matters to be refer-
red to this conference. It will have to
be carefully thought out as to what
are the matters to be discussed there.
Bu!, it is necessary that at lcast leaders
of the people in different walks of life
should make some commitment at
some place. They should come out
clearly with their views and opinions,
This kind of conference or meeting
would be, I feel, surcly helpful and
may help in building up the neccessary
climate and ztmosphere,

I would like to say a few worda as
to what the Government have to do
about that. In there matters, cspeci-
ally the communal troubles and also
major kind of crimes, we have not so
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i;r used the Preventive Detention Act.
Why not we take action under that?
I fee]l the time has come when it is
essential that those people who pro-
mote these communal feelings or
troubles, or those people who insti-
gate others for different kinds of
quarrels or fights, they should be
hauled up first. No doubt, we have io
take action afterwards But it is much
better to prevent it than to take action
afterwards. I feel and I hope that 1
have got the approval of the House if
action is taken under the Preventive
Detention Act against anti-social ele-
ments and also against those who pro-
mote troubles, Of course, I would like
io assure the House that when such
people are hauled up or when a list of
such people is preparcd, the utmost
care will have to be taken. The list
will not be passed mercly by the
Police Department, bu' all the magis-
tracy, the police and the higher
officers. each and everyone of them,
will have to share the responsibility
and thy burden. The list of names will
have o be very carefully scrutinised.

I know that =ometimes mistakes
might be made. Therefore T say that
we must avoid mistikes because even
if there is onc mistake, ‘he Govern-
ment of the authorities will be accused.
Therefore great care has to be taken
in this matter. But I do think that
same firm and bold action is called for.

1 shall not take more time of the
House. I am thankful to the House
for the kind sentiments that they have
cxpressed. 1 do hope that I shall get
their full support.

Mr. Speaker: Should I put any of
the cut motions specially to the vote
of the House? None. Them I will put
all of them together to the vote of the

House.

The cut motions were put and
negatived,

Mr, Speaker: The question is:

“That the respective sums not
excecding the amounts shown in
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the fourth column of the order
paper, be granted to the Presi-
dent, to complete the sums neces-
sary to defray the charges that
will come in course of payment
during the year ending the 31st
day of March, 1962, in respect of
the heads of demands entered in
the second column thereof apainst
Demands Nos. 46 to 60 and 125
relating to the Ministry of Home
Affairs.”

The Motion was adopted.

- ———

| The motiong for Demands for Grants
which were adopted by the House
are reproduced below--Ed.)

Demann No. 46—MinisTry oF Home
AFFAIRS

“That ,; sum not cxceeding
Rs. 3.22.46,000 be granted be the
Prezident to comple'e the sum
necessary 1o defray the charges
which will come in course of pay-
ment{ during the vear ending the
31st day of March. 1962, in respect

of ‘Ministry of Home Affairs'.
Demanp No. 47T—CABINET

“That g sum not exceeding
Rs. 34.14,000 be granted to the
President to compleie the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1962, in respect
of ‘Cabinet’.”

DemaND No. 48—ZonNaL CouncriL

“That g sum not exceeding
Re. 223000 be granted to the
President to comple'e the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1862, in respect
of ‘Zonal Councils'”
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Demanp No, 49—ADMINISTRATION OF

JUSTIGE

“That g sum not exceeding
Rs. 225000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1962, in Mespect
of ‘Administration of Justice'.”

Demanp No. 50—PoLIcE

“That a sum not exceeding
Rs. 6,50,70,000 be granted 1o the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the ycar ¢nding the
31st day of March. 1962, in fespect

(N L)

of ‘Police’.
DeEmaND No. 51—CENsUs

“That 3z sum not cxceeding
Rs. 3,06,19.000 be granted ‘o the
President to compleie the sum
necessary to defray the charpe=
which will come in course of pay-
ment during the year ending the
31st day of March, 1962, in respect

(R}

of ‘Census’.
DEMAND No 51—StATISTICS

“That g sum not exceeding
Rs. 14432000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1962, in respect
of 'Statistics’.”

Demanp No, 53—Privy
ALLOWANCES OF INDIAN RULERS

“That g sum not exceeding
Rs. 391000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1862, in respect
of ‘Privy Purseg and Allowances
of Indian Rulers'.”

PURSES AND

Demanp No 54—DELm

“That g sum not exceeding
Rs. 13,60,59,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1962, in respect
of ‘Delhi’.”

Demanp No 55—HIMACHAL PRADESH

“That g sum not exceeding
Rs. 8,70,28,000 be granied to the
President to compleie the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March. 1962, in respect
of ‘Himichal Pradesh'”

Demanp  No. 56— ANDAMAN AND

Niconar ISLANDS

“That 5 sum not exceeding
Rs. 2.73.14000 be granted to the
President to complet, the gum
necessary {o defray the charpes
which will come in course of pay-
ment during the year cnding the
31st day of March, 1962, in respect
of ‘Andaman  and Nicobar

Islands'.

Drmanp No, 57—MaNIrur

“That g sum not cxceeding
Rs, 3,66,17,000 be granted to the
President to comple.e the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1962, in respect

(1

of ‘Manipur’,

Demanp No., 58—TRIPURa

“That a sum not exceeding
Rs. 57461000 be granted to
the President to complete the
sum necessary to defray the
charges which wil] come in course
of payment during the year
ending the 31st day of March,
1962, in respect of “Tripura’.”

for Grants 8034
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Demanp No, 58—LAcCADIVE, MINICOY the Table the numbers of the cut
AND AmMINDIVI ISLANDS motions which they desire to move.
Normally all hon. Members will be

“That a sum not exceeding allowed 15 minutes except in‘ the
Rs. 25,14,000 be granted to case of leaders of groups who will be

the President to complete the allowed some more time.

sum necessary to defray the
charges which wil] come in course
of payment during the year
ending the 3l1st day of March,
1962, in respect of ‘Laccadive,

Demanp No, 97—MiNisTRY oF WORKS,
HousING AND SUPPLY

Mr. Speaker: Motion moved:

Minicoy, and Amindivi Islands’.” “That a sum not excceding
Rs. 59,563,000 be granted to
Demanp No, 60—MISCELLANEOUS the President to  complete the
DEPARTMENTS AND EXPENDITURE sum necessary to defray the
UNDER THE MINISTRY OoF HomE charges which will come in course
AFFAIRS of payment durlng the year
) ending “the 3l1st day of March,
“That a sum not exceeding 1962, in respect of ‘Ministry of
Rs, 63,89,000 be granted to Works, Housing and Supply'."”
the President to complete the
sum necessary to defray the Demanp No, 98—SuUrpLIES
charges which wil] come in course .
of payment during the year Mr. Speaker: Motion moved:
ending the 3Ist day of March, “That a sum not exceeding
1962, in respect of ‘Miscellaneous Rs. 2.82,84,000 be pgranted to
Departments and -Expenditure the President to complete the
under ’T{H’- Ministry of Home sum necessary to defray the
Affairs’. charges which wil] come in course
DemMAND No. 125—CAPITAL OUTLAY of payment during the year
oF THE MINISTRY OF HOME AFFAIRS ending the 3lst day of March,

1962, in respect of ‘Supplies’.”

“That a sum not excecding

Rs, 8463000 be granted to Demanp No. 99—Orxer Crvie

the President to  complete the WoRKS

sum neccssary to defray the

charges which wil] come in course

of payment during the year “That a sum not exceeding

ending the 3lIst day of March, Rs. 30,46,40000 be granted to

%ggz‘ofmthr:spel\zitni‘:;ir;capol{mlHcc)a::; the President to complete the
sum nccessary to  defray the

Mr. Speaker: Motion moved:

H L 1]
Aftalrs’ charges which wil] come in course
—— of payment during the year
16.17 hrs ending the 3lst day of March,
1962, in respect of ‘Other Civil
MinIsTRY oF WoRkS, HOUSING AND Works'.”
SuppLY
DeEmMAND No, 100—STATIONERY AND
Mr. Speaker: The House will now PRINTING
take up the Dcmands for Grants in . . .
respect of the Ministry of Works, M. Speaker: Motion tmoved:
Housing and Supply. I have already “That a sum not exceeding
indicated that hon, Members who are Rs. 8,19,11,000 be granted to
present here and who have given the President to complete the

cut motions wil] kindly pass on to sum necessary to defray the
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charges which wil] come in course
of payment during the year
ending the 381st day of March,
1962, in respect of ‘Stationery and
Printing’.”

Demanp No, 101—MISCELLANEOUS
DEPARTMENTS AND EXPENDITURE
UNDER THE MiNisTRY oFr WORKS,

HoUSING AND SUPPLY

Mr. Speaker: Motion moved:

“That a sum not exceeding
Re. 6091.000 be granted to
the President to complete the
sum necessary to defray the
charges which wil] come in course
of payment during the year
ending the 31st day of March,
1962, in respect of ‘Miscellaneous
Departments  and  Expenditure
under the Ministry of Works,
Housing and Supply'.”

Demanp No. 138—DeLnr CaPITAL
OUTLAY

Mr. Speaker: Motion moved:

“That a sum not excecding
Rs. 11,19,52,000 be granted to
the President to complete the
sum necessary  to  defray the
charges which wil] come in course
of payment during the year
ending the 3lst day of March,
1962, in respect of ‘Delhi Capital
Qutlay""”

Demanp No. 139—Caritar  OUTLAY
ON BuILpINGS

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs 88825000 be granted to
the President to complete the
sum necessary to defray the
charges which wil] come in course
of payment during the year
ending the 31st day of March,
1962, in respeet of ‘Capita] Outlay
on Buildings'”

CHAITRA 8, 1883 (SAKA)
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Devanp No, 140—OtrRER CAPITAL
OuTLAY oF THE MINISTRY OF
Works, HOUSING AND SuPPLY

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 2,17,21,000 be granted to
the President to complete the
sum necessary to defray the
charges which wil] come in course
of payment during the year
ending the 31st day of March,
1962, in respect of ‘Other Capital
Outlay of the Ministry of Works,
Housing and Supply'."”

Shri Tangamani (Madurai): Mr.
Speaker, Sir, I wish to move my cut
motions Nos. 1130 to 1162, 1050
to 1067 and 1086 to 1097. In all they
are about 63 cut motions. My rea-
sons for giving a large number of
cut motions is this. It is one of the
important Ministries next only to
the Ministry of Home  Affairs. It
deals with several matters  vita] to
the development of our country. Be-
sides, almost all the Ministries are
in some way or the other linked with
this Ministry inasmuch as  several
construction works are undertaken
on their bchalf

We are also voling Rs. 84°93 crores
of which for supplies it is Rs. 2'83
crores, for construction works jt is
Rs. 3046 crores and for stlationery
and printing it is Rs. 8°19 crores—all
expenses mel from revenue. That is
why, although I may not be able to
touch upon al] the points, 1 want to
bring to the notice of this House
through these cut motions the scveral
issues that are facing the countiry
through this Ministry. It is only
s~'dom that the Ministry comes be-
fore us, except on an occasion like
this and during Question Hour—be-
cause no{ many pieces of legislation
arec brought before this House by this
Ministry. Once in a year the
Demands are discussed. That is why
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[Shri Tangamani.]
I expect that some of the points In reply to Starred Question 420

which mysclf and other hon. Mem-
bers of the House would be raising
will be given due consideration by
the hon. Minister,

Now I shall deal with certain as-
pects of housing and other incidental
matters. The Sccond Plan is now
coming to a close and the Third Plan
will be starting officially from  the

1st April, 1961. It may be worth
while taking stock of the progress
made jn the matter of  housing

schemes. Wo have been told that out
of Rs. 84 crores in the Plun alloca-
tion, Rs. 70.60 crores have been spent
as on 22nd March, 1961. As against
the physical target of 1.83,665 houses,
the number of houses completed upto
31st December 1960, is 1,20,343. In the
maiter of plantation labour housing
scheme, the nmount jllocated  was
Rs. 50'67 lakhs.

The amount which has buen spent
up to the end of last year is Rs. 13- 87
lakhs. 1 wan! to make ponted re-
ference to this. Either we scrap the
scheme, or we see that at least a
part of it is spent and the planters
are made to utilise the sum that has
been provided for them. This shows
lack of response on their part. The
House should know how far the
plantation labour is provided with
housing in Assam, West Bengal,
Tamilnad, Kerala and Mysore which
are the plantation areas.

Regarding the subsidised industrial
housing, the Plan allocation was
Rs. 20 crores which was reduced to
Rs, 23'77 crores. We find that Kerala
has utilised only Rs. 11} lakhs out of
Rs. 51 lakhs, and Madras Rs. 90-42
lakhs, though the allocation was only
Rs. 85°20 lakhs. The houses com-
pleted in all the States is 44,834, that
is less than 50,000 at the the rate of
10,000 houies per year, Here too the
response of the employers has been
very poor,

answered in the Rajya Sabha on

24-8-1960 it was stated:

“From the time when this
scheme was inaugurated in Sept-
ember, 1952 121,340 houses have
been sanctioned of which 87,071
have been completed. Roughly
speaking, about 84 per cent has
been constructed by State Gov-
ernments, 15 per cent by emplo-
yers and 1 per cent by workers’
cooperatives.”

Successive Housing Ministers' Con-
ference considered this, but with no
success.  The recent Conference held
in December 1960 gt Udaipur also dis-
cussed this, but in vain., I have been
saying in the past—and I want 1o
repeat it—that suitable legislation for
industrial housing 1= urgently called
for. Another point is, in the cuase of
co-operative housing where the wor-=
kers  themselves  underiake  these
Cooperative  housing schemes, the
much-needed steel and cement must
be made available. On these there
should be top priority. That is a
request which I would like to make
on the floor of the House on behalf
of industrial labour who are at least
doing their utmost.

14.25 hrs,
[Mr. DepuTy-SrEAKER in the Chair.]

The slum clearance is lagging be-
hind schedule and I want to know
the progress made in the six cities
notified in the Sen Committee’s Re-
port. 1 also want to know why no
attempt has been made to increase
allocation from Rs. 12°99 crores to
Rs. 20 crores, as originally fixed.
Has only Rs. 10 crores been spent
so far? In village housing, except in
U. P. al]l the other States are lagging
behind. More money should be pro-
vided under the Rental Housing
scheme for State Government em-
ployees. The amount drawn during
the Plan period is only Rs. 673 crores,
I have mentioned all these points in
my cut motions 1141 to 1144. Before
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concluding this particular aspect of
the question I would like to know
whether Government has now arriv-
ed at a firm figure about the housing
schemes, and the allocation for the
different schemes, particular for the
industrial housing scheme,

The next point 1 would like to
refer to is the question of CPWD.
This is the biggest wing of the
Ministry. The CPWD has construct-
ed many big offices and buildings.
The National Buildings Construction
Corporation must be given big cons-
truction works on its own, and not
hand it over to sub-contractors. Here
I would like to make certain sugpes-
tions sneedily for want of time. Ad-
ditions, alterations and annual repairs
should be dong departmentally by
the work—charged staff and should
neither be given on contract nor be
done by workers on muster roll. Con-
tract system breeds corruption and
henee it must be put an end to with
a firm hand. In reply to Stiarred
Question No. 267 answered on 9-8-1960
it was stated: “Overpayments of
Rs. 20,76,514 were provisionally as-
scssed by the Chief Technica) Exa-
miner's Qrganisation as recoverable
from the contractors during the period
1957—1959." Such instances have also
been referred to in great detail in the
Public Accounts Committec's Reports
Nos. 25 and 34 I do not wish to go
into details. I would like to know
what the present position is, and how
much has been recovered.

Here, I want to make a suggestion
for the consideration of the hon. Min-
ister., At present, the Chief Techni-
cal Examiner's Organisation under-
takes the checking up after the cons-
truction is over. I submit that check-
ing up must be done bgfore the
construction is complete,

About vigilance, probably, the Min-
istry will know more than what we
do. 1 have received reports that
those who constitute this Vigilance
Department, or at least some of them

CHAITRA B, 1883 (SAKA)

for Grants 8042

are people against whom there have
been serious charges. I shall leave it
at that. I want the Ministry to look
into this matter also,

Regurding efficiency, 1 must 458Y
that 1t is very low. Although I speak
for labour, I must submit that effici-
ency is low for reasons which I shall
present cite. They are as follows.
First of all, a complete reorganisation
of the Department is required. 1 re=
quest that my suggestions may be
considered.  The top-heavy adminis-
tration ig increasing; there are six
additional chief inspectors instead of
the usual four, The Department should
be reorgamised on the basis of zones
or regions,  All Central Government
works in a particular zone should be
under the charge of the superintend-
g engineer,  The zone muy consist
of once State or more than one State,
according to the workioad. The c¢le-
trical works shoulg be under  the
Electrical  Superintending  Engineer.
The functional formation of divisions
and circley leads to waslages
and incficiency, Further, engi-
necrs  should be entrusted with
more engineering work, Thi+ has
been the subject-matler of a com-
plaint which has been made by seve-
ral speakers in the past, and I believe
that ¢ven the hon.  Prime Minister
had occasion to mention this. Let
the engincers have less of administra-
tive work.

For stores, at least, let there be a
separate stores officer, and let not an
engineer be asked to ook after the
siores.

There should also be personnel offi-
cers to look after the various prob-
lems of staff. This principle has been
accepted already in the railways, and
we have got personnel officers at
different Jevels. The non-payment of
increments, the non-supply of uns-
forms. and the non-supply of slate-
ments of the provident funds are all
common phenomena today. These are-
known to the Ministry also.

The pay has not yet been fixed on
the revised scale for most of the divi-
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[Shri Tangamani]
sions, particularly in the Horticulture
Division. Certain issues have been
raised about promoting certain un-
deserving people. 1 do not want to
go_into individual matters.

Regarding the staff problems, 1
‘would say that some require very
urgent attention. The staff should be
transferred on the transfer of works
to the corporation and not retrenched
.here and re-employed as fresh re-
cruits in the corporation. This is a
very strange practice which is being
followed now. For instance, this has
happened in Calcutta, although there
are vacancies, workery have been re-
trenched. The recurring notices of
retrenchment can be avoided if there
there is ronal seniority instcad of
divisional or circle seniority. This
principle was accepted in Delhi, and
it was to be extended to all other
places. But, unfortunately, the order
has been cancelled. T understand from
certain reports that the present chief
engineer is opposed to this kind of
principle;: The attitude to the wor-
kers and their demands must also be
gone into: I am told that this atti-
tudec has not been very helpful. The
workers whose list has been prepared
by the ad hoc committee have not
been confirmed by the Chief Engincer,
The workers already confirmed are
being sent for re-medical-cxamination,
There is deliberate delay. Allowances
are sanctioned only after  repeated
representations, but retrospective
effect is not given.

As I had pointed out last ycar—for
the sake of completeness. I shall men-
tion it this year a.so—there arc 14,000
work-charged employees, of whom 50
per cent are in Delhi, anc 20,000 con-
tract labour in Delhi. On the 14th
August, 1957, the hon Minister an-
nounced transfer of non-industrial
personnel of the work-charged staff to
the Regular Establishment and con-
version of 50 per cent of the remain-
ing posts into permanent posts. The
report of the nd hoc copr mittee was
ready in Augus*, 1959, and that orders
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for the creation of 3,839 permanent
posts were to be issued, but I am told
that up till now, only 400 persons
have been confirmed. These are facts
which are known, but facts which
cannot be deniad also.

I want to draw pointed attention
fo another thing. There are also
anomalies in the scaie of pay due to
the cartcgorisation of posts recom-
mended by the First Pay Commission.
In reply to starred quesi‘on No. 96
answered on the 16th March 1961, it
was stated a Categorisation (Removal
of Anomalies) Committec had been
sei up, and that{ the recommendations
would be given cffect to from the Ist
Jrly, 1959. 1 aould submit that th.
uaion, varticu.v.iy the CPWD Wor
kers' Urion shou'd be asseciated wits:
thes, o was doae in the case of tow
ad hoe committee.

In this connection 1 might also
mention that there is failure to pro-
vide quarters to these work-charged
emplovees in Calcutta. I have made
reference to it in my cut motion No.
1087. My cut motions Nos. 1086-1097
cover various problems concerning the
stall of CPWD, which [ have raised.

My next major subject  concerns
the functions of the Directorate of
Estates. 1 have applied my mind to
it and I would be happy if the Minis-
try also takes note of some of the
suggestions which I venture to make.
1 move for the abolition of the Assis-
tant Directors’ posts as recommended
by the SRU—Special Recorganisation
Unit—of the Finance Ministry, as they
are only a fifth wheel to the coach.
I am hhppy to find at page 23 of the
Report for 1960-61 that the Report of
the A. K. Chanda Committee for
framing the Manual of Allotment
Rules to rationalise, streamline and
simplify the rules giving the allot-
ment of general pool accommodation,
has been submitted. This is a good
thing. But if they do not take a deci-
sion on it, certain events are bound
to foliow. Normally government
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employees are asked to make applica-
tions by the lst of January. No appli-
cations have been invited. It is neces-
sary that applications should be invit-
ed, and the A. K. Chanda Committees’
Report must be, immediately imple-
mented and justice done to them.
We are told that the Second Plan
Pool has increased from 12,810 houses
to 28,000. Probably we  will have
more during the Third Plan. In his
reply, the hon. Minister could tell us
how many more houses are going to
be built for government employees.
If he does so, I will very grateful to
him.

The present sysiem of buyilding
.houses to the low-paid officers at far
off places should go. No explana-
tion is given for that. Class IV
officers’ quarters are 8 miles away;
class IIl and class I officers have their
quarters one mile away. There is no
social justice in the way this is being
done,

Another shocking thing is this. I
have visited the so called H type
quarters for daftries. There is no
electrification there. Kerosene prices
are going up; there is on electrifica-
tion for class IV officers’ quarters.

Then the colony south of Netaji
(West Vinay Nagar) and Srinivasa-
puri should be occupied. Otherwise,
it becomes a waste. [ understand that
is being occupied. Let the occupa-
tion be completed.

The Deputy Minister of Works,
Housing and Supply (S8hri Anll K.
Chanda): All are occupied.

Shri Tangamani: I understand that
the colony south of Netaji Nagar has
not been occupied for the past two
years. The flatg are there, but they
are not occupied. I have gone there
during the week-end.

Shri Anil K Chanda: They are not
ready. o

Shri Tangamani: Because of the
merger of D.A wilhbuicptythe
house rent of 10 per cent fixed is

2402 (Aii) LSD.—8
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exorbitant. We have put up a sugges-
tion to the Railway Ministry that it
should be reduced to 5 per cent.

In the two Accommodation Com-
miftees, for out of turn allotriients,
excepting the Secretary, the members
should be drawn from the other Min-
istries only. Otherwise, it will be
more like an Estate Office tamasha.

Then. lange @xrears of rent are due
at the Delhi office. I would like to
know what js~the amount of arrears
and what are the reasons why it is
in arrears at the Delhi ofice. We find
that there &re-practically no arrears
in the Calcutta office. I am told that
certain persons have occupied these
houses and it is very difficult to rea-
lise the rent. I do not want to raise
that as an issue, but il is also there.

There is need to sey up a Regional
Office of the Director of Estates at
Madras. This is dealt with in my cut
motion No. 1132. There are Regional
Offices at present in major cities like
Bombay, Calcutta, Nagpur, Simla and
Mussourie.

Shri Anil K. Chanda: Will hon.
Member speak a little slowly? It is
difficult to follow,

Shri Tangamani:
many points to make.

Mr. Deputly-Speaker: He wants all
that to be reported also.

I have got so

An Hon. Member: Let him speak at
low speed.

Shri Tangamanl: Another point I
want 1o is that service outside
Delhi shquld be counted for allotment
of houses in order of seniority. Bup-
pose a person is transferred to Delhl
He might have put in five years' ser-
vice in Nagpur. For the purpose of
allotment of a house to him, at pre-
sent the service in Nagpur is not
taken into consideration. This matter
hay also been copsidered by the Pay
Commission and they have recom-
mended that such service should be

_counted for this purpose. I hope this

will be given due care.
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[Shri Tangamani]

On the question of Supplies and
Disposals, 1 had many things to say
during the last occasion. The impor-
tance of this department can be seen
from the fact that the total value of
purchases during 1859-60 by the DG
S&D, the 1.S.D. (India Stores Depart-
ment), London, and the I.S.M. (India
Supply Mission), Washington was
Rs 182.94 crores. For the the first 9
months of 1961 the figure i5 nearly
Rs. 152 crores,

Inspection by the DG, S&D is done,
but is defective T will give only one
instance. Inspvction was done in the
case of the keys supplied by Sing
Enginecering Works, Kanpur, and pass-
ed%n the first instance. In the second
test, which took place in Alipore, they
were found to be defective. So there
must be streamlining of this inspec-
tion work. ~

I ynderstand the DG S&D refused
to pur’chhse chappals from the Harness
and Saddlery Factory, Kanpur, but
was subsequently compelled to pur-
chased for 1960-61. They are good
varieties. :

Where you are able to get the arti-
cles—these are chappals for the P&T
Department—they must be had from
the public sector. When global ten-
ders are invited and recognised firms
make tenders, it is necessary that-the
lower tenders are accepted. On 16th
March, 1961, amongst the papers laid
on the Table of the Lok Sabha was
an “Abstract of cases in ‘Which ten-
ders other than the lowest, complying
with the technical description of the
goods demanded were accepted on the
grounds of superior quality, superior
trustworthiness, etc.” The report for
the year ending December, 1960 of
the India in UK. showed a glaring
instance of purchase of tractors and
hydraulic bull graders—contact No.
160:2.171/6237 from the contractor
International Harvester Export Com-
pany and the price paid was 454,348
dollars when the lowest tender was
449 841 dollars. This I have mention-
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ed in my cut motion No. 1161. This is
to point out that when recognised
firms make offers, let us go by the
fowest tender, Otherwise, naturally,
it creates a wrong impression. -

The Minister of Works, Housing
and Supply (8hri K C. Reddl): The
reasons also are given in that state-
ment,

Shri Tangamani: I have mentioned
the reason given in the top, and later
on they say it will it in the with
other articles. But here is it not suffi-
ciently explanatory whether the firms
really offered the tender. Then we
will know whether we can rely on
them. They preferred aparticular
company. About International Har-
vesters question have been raised on
the floor of the House. So imme-
diately a suspicition arises. I do not
go beyond that,

On printing and stationery, for
want of time, all that I would say is
that the workers in the Government
Presses must get wages and salaries
as recommended by the C.P.C. both
in Delhi and also in Calcutta.

In regard to the Calcutta Press I
had occasion to remain it last time,
and I repeat it, that the rtotary and
other items of machinery worth about
Rs. 50 lakhs were lying in West
Bengal. Nothing is being done about
them. They say it is a question of
finding out a locality. My hon. friend
Shri Muhammed Alias had a discus-
sion with the Minister himself, and
there are people who are willing to
sell their sites. The fifty lakhs of
rupees, instead of being wasted, may
be invested. It would help not omly
the country but a large number of
workers also,

My next major point is on the
question of explosives. My cut
motlions on this subject are 1138 to
1140 and 1153 to 1156. On the last
occasion 1 mentioned about the fre-
quency of inspections necessary,
because there are five circles, namely,
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Calcutta, Madras, Bombay Gwalior and
Agra. And sub-offices have been
opened at Sivakasi, Asansol and
Gomea. Last time we had in mind
the death of fifty-three persons who
Jost their lives in the explosion in
Jamuria Bazar, and 1 quoted profusely
from the findings of the enquiry. Now
they say that on 4th March 1961 there
was an explosion in the Orient Fire-
works in Calcutta Circle where three
persons were killed. When was fhis
factory last inspected, I would like to
know; because in the case of Jamuria
Bazar for three years it wa snot ins-
pected. 1 want to krnew whether these
manufactured articles were authorised
or unauthorised. For this I want a
categorical answer.

And then there was an explosion in
Orissa in this month when the Fire-
works Factory exploded. I want to
know whether an enquiry was held
and, if so, what ig the result. I have
given cut motion Nos. 1140, 1153, 1154
and 1155 regarding the explosion at
Bali Fort in Rajasthan on 9th March
1961 which resulted in the death of
three boys and injuries to fifty. What
is the . result of the Magistrate's
enquiry? Here I want to make a
suggestion that the Gwalior Circle
may be made into a major circle and
then the Chief Inspector of Explosives
or the Deputy Chief Inspector may be
asked to visit these places and ulti-
mately to see that most of this gun
powder there is destroyed. 1 have
also demanded that the number of
Inspectors in Bombay and Madras
should be increased.

There are two or three major points.
One is about Janpath Hotel.

Mr. Deputy-Speaker: Already he
has poured out one hour's material
within this time!

Shri Tangamani: The next is about
the Hindustan Housing Factory. And
the last is about Ashoka Hotel. There
are only a very few points that I
would like to mention.

On Janpath Hotel I have given my
cut motion. And, what I would like
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to say is shat catering services here
must be immediately taken over by
Government as catering is now being
done in the Ashoka Hotel,

The relationship between the em-
ployecs and employer there is  very
bad ever since it was taken over, from
26th November, 1960. Much has got
to be done. The matter may be en-
quired into, I have also pointed out
on a previous occasion that out of 14
telephone operators some are made to
work in the night shift continuously.
That practice should be given up.

I am also told that the chowkidars
are put to all sorts of humiliation. In
their uhiforms it is put ‘chowkidars’,
just to be known as chowkidar by
everybody. I am told that the afficer
who is in charge of these employees
abuses them in the presence of even
customers. That is not a proper thing.
The matter should be looked into.
They must be confirmed. The entire
administration of Janpath Hotel should
get a shake-up.

The Hindustan Housing Factory is
one of the factories which we have
taken over; and there are more than
1,000 workers there.  From the report
I find that our profit is also increasing,
Having increased profits, let us have
contended labour. Even though we
have Works Committees, they do not
seem to meet. ] am informed so. This
may be checked up. I am informed
that rowdyism is being encouraged by
whoever is in charge there. 1 will
give the report which I have received.
But it is enough to say that rowdyism
is being encouraged and honest
workers are being harassed. These
workers do not get the normal facili-
ties although daily-rated worlers are
made monthly-rated. .

Mr. Deputy-Speaker: The hon.
Member must now conclude.

Shrl Tangamani: Only two minutes,
Sir.

My last point is only about the
Ashoka Hotel. The 110th report of the
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Estimates Committee may be looked
into. But the point I would like” to
mention is that adequdte housing faci-
lities to the staff should be -provided.
I also find that the rent for shop-
keepers is Rs. 20,000; the taxd stand is
being charged Rs. 30,000; 1 would like
to know how much is being Yaid “to
the Manager, Assistant Manager and
others. Even a smal] -bookstall " is
being charged Rs- 20,000. I do not
know how thése people are going to
mike it up

As I have mentioned in the case of
Janpath, the staff must have canteen
facilities. " -~

A point was raisad on the floor of
this House -in reply to a question, I
think, of $hri Braj Raj Singh, about
the ST.C. building. I am informed
that the Indign Express- people were
getting at the rate of Rs. 45,000 - per
mensem from Government and their
profit rate is nearly 33 per cent. If
that is so, there is somtihing wrong
there. I would also like to know how
much is being occupied by Express
and how much they are getting by
way of rent.

I thank you again for the indul-
gence you have shown and I hope the
hon, Minister will give dun considers-
tion to some of-the points which 1
have mentioned, although I had many
more points to state.

Shri P. R. Patel (Mehsana): Mr.
Deputy-Speaker, Sir, I rise to support
the Demands and congratulote the
Ministry for the progress made In
houamg

it A ey () ¢
fog w1y 99 9§ 77 &, waf-F

Shri P. R. Patel: When I see the
statement and progress made in the
matter of housing, generally, it is a
matter of great - satisfaction. But,
when I seg the progress made in
village' housing 1 must admit that I
am much pained. Under the subsidis-
ed Industrial Housoing acheme.._ the
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sum allotted was Rs. 2970 lakhs and
more than Rs, 2000 lakhs have been
spent; and that is also good progress.
Subsidies are given {o industrial
workers for building houses; it is a
good thing but I would like to know
why there should be a difference in
giving subsidy to a factory workers
and a farm worker. The condition of
the agricultural labourer is much
worse than the factory worker and
the poor man does not get any subsidy
to build his house. The matter re-
quires consideration. If at all any
help is to be given, it should be given
to the poorest and the poorest man in
the country is, looking to the statistics
published by the Government, the
farm labourer. Next to him is the
agriculturist, These tww classes of
people do not get any subsidy or any
substantial help in the eonstruction of
their houses. 1 hope the Government
will consider this.

So far as the housing scheme for
the low income group is concerned,
I think there is good progress and I
must congratulate the Government for
that and also for the clearance of
slums, [ think there is good progress
in that. I would like to know from
the Government whether there are
any slums in villages or whether there
are slums only in cities. The slums in
the villages are worse than the slums
in cities. I think the hon. Minister
must be in the know of these things.
However, this time, I would like to
read somc lines from the report pub-
lished by the Government wery re-
cently—Agrienltural Labour in India.
A description of  village house is
given there. It says here:

“Housing is one of the Impor-
tant indicators of the standard of
living. The stahdard of rural
housing, nof to sneak® of the
housing conditions of agricultural
labourers who are at the lowest
rung of the social ladder is vividly
brought out in the fnllawing para-
graph: .

“The village houses do  offer
some sort of a shelter sgainst sun
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and rain.to dwellers but they..
have no latrines, no: protected
water supply and no public clean-
sing. Men and cattle live in
close proximity; mosquitoes and-
flies swarm; and_rats abound in
the huts and hovels....The inter-
ior of the houge is generally clean, .
but the surroudings are dirty. The
village pond is green with-algae
and is constantly polluted, The
river is also used for all purposes.
The soil is polluted. The village
school is noisy, poorly.furnished,
and often devoid of urinals, lat- .
rines and dginking water. Hospi-
tals and dispensaries are miles
away, badly built, jll-equipped
and inaccessible to the gick. The
village market it held on thg open
ground, which is sodden in rains.
Public eating houses are un-
common, but an insanitary tea
shop or coffee house is easily
found.""”

In this report, it says that man and
cattle live in close proximity in a hut.
It is true. I have seen many houses
in villages where men and cattle live
together. They tolerate this because
of the poverty. They tolerate this
because they are not able t6 Tonstruct
any addition to their houses. Now, I
would like to know from the hon.
Minister whether help should be given
to such people or not, and what help is
given. Even the Prime Minigter
rightly remarked only two days back
when he inaugurated the annual
session of the Federation of the Indian
Chambers of Commerce and Industry
that what pleased him more was
when villagers were better fed, better
clothed and better housed. He would
be very much pleased if the villagers
are better housed. )

If you go, Sir, a little bit further,
then looking to the report of the Min-
istry I find it is admitted that the
problem requires urgent considera-
tion. On page 24 of the Ministry's
Report for 1960-81 it is said:

“The housing conditions in the
rural areas are also far ffom satis-
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tactory, it has been estimaied that
about 50 million houses in rural
areas have either to be rebuilt
completely or improved substan-
tially.” '

50 million houses in rural-areas are
such that either they should be re-
built or should be improved substan-
tially. When we see this and the pro-
gress that is achieved in this digpe-
tion, I think it will be painful to one
and all.

Sir, the progress achieved during
the Second Five Year Plan period so
fas as village housing is concerned s
very poor. The sum that was allottéd
for village housing was not only pdor
but meagre compared to the sum
allotted for other hbusing. We see
that more than 80 per  cent of the
people live in villages ate omly 20 .
per cent in cities. But the sum allot-
ted in the Second Five Year Plan for
villages was only 20 per cent. of the
Plan or even much less and the cities
were given more. 1 have nothing to
say against it, but what I submit ‘is
that more should be allotted to the
villages for their housing schemes.

It you refer to page 31 of the report
you will find the progress achie(&d 1
the Second Five Year Plan regarding
village housing. The ‘'various State
Governments and the Union Territory
of Tripura drew a sum of Rs. 19042
lakhs including a sum of Rs 422
lakhs as grant for the State Rural
Housing Cells since the inception of
the scheme in October, 1057 up to the
end of March, 1960. Then it is said:

“According to the present indi-
cations, a sum of about Rs. 100
lakhs is likely to be drawn by the
various States and Administra-
tions during the current T,
bringing the total expenditure
under the scheme during the -
Second Plan period, to Rs 300
lakhs against the revised Second
Plan provision of Rs. 485 lakhs™
Loans amounting to more than
Rs. 210 lakhs had been sanctioned
by State Governments for con-
struction of 12,300 houses, against
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which a sum of Rs. 118 lakhs
have been actually disbursed to
beneficiaries; according to the in-
formation available up to the end
of December, 1960, 2,000 houdes
are reported to have been com-
pleted and another 7,300 houses
were reported to be at different
stages of construction.”

Only 2,000 houses have been complet-
ed. According to the report, 50 million
houses are required to be rebuilt or
substantially repaired. Now, looking
to that, what is the progress that we
have made? ~ Presuming that in ~'the
last year of the secopnd Plan we shall
be able to construct all the houses—I
do not think we can do it—then, In
that case, to reconstruct or repair 50
million houscs we shall require, 1
think, at least 1,000 years. _So,, _lgok-
ing to this progress. I want to know
whether we are sincere towards ~ the
villages or whether we are Tonly
whitewashing. -

1 see that so far as the amounts re-
garding the subsidised industrial
houses, low income group houses,
plantation labour, slum clearance,
etc, are concerned, all these sums
are shown to have been utilised. . So,
reglly, the money that has been aljot-
teg has been mostly ulilized. But so
far as the village housing is concern-
ed, I find something different. There,
the amounts druwn by the States
during the first four years have been
shown. But what _have the States
done? They have drawn the money.
The question is whether they have
utilised the money, and whether
houses are built. According to the
report only 2,000 houses are built.
Should we be happy with this pro-
gress? All the States could draw in
the first four. years only Rs. 190 lakhs.
In the last year—1960-61—they drew
Rs. 175 lakhs. Will they be in a posi-
tion to utilise all this:money in one
year? They only drew the money just
to show that they are doing some-
thing. I think the States are careless
8o far us village housing is concerned.
We see from this that even though the
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amount of Rs. 500 lakhs has been
sanctioned in the second Plan, the
money that is drawn in the first four
yearg is only Rs. 180 lakhs, which is
less than half of the total amount. So,
from this, the only inference would
be that the States should be whipped
to look after the interests of the
villagers. Looking to the conditions
in the villages, I think that should be
done as early as possible,

I would submit one thing so far as
Delhi is concerned. I generally do not
speak about the cities because there
are so many good persons to look
after the cities. But in Delhi the
housing problem is the worst. Gov-
ernment have been good enough to
acquire land. There is the Master
Plan and so many co-operative socie-
ties arc formod, but we do not get
land to construct houses. When the
housing problem is so acute and the
rent is very high in the city, is it not
desirable to give lands to these co-
operative societies and ask them to
construct houses as early as possible?

17 hrs.

I thank you for
opportunity to speak.

st \vgr arew (i) -
o wgred, wrAsy feg d va wew
Fordrars w1 ofaa FT TF §
®YTET & WEA AT FT AL FATH
g, a®, Zioian M7 s A Y
farqafar @z =z @2

giving me this

gz fal==r 57 fcy¥ ¥ ga¥y
T CTINIT ) T q¥ WAAT W
w4 5 fgqm =
T3 mmaET fafmed ® asi
FiOATE A1 ow 49T A5 0T T4
F3 wd &1 a1 % ufger
sifzer 3% fzmiz w7 ¥IeOAx
ZOT WY WTH ITRT 93,3 %,5%,000
FT AT FUIT ATRA ¢
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qo1 fe fagd o N F FwA
fwar qr gad a#3, g STE00 AT Ao
q q gred afaw & 3z azA
Y FZvar T W pIiRT AT fom 77
ey AN it T 1Y A 9wy H
£ 9 s quadt o 561 Afeq
¥ agd @y gsfunr & @it gy
[t FTAT TFAT
T ¥ gafas fogy ww tﬁ#
H9 5 oar qi & (F7aT 7o 6}
WELIATT TN H . q H @ owmrag fwdr
FHL QeI A AL &1 398 qgA AY
fam ¥ aafaw marozn gD #
3¢q;  frqir o owyes fag oo 8§
IHE TA 930 9T waTMAT 2
“The Audit papers disclosed
that the outstanding obiections
and inspection report were heavy
inter alia against the Ministry of
Works, Housing and Supply.”
I & Wq @9 uE w7 fonw
¥ g3c g A fF smawT e
“Several cases of falsification of
accounts and withdrawal of money
through forged claims from a
treasury occurred in an office dur-
ing a period of five years from
1953-54 onwards resulting in a

loss of Rs. 4,656 out of which a
sum of Rs. 637 was subsequently

recover
A & Arq g oF fong gz o 2

“The standard of maintenance of

work was very poor and there
was considerable scope for im-

provement.”

oft Az & a9 ey TrOw fEww
2 fw nw g0 F=zv Favar man foaer
®Fz  2,34%e FWM 41| IAF
faea &1 37" T 4T FTHET T
a1 fi widt @t Y 39T AW @
e FT AR qr 77 frman aw
TAT AT 39,0%3 &G A7 M FT
s & fear mn o T wdw
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aare g % oM wwaiT w1y (e
ST o Awegar #fue wyar &

9 WA §¥ AAGATT WG
AR F WA ) gER UR ¥
AT 2% 9T AT UN Hew W FIH
90 | THA A w4 AF gwr A
2,95,000 ¥afan Bl a1 FfF IREY
a9 femr mar g,02,038 wqfaw di
g7 Tq avg & feordic WY oy
FAT T 1T FOT |

T ag AWmET T & 5y
T 1 a3y ¢ fewy g @
f§ 0w qew 97 wIw g1 TETAT | AT
97 A WG AFIWT 91 AT 3Y,¥5,30%
qaw Wz 9, FH AT AT 91,
e iz famr war 3g,xg 0tk
wfaw Wz & faw | Wl gwH
S¥IIT W 9, 4N} ®AU ET  HIWET
g mar 1 EF avg wrey oft aga @t
fammer Yo medft &1 ofeare o
s adht o uifer foR <
7 o 21§ wawa g (v wa e
ar a3 ¢ fexw fawmer foT &
foqrrmgae w73 9T fawrT  fem
T

" et ®) @ § fe fogelt A o
H a7 qgw gf AV IW TR KE QN
. o

“In pursuance of an assurange

given by the Minister of Works,

Housing and Supply in the Lok -
Sabha, an official committee has,
been set up to examine and sug-

gest measures to reduce corrup-

tion in this department.”

ng &7 & PeTOEw ImA§
fan | qw oft FITH T w1 wm oA
g1 Afew T 197 7 gt 41 3 79T
a4 ¥TOH §] R OTIE 6T %
A g& oA ZAT WA AT
T T TFTE :
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[ wgw Fawq)

A TEA fe 9w ogE @ #
g g v e aadE o fa=re
fear g & uetz o eff
W FEHA W@ AT AR ag 3
fr g g § @ Y wmd
AT HIH P® AT {ZE T 32 IQ@T
W fF ot Adf@e | qmar e w@rd
ag fafeda & garfas. § av 78
o a5q 0 @1 &9 FIq F2N-
faw #r &frme far g ol S@#)
Az A Zer fwar smo Wi T
e fis @iz aiw I Arw  w@
2aradl | s ® Ag Az o A
wr iy A aram fEds @ ar
ITH ATE FTH AH A IC {AWZ
w& 2@ g fi o fafedmw &
qfes w5 gw & WA d W@
IS & argarg

£H% {9 719 OF S 9 At
w71 grTa @ {6 g3 (oam & ot snfesd
§ *% grrvfoge, nafedoma mifee,
afvqze  gfaar o A8 Fa@
w1 fe & wremar s fraa wafne
w3 s g% 4% 4949 (471 2 | ofw
AR g GF (® FART WrASAT AT AF
M ¢\ A TS FRT A fFE @ T A
AvFT g1 & A g7 4% I97 faw g
¢ Rfw o 947 F W= ) A6 dF
&I qGA WM AT § | AEATR W Al
qATT FAT wET & | qw 7g @Ay g
f ag s7aT wat & qran & 1 g7 famra
za & fag gt wo fwar swar
wifed « / wrgan g e ofeardz &
GF S WET TA AT & qIgE T AF HH
* i qyar w2 fora® sean 1 fawara)
G271 @1 1 W greE g @ ¥ v wg
9 qATAT ATAT § A TV TE TG TAWA
far ag wra g g1 7@ & 1 ATHilE AR
ge AT & KR ¥ fA7 a7 @7 2 qfe=
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agFza d frmadizc mwa g w@Ig |
§ argen g (% waddz § F191 & @7
fifgen qreffedma g =feg 1+ &
wrgar g % 4z A FAET a9 gHH §F
qafas ¥ wvawr gf, §g Ffsweret gy
T FF AL AT ET | T§ FALT o G0
g o o & feqta-w & Afew ax amg
AT | W AIH FT T A T

THF gATA 7 Argan g fa N weaw
F T AL T & AT A XA EF
FTH AT FIAT & SAR! aw (e faar
AT WY I faFz F AR1gET AR
fgar wma =T FIW 2J FFT ITHT
frgrar Tar @, 97 fHdl gweT ®)
fegz femr sm@ @1 7 wmgar g % a7
2 77 fegs fray sra fx ag ST
WITHT & 1 A ARAOA ASEN FTH @il
3T 7 wvgar g {5 7w fas ooy
g4 adt 73 ¥ faefae 7 ‘g fo ofeq’
Fr Imfy & awdft &\ F wvgav g fis st
d27 9T IF a0F 9 ‘FagaFat’ 1 awfy
=g S Af7a4 w1 &Y 7 | 9T {awawal
#T NN qGA AR @AT R | I H
M AW 91 A JA W@ {F qG 9
faeawal 1 qar gAY & | F AEAT
e 1 =g faae & form (% &M
Fre2q g1 A< foed fw w1 € w@m
i & 3T et sfe faet sufed
GIZ aFd &1 Y sTeLane (rear wnfey
arfs & o Qe fam o T FAF
W1 I AT qF FL TS W /A
¥ w79 w0 T e FT T |

SATHE T AU A YA TZ FINR 4
IR Fifeeon I=ar ¢, wfaar Faar
2 1 § syt g & Fg g
a8 at ﬁ'{'ﬂ qro TEgo o &I ATH B
-‘Jr_fﬁmﬁm’rwﬁﬁwf!ﬁi'r
S & Ry ¥ Aare 9T feaeas
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41 §Y AT 41 | TA TR & FAAfET §
wafdesy 97 w7 =it o @ 2
o A% offaa F arma g4 €1
®§ Fave wra a 7g o afy &
AEF AT ¢ IF nfA AT FY AR
F4m |

# avgan g % % fod oF worr
¥ F4 a7 | wrw gfeqr afqw T a7
w2t at o WYy faadt afador §
§ ITH TR FT ATAAT T FAL K
ATRA TRAT I | TE TF TFATEH FAE
g1 WY 397 mfFarie & dvad oft =R
AT | qE AR ARG & AAAT B2 |
ITE XA AW F1fF FT7 F7T FY w7av
& g1 AT A1 AT T IART AT
agrar sy AfwT o AvEEr g wN
A T § T TR FTA W AT A
fear a1

A1 ot FrA grar @ SFa fawew
9T grar ¢ 1 N faad A edam w7
®TH FIA § | ATEZH TL ATHT FT7 &I
a1 AT g av IF 9w F7 fEar ar
fcdae w7 fagr | 3% FY OF qAT
FATH T Tq7 § NfE AT K g7 w0
AR I gew waw @) fafemds
& ¢fnga 7 N F¥xT WM ¢ AL
FT2 # gfaz 2z & 1 wa @@ #
aga forart & w1q w5 Wi g 6 vy
qHz 5%QTT A § W & Rl ®
Arq ¥ T8 § WYX AT A€TT TH A
a7 7 Ton g f§ 3y oA =,
fNfrad Tireg @ &4 § 91T arer tas
Yo XY TAT § A1fE F1w 7 TMaT &1
wTa 243 & i adYy wrver @ fe oY emE
T g A ag fra W
arEr & 1 AAfas IR Af AW G0
oF TOF 7 AT AT wAwd ¢
W1 qAFIT WY G W AAGA TR A
23 & 91T FAF) FETA ANL TT AT
2 1 377 QiR ¥R 2 W17 I
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gl T 2 &1 3Z I IR wiEe
afew ax m feard iz s T ot
TFIaTE FTH F7 § IHH a1 H F eqAve
T #1 A FoalE ¢, wq te o WY aga
I foqié & R aga fasreey 1
T & W7 & 3meT T gEver g A
9T AT ATEAT | W 3w & UF aga
¥ sz T agrgT Am Ow mfaw

ot wo qo mfew : 18ty N frard
¥ aze S fu g awdr § ?

 anadt ke Y RLILD!
[o#r P 92 amdd e 00
ot Wiy wwew ;. IEE afew G
I w1 fors § @ Iwd ) wrf o
& W @ ) T AgYY AN N o
* OF aga mug s Nfra g gl g g
&t w72 ¥ enfaw 4 | I fawrfa
' Y fr i 7% g7 sqmar e foay
AT | AT AF FTH § ITHT FeAamew T
fear amg | Srwe Ao W s R
fear amg | IR avrefror farar a7 fe Y
a® w17 § I fYo ¥wgo o worry
T

Fqreaw wften ;I Frovd qv e
gwr ?

oft sy ewes : g food g Y ot
w g | fraet qv aww g wwt & o
frard &Y o fedgn For & | oF WA
a1 & wf Iy g% Foord dm T Wi
¥ A aF wRET ayar @ | frode
iz & fod aft (gt 8.

qw Wity W - 39 for e
e g7

ot sy wwew o mAre o
arrgT 7 sfaeT & I o9 fokd &
g ot feay v fr g Fy7 @ owbde
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[+ wtgr w=w9)
f org @ IER AT AT W A
¥ 7 % fear g | @ & w19 A
I qg awehw fear a1 f sy
et P a7 g afew

Seniority shall be regarded only
where other qualifications are practi-

cally equal, &% §  wydt fad
¥ awfrw femr o f& o
% 9T %1 fay o | 3T B IFA
e A fear qr | I T av
fir 3ATTT HTH HY FAAE FTAA E | T7Q
tecaATIeTA aAgAT g, W FTUA
AT T ) AW A TEATHTHAT FQ
4

77 32T WqT H¥ AR ¥ A
§ 1 3¥rT e ST YO § W
&% W ¥ awa § rwEre SoffAa
! o feowa 7Y @ & ag s g
FT FF WHe § a9 % Sfeq I
afd ¥ g @ N9 T FQ@ & | wiEE
AT gumr R fE gm 3T owar W
farerarer €Y g2 faa a1 gamt St
& afs st i gET T ST A
wr & §i ¢ F A w7 2| fa o
xaar i aswwefw
g |

W SHRTE 4T #1 faerge amra
FEIE A AN AT T ¢ fw
XY s vl w7 T wifz Ay &
) AT T TN FEGEH FH AN
§ o 77 Thfasd vt & o o
STl g FHEwETA T FTH TOAT ATATE |
T 0% ¥ agi 77 fewr I wfew
1T T a<g # fzd AT 1 a-
AT FY I qrfre) ¥ e @ fE o
A7 ¥ g ] A WG W=y AET
& faee # weg foelt | &9 do
Tego Wo & AT TAGYA T FTH &
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I O & g oA FifE T
9 A &S F AEH T T Woew
A ¥ Y TmEEE g W I
FICOT W AT I8 S 9T TIAEYLTEAT
JEET § 99 9T §G U T AT A
IEH Fg FA W1 G | T & A9
aTq ooy sNfaae A dxT g 1 g
&7 ¥ oEwl & 7 ¥ ohfator € faar
g A ¥ wafer 9&1 g | 99 g
¥ gare 2w & GNfage #r w1 femie
gRT | WIS 3§ s wYE Y @ ar
STt w1 et @ 1 gETR 3w # AT
=g S FY Al Py A Sw @R
o gAT g A I 17 | IAE fAee
¥ T AT & W uE dpew ) omar
g gEa g gl @ e fFfagmm
WY WIZHT ST AT 7T § qv g
a1 szt faemr Ad @ o oy au
dm FT g & | wE W fggewma &
TrRfeF &z vy F HF a0F ¥ I
2 A 5| FToUT F T YIIT FTATZAT )
@ fraardl &1 7ad T97 WEr WK
ﬁf#ﬂﬁﬁzﬂﬁo!ﬁioﬁogl

Wa TET A FF 7 Af@T {7
¥a= gt & qafens g oot w71
g | efma arefa & fad 33—y
TO% &@lT 7 & =7 § fagr avar @
a7 ve—8 FWrz Ow wafadr faar
FET | 3o—os FUIT €YAT IH 9¥
HEA W7 A A AT gE F AT
A A AT ST F AF ra-ve
*ﬂxﬁamgm%1 2 e FIIE
gt framwse awe W o U @ AT
THY AT AT a7 grIfan # A
fear § 3 Yoo 597 WY ATIA SfEAT W
2,830 ®YQT TF WETA & AT Ay MY
2 O =t oriT v f @) 9’ oars-
far & gady wifaw &, 39wt e
fear smar g—frae & a9 wfew-



8065 Demands

sTger (¥feaw gefew & & w9
gafadt 1 @ @ §-—SfeT w7
T wrefaat &, Tt & fog® wrafaat
T AT wraw @, AW ¥G A& R, W@
g

gfafeaer 2fa #§ Yoo WiAT ¥
Aree fado AT ¥ gy o | ww
TH AT WY Y000 ¥ fearwar ¥ 1 &
qg WS wT wgan g fE fggem
¥,45,000 AT ¥ T¥ ATETT AT TF FAL
¥ TOAT —3g T ¥ AL 0¥
HIET 5T FA F gaw fod fad 1y wy
FIUT €97 TATEY g4 §, 9« f¥ gafegaw
grefam & oY gadr =gl & o woan
TR AT @, 99 9 °rY M 62w fawaar
%aar <& T ¢ 1 fege ) ek
¥3 FOT § FaT & af & T ey o
WA AT WA IH AT &7 <y, Niaer,
afew o wfawma & | foe st wre oy
% ¥3av 7 fear o@, @ g gafew
T g 1 T B g §g wEar
qgaTan arar @ fE § sromTeR §, I
fe femm aroresT T § W I
dfpeidfeetgd & wog At am
AT et ¢ W wogT #Y A w7 Ay
Frr off 2, safe feara & aa w73
T #1% 7Y & | Bfew A A1 e
¥ oA 2 312 grfaw 773 § 1 feae
*qm amr s, afew sEAE
& X § WAL W 6w FA7 ZAr v
2 1 w1 wmar @ fE aave A 2 A F,
I IE@ Y ¢, A fagT = ad
& | & wgaT wTgen § f¥ €W a7 €1 w=-
Ffe surar o aw A8 a7 Ao | T
feama ST STaTT WY W9 #7797
®qYT Z1 AT, AT a7 FreifET At
T g |

§ fowrgw 8 & 7€ §9 feawew
arat & oft fy® sT T wwEgm g

CHAITRA 8, 1883 (SAKA)

for Grants 8066

¥ &= 97 &" ) @i W awfe
feaqy mav, o 97 & s wqwT @
g, Afew 38 & |re @ w0y Ty
g7 s g Sy wm Y wr
FoTad ad Wi & 7 AT Al "YW
fegerY A% av I IR ar wan
FO® T A AW A zfrar e
w1 WX g sAmian ®) ¥EET
a1 fas waT sfrafar & o ) 33
wwaT 2ar § fe et § qge s=frafar
ft T Tt et eeh wft g
1 T A oEw W fa T Y
JT 1 FW WA vEsl ¥ feArt aw
wefpaiamd grean ) azd I
1 ooy & fagy oA 1 W A0%
# aga saraT A g T g, A
o7 FwAT g | qE aa ganfaa gy g
TR A qrEr A7 of i w1 6w
war & 4y at &= & Afgar gy
g7 a1 wgr et g

Wt wo go wifes (s mar
edT ) - g qag]) &1 w7 foaEr
2

[& e (8 o5 Layydie o (]

ot Atgr wwew TR faar R,
qfss ar fexa=+€t 2 1+ v wwr
famar g sagei®1 ? o gAY
femmaT w1 w19 faa =7, A1 797 0
g7 frewx A g

Jqeow WP ;. W LAz
sifegmar? .t v oY Hram @
s

wt Wgw e . frgAt are
oft gan1 fuz 3 sy o Aafsn
fgmy 40 =wag a 5@ v fe AT
77 WA I & AAT 2, @ T Y
FTAT AL 1 TH 90 77 fram g f&
A qqA T AT 2 0k 000 YU



8067 Demands

[ wg7 =]

¥ T WA T W 9T AT ey
93 fearar § fs s fafree svea & a7t
£,39,30% ¥ F' FAW WY
20,000 'Q"-T& F FEA HFAT
w A faar g }——Feoemiz W
NF w3z WA g7 yEw fafreed
I |

ﬂ‘\'ﬂ'o‘lomftﬁ: T AT
avg fFOFaA@ FI FEH L | q7
wwar g7

S Al e Sy |

[ 2l ¥ - 2 WU E 2

oY Wgw WeT . gH AT WA
fe s g gaaagfemgad
wre & femd wd §, @ a8 ava o
g

fogd @ra st w9 fag 3w
w1 fas femr a1 7 fafaer @w
¥ 7z g&™ =g g fF ag #@r awran
¢ ® & mdw dw fa W g
I

st wo qo arfoe :
g

foasr ama

[Ler 3 Jo& ]

ﬂq’}!nm: fogs &€ w7
L

{4 fraza s g g fe s
qrd amat w1 f6T @ @@ww g e
£ fard W g w7 ¥ fam gy
A IS W | WX TG I T
§ A ug mEEw I g S
@ @R TR N e g =
T |

& am w1y e § [fF o
7R wa fewr

Wt wo go wfw: wma fed

MARCH 29, 1961

for Grants 8068

afF7  @gd, T T=Po THo WHo
fafe=Y &t s &w aR W I &
AT ATET AT A9 T FIET FY
T AT T fag gaveraz 3T E e s
¥ G T A F Twgo THo THo
fafeY & et gavma o &, @ st
aifemea fedtam 7

wei aF 37 fafrsdt a1 areew @,
TIAA A FT1 ATeqF Frgeaa & @@
TR HE, AT A% TN, ;@ T
FE ¥ TW AATE  F WIH FHT T
TEF 2, W A FE 0% Jgf
WA T g7 7% g7 AW A gg wferw
FY Efr g7 faedd § S md aren
afirera &t g7 Poar omd 1 w@t
aw 2al ¥ aeat s areqw 8,
efat 1 farl ®1 g2y a7 garw
£, arEa X qT AT HY I F7 TATH
2, 7z fafasy a7 qafew 0% & ¢=
a1 %1 wifsra w771 @ 5 37 ghawema
T @ AT 90, A E T e
¥ fegeaa #Y auw asfama #1 @
T § fowfee # qw a1 Sfew
WF g A T 9@ RN FASR
T a7 femmr wvea g % 1@ awrw
F1 19 fah o) X & T g o
g, afer aga @ o Tl A T
FaeAg AT A0 & 1 XY sy
Fea  Hige A Wt weAl w1 faw
fear el ¥ & @ i 97 €1 v
Foe AT & W I FAaT F e #®
wW qaTed & wH foqr @ 1 qg ™
Ia § W g7 gwen d—ae fedt
ZZ T R A gfowrs v & fw
T ST 9T, " qwHi WK
TFAN F FENT 97 ETHT TEW
a5 F@ &1 W 3 avs vy
qweag § oG, A1 THIAA g 5N &N
w g wf T AE FH F AR
E

T I



8069 Demands

TR qF T & FIE Fie FARL
FT AT &, gaTd T & fF aoma
I faelt ®Y darw & fad aga
sareT F19 Ag) far W A Tw e
Y aTF H GE G FTH FIA AT FTHE
ey @, wré smrea @ fE 9 g A,
qT QT AT, FTH faear @AW ) TG aw
IR g TEfgT 7 aeqw &, I
A g FT ATCAF €, IJABT qAh AH
| qaeE & T ATfed | aE aor
ot faeelt e # aga a2 ¥ wETT A
% FTaaie g€ &, ag 99 AHE1 § a9
are & o & s faomy adY 71
aTé ¥ | BT WX H gt gt wE A
& ¥ q@ e GE @A AT wy ARy
afeqar Wt Tt = & o § ) T
woawg R T orEe awg 9w # e g
g & fore qogeY 1 &1 w77 & fod
ATAT ATAT §, ITH T2 F7 T TATA BT
gfaoma 78 F7 @ | T I wA F
Ffaom & o &1 & i o g
Forzfmat g1 =2 w1 & Y @9 =
afeat # T T | a8 T WAt
TT-qa9g § #1 a9 ¥ I¢ o= ¥
F ford sz wat & 1 4 v g fr I
@ F fog foel o7 § wr A &
qr 4 ATt A4 W A9 & 4
% g ZieE w1 g a=EE
fear sma mfw & &1 97 w1 91 7%

wg % gy gt Awfa &
ares &, fod art & go Yo THo fo
¥t orea A€ ¥ AT owt wE R
wrf e T W1 gt A e
frt rofT g ol § A% AT
¢ v g, g, & wiga § i frgerm
& e el & S ), aETe wogat
¥ writ w aoae # gt & o
wifgd | fdy wra wrft w0, fdy amw

CHAITRA 8, 1883 (SAKA)

for Grants 8070

I ¥ W AEEN A T S
aifgd, a1 FT9 IEq AG G AT9T
wifgd | famm wogw & gwew & of
# A0 et wfed | & ag wied
e § o ag o e § et g7 e
¥ 91T &1 areeE qvar § W AR
1 qorEw et g v § A gl
FF FTH T AT &, TZ TF § | (@ A6
@ aF &rH AR gL aaoag & oA
wifed |

# €® T H I OE AAA
% fod & o o wafora A
FCATE | A AT T H @ Y | W
qagE & ) foelt ¥ oqw @ & 9%
TR AT e A A TE@E |

qUET T & HTHA FTHT I
At T & Forert e & aeire AT
&1 o faaEr SEar g 1 9% g
faeg e Az a7 T & 1
=1 few zgre W A ®) e ol
Fm ¥ fod we FOF & W
W B W O T T 6 g R
& ard A Al @A AT A, w0
¥ T AT AW Y FTR G G THAT
2 a7l 9 w=g A A §, I R
wTaET Y FEFAT R

wa & warer TS ® a0 g
TEAT AEAT § | TEANTH T A O
art # o% frqrz qo € § forrey a7
# oft goomr dea7 Arfga € AAWE
frrmrr g g 1 st AT STEw A
T aTE s Ay faamt § W
A Aawwgfear 8 1 W A
wrt o A § fe ot T SR
aree 8, afefadt w1 a8, w®
wTeY gy & 1 g AT & e weer
g W wT Ty dvy | A 8, 3@
wraET ¥ wifgd wifs g o 9T
T T Tow ww A1 § | Afe o®



8071 Demands

Iﬁﬂ' Ho Ho E!TF(!F]
A F a7 A A TG § 39 0EE
®1 = famray Smgar g

T Y T A7 A AE WF TALEES
¥ art ¥ ¥ | 7z frelt 22 aF wREEATE
& i Forer Y g% Trataest & & g
T F RN & 1 7 AT F
B2 FAAT T THF A1 W TAESH
¥\ OF a7 g 1 o  fr IR
ITH qGT FA ¢, T BEA A &
fF & 379 qF A7 o7 @ o 7 a1
g , I FW q@ﬁaﬁﬁﬂa, st
IHE qATA9E W IR a7 FIW Y
AT § W UF T ArAAEATA & e
T TS { @ A g foma ant
i@%qaﬁoiﬂoﬁonﬂwqﬁa|
# S 9w g fam s 2
WAFT FZH F A FAT qZ E1EA A W@
& o feft faforr ) =it e 3
gt o fafora &1 awas 3, gF
tfoom fafosm ®1 o arei & g
% Y faar st =vfed | s A Ao e
¢ Terhew w2 A 3 are ¥ fawrfo
W A R AR F g § 9w T
/T AAAE 4T AT | FHFL TS
I AT FH FY AT |

wa & W gew # s oFor
Tl & AT W FG FEAT 8T § | H@
% A2 W2 AN FT w8, I
ate wr€ arowg T & s @ ¥
W ¥ AT TEE 99H '
ATEATT & SATET AEY | IAHT JY q@ATA
forit &, ag feom qx Y s 20
feew agi o aidt arEr ¢ W W
wT T¥ S WY o whw fear s
& Foreret e Yoo TR ATEATT §
% awwm g f& gae www ¥ few
a7 WY Wy AT ¥ o aredh & fod

MARCH 29, 1961

for Grants 8072

forg®! avearg Yoo ¥ AIEAX §,
TERIEATE §1 g afew wATE WY ¢ |

1T FZT TT FTH FA AT Y
T 3 § WY FTer a9 gAeg
R ¥ 1 AT FAT AR WY qAEATE
oo T & | X JE FIE aga TN
aweaTg WY TEY & Ffe i N I @F
TET 9T FW Y3 T THEF WA
|/ FIA & WX TH qIE § IAH AR
& faeree awda §18 A1 gAT &
FOT g1 I & )

Y g TweT ;79 A1 g TAE
qred F qrEc 1

st wo Fo mfw : 0F AT AT
AR , IAXN AR oo § W
IEH T@T WEA T FW oo TAT A
F74 ¢ | TH A A IART §A qweaTg
AT G TG AT R | T AR A
917t §F T E | W ATHE F ATy
gMET gRA F1 @ aOF 9T T9qEw
g aRrrar A g A o ave &
g &% fom o7 & g7 gawa a1
TTATETT 8, S FHEAT H1 JATT &, qAq
7 3 woar ot foeft a= e E S
a® & T qE W & fF gw naw
gz ¥ MY A aweargl A & fAd
wereT W & AT @A g
#T, AR T UFA  TAE FT |
7 af) www gxar fe ag o fow &
FTq ¥ ¥ qoF # aUIH AETAT & -
¥z ¥7 HTH 8, 77 IT6T @A & fod wwre
) 2 a1 Og AT W 2
ar A 2| H AT § W W AG MR
o ETE W wEE T awAT § | WA A
FTETEl AS FX WAHFAT 9T AT A
9T g9 A et @



8073 Demands

% W UREEAT AF F AT
frasr s m o § femrmar ¢, &
wE oA feemr agar § 1 g
IATE FAA gAY I1d § qEE A
qrw g ¥ s w R § 0 ER
o< & ama § a8 A & fad e g
& grew &8 sy §, g v ghemy
£ 1 few o anfom wrd § o &€ faw
¥, 5% gl a% o waE #E ade
aw wrt frqe JgY & JrEr @ | 99 a®
HHAT TRTHEH $HET & WA 9T
a wT AT § AT ave FrE A TE a1 )
# wgaY FHTE { 59 q9TA 4 & Aw
afew @ g ¥ w0 9E qEA WA
& g 6 qan 97 9 9w & @A A
ST FT duT AE @ W W T aw
&1 ot mfe @ @ ot T Av A
g oy srar & A |2 A Frer Ty
oA R i A gm w ar
A Gl 8 790 01 FA § 7 wv ag
/Y & o W7 A7 T gEHA T FH N
fFsmdwara s> 7 gw ok ww
A1 fo & qeqA qT AR 43 & W Ew
™ 9H F1 &% T g FA §, A
3% 19 wiw AFF T A B ) e
& G O At S € Sfaw &3 w1 Aomaw
TOF 97 gEEA w7 g A
A F faE R

gz & g w1 97 A% aew
E A o fawrw B 0 wrow o
femmar g, & <& wifae oft 7 & fr q@
WX §THRY HIEA $1 UF TG 5 A7 7% |
¥feq I fawew 7w u W
oY% T/ =7 arafagt ) F¢ S gy arn
t & Afed T a1 WY gy W A
oft 73 & o7 g agy ey ey e
§ dwrw gw w1E aga weg g & af
a8, fr AamgY & v & ford o farzw
ff o7 N A F I wT w7 A0
w1, A W faag s e, w o

CHAITRA 8, 1883 (SAKA)

for Grants 8074

Fz wedr ff W17 ag ad% 5 W%
wear a1 f6 ww g @ fe swioe
gw T afew wufodt 7 & 1 F wwar
fir oy dror agr aT A §r

gt a% rew & sfaom w71 AR
¢, W oo AT §, ag feifea &,
N wefafrefea wieae & ag w49
¢, Su% o @fordy 3 arAT &, AE
2T & o @ O & i OF A
argw g W A w4 ¥ qw gz g
7 Y worw 7 g o g ok farforrer
wwd & a1 wré wrerer w1 osfafAeey
ofaar 2 1 4 17 arr { gfeers & q%ar
g fo wafafrem & ot wifora? &
g1 et § | fwa agi /) Q7Y o
§ ov uxfufrgfrs e 0%
T daor § fomwy faforg & art
¥ gy ot ww T @ W T AN
forrd oft wreefy & w9 A A R,
@ A7 7 & gfewms T w7 g | W9
2 § i e gz AT ¥ A
ar 7ET & 1 7@ ATRY A A gAfd
ot 721 ¢ f& 3a% arq e gy
™ &, g & fara of e w8,
% @t sg7a ¥, wiwfam & feafa® &
farersr oft =mr w2, I Fdt T w0
e T 3, 1 aht e sEva R Wk
ara &1 fam @1 e @ wE w
3

9% wATar 4 g2 gz gerErd
' AT wrowr = frEn WA §
o & aner g fe ot gvor dEr
am oAt A W 97 =W &< |
= ax } 6 g g QAT #
YA A7 47 (F77q1 0,000 Ko, ¥7,000
%o 17 10,000 §o W frmy I g
Y7 aF T7 7T /AT T vo & NG
i gift 1 e gAY Ty oA A, W
AT 74T 41 €F €3 To ¥ fyrd ¥ §,



8075 Demands

[ wo 7o afew)
3,000 %o fFTmay faar mar & | 3
T FTm AR R sTn T W &
AR X WS AT HY A R fF 7gi feara
i fafsms =@ @ afew 59 o
A A

WET A% WATE geA F AVCF ¢,
qg w1 A1 g P Tgi et sraedy
gt Jfed wgt a% wIrITa 1 aerE
T AT afqEgAAH AL T |
¥ uF faeya 3w wvgan g, W% & SwEan
g fF 28 Tara o 37w i g &1 @
AL AHIT ¥, F1 fgora A avew
@S g | fee & A1 a7 qam g
fir w1 A FEi qw agf 3 2 A=
oy |rerE wvEfagt #1299 97 9y
srar @ dvw ar wifew wvafaat s
JMAT | 39§ OEY I A &, (o &
wq fRT § g@ma 7 7%a 8, T2 T8
WZ FT WA | g1 av A A oEw H
39 #1 fred &7 w71 S @ wEwrEEa
Fi 7 ag 3 g T it & = faarard
T T & M7 wed {zaand arEy
Yo wa fod 17 WYY o AFAC AT T |
afa o FgarT = oA ¢ A AZ A
gT T Y AV WO Ag AF A A )
Y o a=ft g€ @I @ 99 F1 e Y
fearanay sar | & wwwan g v a2 aga
€t vy § W\ gEEr W AW o fea
TEA ¥ qGT BIAT T TFAT @ | T@T T
GraY gt Nt A & 7 afew s ad
TEAT KT TEAE T E

A aW@ ' TASAE TH WMT
A ¥ qTA & wATAT, TG CEF A
wft Y # o femm wEw g F
wrge g fe vt gew § srefoara wt
N ¥ 7w fggena & gfew #T aed
&, Wt & <o ¥, qferenet wircg & faafadt
¥, 39 & a7w W T & 9w,
W ¥ ¥ §F T TS AT I 9

MARCH 28, 1961

for Grants 8076
Fe& &Y ardy afear  @1% & 9 WK
s |rar & & AF |

I WEER ¢ WY qT AGE
T F 7= § TFHL WA @ |

The Deputy Minister of Works,

Housing and Supply (Shri Anil K.
Chanda): He is very fond of it.

ot fto Wo Tt (TTIAYT) : A
AT g 9T AR |

st Wo l!.oﬂ'lﬁ‘ ;I qe fr
Tt SIS | qg Y qgT TIT AAGATE

THF WATAT § UHo o HYo #Y
fafes & a1 7 +fY 3917 7189 & @
AT § | W AT THo o HYe F
ATe® &, T § JFA 1 A0 T8
zH g a=nar 4y 91 fw me o "o
¥ faa 20 uw fafeen awmaw 11 9%
fafeen & fag M3 vo A %o
W TAITAT A | WA 7T 1 qE F
FfFT 770 Mo dro & f71 £t fa.mer
Ay &ATE WE | TH AT WHI WATH 97 A7
HATH & AAA T2 T2 W7 CHo Fho
Yo A1 TF WA AT Tg4 Yo0,000 o
w7 & R & FT W T
q1, 9 Iq €Y, 000 To HrgaAT? 3feg
veqy fafren & feey av w2y @
qzr ¢ 1 3% fad frem @ gl
oo THo UHo fafady | g @
W 3 uwE qg| w o fr o At
wmasmfrmarfF gy dg &
warar fedt s w feoa a7 fafewr
7Y &, W e & ay g w o
feara ¥ I8 IAT FY Frww W=7 FTTAT
qut 39 feara & feoa o7 &7 ) ar
wa w« i gz fafeen teo@ e 3 fr g
3 At g 7g I ¥ EF A § fw
ot feea ¥ qveRw Ao @ odfr o
S rga R TEdr ? o TR EA



8077 Demands  CHAITRA 8, 1883 (SAKA) for Grants 8078
&Y € ofY 37 W W9 F fFd Fa A et e form &Y avw & ww A
M o e ff oAy T owe g & aaeag faaTT wTEaT @ 99 HiAwe
g fr fore fgame & gw fooar £ 9 & art ¥ & o %1 frrgn oo gw &Y
e ¥ A qg war 7L 7 F o ¥ +fr 3% § w'x sz goeTdy penfore

—

wrem g fo waerw fafeeww #v foam
feem Gan & ot ag g2 gRAMA w §
o1 feaem feoay 38 & aga giav ¢,
wR w1 ag ft gEwa ¢ v owEw
fafeen & fa” w=z a5 wre gfear &
Aret §9% fafesn a7 & fag feg q 7
w7 az A iz oA A ff @ e
feara & g0 9z AT&1 wATTH o HYo
FfafFmasar gz d ? anma
i aFTHETE g & nHe o Hlo &
ferq fafeen aa o 7

TAE AT § WY F ATISE IH
q fe=rar =g g v &% 3= g 3w
TqTA H w19 7 arar {54r 91w g
g Wt & fag, " Fm & fag an
o At & {7 o fesgrana @ o faeet
agT # s A & fwq an fed
a FH A o, w0 S AT g
AT |
17.46 hry
[Surt MurLcHanD Duse in the Chair]
121 w19 7 fe@r q1 F=AT @179 A
*1 9 @ faqy AT 3 FATE oA
T A7 off g1 AAeE A T A7
THAT &1 A7 fY & {F7 A7

% G ara & W gy € fagma §
W ®TAT WTgAT g A 48 fF wwrw
grea & amwa oF g @ e g,
fam w1 w9 wEET IIT AFA E, WX
T IR T IR KT g E, W I W
¥Tq FT %7E Fqvar v9ar ff e ) g,
afex ¥u ofan & forg 3 s o 7=
= ¥ g wE £ A R, w9 W
TaTA gifaer gefY, oY @ 97 W2 A
RT Y ATATAw TR I &1 FA §,
T At g
2402(Ai) L.S.D.—9.

it | fom 1w 39w W @i §
IE T A ffrar a9 39 w1 59 §
arz ¥ oft 3% wd & | W1 W WY Ty
REqa Jg gy f ag warar #ATE )
™ v ft urr g %7 fegar g
feama & se& & | TH A F W9 WY
7% & wuAY qrfereft araw KT wifed |
g ft qerTaT AT W rfed i feay ame
¥ 99 39 foom w3 9t 9w foem
FHT A qIAT Hfrw w7 w@r g 7 da
wF wAtaw AT A s fE g
A FET 9ma 7 F F w9 fw oy
frr A § I R AT S AR A A
wrT &) fo Forerrem oy T @ Av ey g@
A" A qg Afwd 1 ar g8 e s
o agT T8 A § ol 5T 6 A ot
T AGAE X | ATH FT I GE G
arzfaat # ave N o ¥ wfe2 § )

7 agA A ferera® v gt & fn
a7t &7 A0 F A & foad arAr A

ay AY famar 2 1 o WY AT oft
oarT 1 AAAE AT wifed o

d TE A9 T WY & HATHATT N
¥ ArEz s wrAr g fr A WY v
& g7 7 awh xvy wfew fed ko
T=go UNo THo fafrly w1 4z wpn
I FTATHT R, X A At A f oy
FAT AT A I A §H LA
N E T I W qaTean
L S
a1 gl -p - g 3]
-l be - ale e S
eyl S pRade - el - o
W owale wiy £ owyfiy x b
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(Gl - ¢ - & 2]
Sl o S el oy o
Sl & L W) ouSae U
—ed - e e AL S e
~Zaa wlala) PP el
- 4 S yRKle Kald

J""‘sgd)'x*""" s..""—UuLP-'

o & Magsia 305 K ) Uiy 2
Y U by ala - 2 & ¢
P S oyl el O e -
L S pve ] 23 Kyt
Gooa g e S S ge¢
S a S ad wi ool
o A e e el
O - da WS g0 ff el
—a g K S S il
K oy S S0 S ol
¥ O n dob gl - a
P e - e K AWy
A S el ] o Iyl K
We U g wlten ) & 2 gy
utr Dla W S o Js
It ¥ wlogpyd o S lRagsie
o A e dele S GY
oo 2 e L g
Ualy UK Uiyle ol £gangs S oy
U Iy I'K K oyl U" S e
gt b2 Ul gh g 52
W gy ple Sl gl
I
W S8 K pphals il & b

MARCH 28, 1961

for Grants 8080

whaple S of & 2 4 e
oretd & nl gl e ey
¢ e e e b S
@yl e X -2l
Wiy K50 ewS gyl @ cadpka
o & — e 3 Wl cale
OIS gl e oy - 32 sy
ot ¥ g oy K e S
P P e P b ] S
et S o e Lk 5 R

T & S S Ges p

S S S =y S U
S ady gl a3 ik
S dfye S ol K1 L eyl
Gl WS e o8 W0l e N
S S = b S ol
oA K S Sl i K
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Shn Righunath Siagh: I may say
for the information of the hon. Mem-
ber that under the rules, it cannot be
called Nehru Hotel. The use of



8101 Demands

names of persons like Mahatma
Gandhi and Pandit Nehru are banned.

St ot wwedt - AN A1 4

Shri D. C. Sharma: 1 would submit
very respectfully that the name of
Emperor Asoka and also the name of
our Prime Minister should be men-
tioned in this way by hon. Members.
I have great regard and also affection
for him, but he should not mention
those names in this way.

Mr. Chairman: So far as 1 know,
there is no prohibition. He may go
on.
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9 w7 fggerin Al wv T oaAr

a9 TN AW AT T 2 AT(Y

A Y ATH A AFEFZA TH@

arm o o7 & A oo wET wg

L

RO LU

TH ® WA TH WATS ZIeA ® A7
WOSa §1 Q@1 § I &1 W W ETA AT
a2 7@ ® fan =fwx w=w 33N
wfed | T § AIeT TEOR €1 Fe
¥ a1 TR & W A fEogv
e § W TF FET ¥ En femr
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ST | WIS O AN qurew § oY
WTT Y @T & I9 W T 6
WA § | gfedew o & f
0 frar & far war g1 v woeqa w3
Te1 9@ w39 & fow w1O¢
% we o | F wwwen g e
FATHY %1 fATCH T T o 5 e
TS ¥ A 2w @Ay ey ¥ TR
¢ o 37 & e ¥ vy wfww day
/¥ FTIF & I9 w6 A A g7 Owr
17 |

WiE e §1 qa4 & fag o
TR I Emagr A §, el gt
@ 7T wE & e o & T @ Mg
F W TG =W

wmfa s - wowT qWE B
TFT § WE W7 WYAT WIAOT  SHT
FHfag |

Nt Wt wwoqt o § TREdT
fo ot @ &7 U FEAT Qo
g faqz gu & ...

wiafa wgiam S Af), W
a7 gu tx faez grag &

ot it et agA weHr §
o7 A7 q %1 {aee 7 e o
ae fag T g

g ¥z 77 Q1 fa weniw giza 6 W)
W79 I A1 AT F ITET AT QT WG
IH FHAAT WA AT AR E T
Ty ¥ YA § a® aw wiweifaf
9T A AT KT W § TTET AW
75 ¥ wiferm 8¢

W X it wrvive i i pew W O
oxr wafram€ 4t fom w, fx feprans
YR mgi AN gA k W
gzry ot gt afeagi & awf ko?
i frm7 gTiqr 1 WOy R
CRER LB GRS U R e
foare At ey my & 1 wx gH Y s
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fe Peté sartdqargmr ? gagad
qqATAT A fE IT AN GMTTHR
w3 foe & fed ¢ 97 7 TR
T ¥ a5 w=wR fFar g ow
T g f5 o waw ¥ wRS
# fodve F N famrfciarme Fgrs
TER A FZ T EFC fwmar & o
o FArE frar @ 91 99 w1 vl
faa sERNfamrragwR =1 w279
W g FAER T famw &
featdsow aff ¥ ¥ ag
TF IT A MEL AR qg A
adr afeaqt &t awr 3 fog w0
} ®OT ®qq7 X Fr Jraar  fwar a7y
a1 afFT g8 acmgm & fs w@r
Yo A@EIAT WATqF A1 &)
TG WIAFAFH A W AR
grat w1 awrg I T F AT @
T | g I A & 99 T L AG
AEM TAA A § A IT02 gl A oA
azAl fre T § 97 F @A A A
I swaeqr AH N I 2
g srarfgefe fomfedr
g IATE IX FY T A1 FT AL AT
arfge fr agiqrasg darwaz I
AF AFF  FAT IT A IT A WA
fravfaai 1 arg & sraa

¥ arg Yy Frq § o fraza s
wgm f& wAgT T s 3o
ZATT GTAT FAMY Ao & T A
Yooo sXfFgt W, W wAEH
TAGNT § ITEIITHA e AAT R
Ffwa ST FTHTA FT AT W9 T FAEH
¥* ar st &y dr @ wre ¥ ag e
q f§ 37 ¥ w17 (s ow-
ardr W AT wTGE g
ag § f& yooo AT FHIH 37
AT ¥ AP F | ST FOHTCA I
AT FAr ¥ ) AT AT ERTT @

qEE fF TIUFa aFI M IR
frer ¥ fod woge w0

T & grq &Y 919 § ¥g o fawa

FC NG E W0 GPEA F €T

¥ ot av fear qv Iaer W &

& 2 fegragr g ARE Lo H AR

ge %77 wT faar mar & o f¥

T WA 17 g fE mre A

wsE ¥ FaEr #y fod fog & f&

GATT W & TR § IT FT A T F

W qfr  afegi #1 awf FF,

qgl A AT qAATd |

Mr. Chairman: Hon. Members may

now move their selected cut motions
subject to their otherwise being
admissible.

Need to provide accommodation to
all class IIl Government
employees.

Shri M. B, Thakore: I beg to move:

“That the Demand under the
head Ministry of Works, Housing
and Supply be reduced by

Rs. 100." (264),

Need to construct more residential
accommodation for Government
officers

Shri M. B, Thakore: I beg to move,

‘That the Demand under the
head Ministry of Works, Housing
and Supply be reduced by Rs.

100." (265)

Need to allot out-of-turn  accom-
‘modation to needy Government
employees on the basis of medical
reports or infirmities of their near

relatives

Shri M. B. Thakore: I beg to move:

“That the Demand wunder the
head Ministry of Works, Housing
and Supply be reduced by
Rs. 100" (266).

Erpenditure in the Ashoka Hotel.

Shri Jagdish Awasthi: I beg to
move:
“That the Demand under ‘he
head Ministry of Works, Housing
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and s;l.lpply be reduced by Delay in construction of buildings
Rs. 100" (1116). of Medical College and Hostel in
Over-payments to contractors Pondicherry
“That the Demand under the Shri Tangamani: I beg fo move:

head Ministry of Works, Housing

and Supply be reduced by “That the Demand under the

Rs. 100 (1117). head Ministry of Works, Housing
and Supply be reduced by
Shortage of accommodation for Rs. 100" (1131).

Government servants . ,
Need to set up Regional Offize of

Shri Jagdish Awasthl: T beg to the Directorate of Estates at Madras
move: -
Shri Tangamani: 1 beg to move:

head Ministry of Works, Housing “Thnt. t_hc Demand under Ihc
and Supply be reduced by head Ministry of Works, Housing

RS. 100.” (1118). and Supply be reduced by
Rs. 100" (1132).

Need to build a Government Hostel

“That the Demand under the

Use of low grade material in the
newly-constructed buildings

Shri Jagdish Awasthi: 1 at Madras

a w. - b t

move: o 50 Shri Tangamani: I beg to move:
“That the Demand under the “That the Demand under the

head Ministry of Works, Housing

head Ministry of Works, Housing s Baw! s  relucad by
Yy

and Supply be reduced by Rs.

100" (1119). Rs. 100" (1133).
Malpractices in the Central Public Need to ertend finaniial heip tn
Works Department Janpath Hotel, New Delhi, in

setting up hostel in Delhi
SBhri Jagdish Awasthi: I beg to

move: 8Shri Tangamani: I beg to move:
“That the Demand under the “That t.he Demand under the
head Ministry of Works, Housing head Ministry of Works, Housing
and Supply be reduced by and Bupply be reduced by
Rs. 100" (1120). Rs. 100." (1134).
Need for adequate cssistance to the Need to open hotels, similar to
villagers for construction of Janpath Hotel, New Delhi, in
houses in the rural areas M“dru;oﬁm tta and
m::;l Jagdish A.wwhl:____l beg to shrl T i: 1 beg to move:
“That the Demand wunder the “That tlhe Demand under I!he
head Ministry of Works, Housing head Ministry of Works, Housing
end Supply be reduced by and Supply be reduced by
Rs. 100" (1121). Rs. 100" (1135).

Delav in ‘etting up Government Need to have one conlinuous scale

Printing Presses at Koratti and of pay instead of two scales for
Coimbatore skilled posts in the workcharged

Sbri Tangamani: | beg establishment of the C.P.W.D.
: to move:
“That the Demand under the Sbri Tangamani: I beg #© move:

head Ministry of Works, Housing *“That the Demand under the
and Supply be reduced by head Other Civil Works be
Rs. 100" (1130). reduced by Rs. 100" (1050).
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Need to merge the posts of Electri-
cians and Head Electrians in the
C.P.W.D. into one post of
Electrical Foreman

Shri Tangamani: I beg to move:

“That the Demand under the
head Other Civil Works be
reduced by Rs. 100.” (1051).

Need to designate various categories
of Drivers of CPWD Working on
machines which are stationery, as
Operators.

Shri Tangamani: 1 beg to move:

“That the Demand under he
head Other Civil \Works be
reduced by Rs, 100.” (1052).

Need to merge the posts of Chou-
dharies and Assistant Choudharies
in the C.P.W.D, into one post of
Garden Choudharies.

Shri Tangamani: I beg to move:

“That the Demand wunder the
head Other Civil Works be
reduced by Rs, 100" (1053),

Need to change the designation of
Fireman Jamadar in the C.P.W.D,
to Leading Hand Fireman.

Shri Tangamani: T beg To move:

“That the Demand under he
head Other Civil Works be
reduced by Rs. 100" (1054).

Need for Zonal seniority of work-
charged staff of the C.P.W.D. for
the purposes of retrenchment,

Shri Tangamani: I beg to move:

“That the Demand under he
head Other Civil Works be
reduced by Rs, 100.” (1055).

Need for a combined senmiority of
Works Assistants both on regular
and workcharged establishment in
the CP.W.D. for purposes of
retrenchement,

Shri Tangamani: T beg to move:

“That the Demand under the
head Other Civil Works be
reduced by Rs. 100" (1086),
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Failure to register under the Factories
Act those workshops and power
houses of C.P.W.D. which fall in
the category of “Factory” under the
Act,

Shri Tangamani: I beg To move:

“That the Demand under the
head Other Civil Works be
reduced by Rs, 100.” (1057).

Need to grant clerical scale of pay to
the meter Readers in the C.P.W.D.

Shri Tangamani: I beg to move:

“That the Demand under the
head Other Civil Works be
reduced by Rs. 100.” (1058).

Need to designate the khallasis em-
ployed in the workshops and power
houses of the C.P.W.D. as cleaners.

Shri Tangamani: I beg to move:

“That the Demand wunder he
head Other Civil Work: be
reduced by Rs. 100.” (1059).

Need to gfant the same scale of pay
to all categories of skilled workers
of C.P.W.D.

Shri Tangamani: I beg to move:
“That the Demand under the

head Other Civil Works be

reduced by Rs. 100.” (1060).

Need to increase the fodder allowance
of bullockman in the CP.W.D.

Shri Tangamani: I beg To move:

“That the Demand under 'ne
head Other Civil Works be
reduced by Rs. 100" (1061).

Failure of the Central P.W.D. to work
out the number of temporary posts
of workcharged staff which have
been in existence for three years or
more on 1-4-1960,

Shri Tangamani: I beg to move:

“That the Demand under the
head Other Civil Works be
reduced by Rs. 100.” (1062).

Failure to confirm workcharged staff
of the C.P.W.D. against the perma-
ment pos:s, which are in existence
since 1-4-1958.

Sbri Tangamani: I beg to move:

“That the Demand under :he
head Other Civil Works be
reduced by Rs. 100." (1063),
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Failure to grant quasi-permanent
status to the workcharged staff of
the C.P.W.D, who have completed
two years of service on lst Septem-
ber, 1960.

Shri Tangamani: I beg to move:

“That the Demand wunder the
head Other Civil Works be
reduced by Rs. 100,” (1064).

Need to confirm without further
medical eramination workcharged
staff of the CP.W.D, who have
already medically examined earlier,

Shri Tangamani: I beg to move:

“That the Demand under the
head Other Civil Works be
reduced by Rs. 100.” (1065).

Failure to supply winter liveries and
uniformg to various categories of
workcharged and regular staff in
different Divisions of the C.P.W.D.

Shri Tangamani: 1 beg to move:

“That the Demand under the
head Other Civil Works be
reduced by Rs. 100.” (1068).

Failure to refix the pay in the revised
scales and to pay the arrears to
the workcharged and regular staff
in different Divisions of the
C P.W.D.

Shri Tangamani: I beg to move:
“That the Demand under the

head Other Civil Works be
reduced by Rs. 100.” (1087).

Failure to grant quasi-permanent
status to the regular staff employed
in different Divisions of the
C.P.WD.
8bri Tangamani: I beg to move:

“That the Demand under ihe
head Other Civil Works be
reduced by Rs. 100.” (1086).

Failure to provide residential quarters
to the workcharged staff of the
CP.W.D. at Calcutta.

Sbri Tangamani: I beg to move:
“That the Demand under .ne

head Other Civil Works be

reduced by Rs. 100.” (1087).
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Failure to grant paid holiday on
Republic Day, 1961 to the muster
roll workers of the C.P.W.D.

Shri Tangamani: I beg to move:

“That the Demand uncer tha
head Other Civil Works be
reduced by Rs, 100." (1088).

Need to transfer the juniormost horti=
cultural workers of the C.P.W.D. to
the Municipal Corporation of Delhi
on transfer of works,

Shri Tangamani: I beg to move:

“That the Demand under the
head Other Civil Works be
reduced by Rs. 100.” (1089).

Retrenchement of Beldars in the
Calcutta Central Division No. IV
of the C.P.W.D.

Shri Tangamani: 1 beg to move:

“That the Demand under the
head Other Civil Works be
reduced by Rs. 100.” (1080).

Failure to make rectifications in
the service rollg of the workcharged
staff of the C.P.W.D. as decided by
the Ad Hoc Committee,

Shri Tangamani: I beg to move:

“That the Demand under the
head Other Civil Works be
reduced by Rs. 100.” (1001),

Need to grant compensatory allowance
to the Class IV workcharged staff

of CP.W.D, at N.EF.A.
Shri Tangamani; I beg to move:
“That the Demand under the

head Other Civil Works be
reduced by Rs. 100.", (1092),
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Need to grant, with retrospective
effect, compensatory allowance to
the class III workcharged staff of
the C.P.W.D, at N.E.F.A.

Shri Tangamani: 1 beg to move:

“That the Demand wunder the
head Other Civil Works be
reduced by Rs. 100.” (1083).

Need to grant, with retrospective
effect, compensatory allowance to
the workcharged staff of the
C.P.W.D. in the Madhopur Circle, its
Divisions and sub-Divisions,

Shri Tangamani: I beg to move:

“That the Demand under the
head other civil works be
reduced by Rs. 100" (1094).

Need to change the designation of
khallasis of the C.P.W.D. who are
working with machine and re-
designate them as cleaners.

Shri Tangamani: I beg to move:

“That the Demand under tne
head other «civil works be
reduced by Rs. 100.” (1085).

Need to merge the posts of Air-
Conditioning Mechanic and Rcfri-
gerator Mechanic in the C.P.W.D.
into one post of Refrigeration and
Air-Conditioning Mechanic,

Shri Tangamani: I beg to move:

“That the Demand under the
head other civil works be
reduced by Rs. 100" (1096).

Need to designate the Diesel Engine
Drivers in the Power Houses in the
CP.W.D. as Electric Generating
Powey House Drivers,

Shri Tangamani: I beg to move:

“That the Demand under the
head other civil works be
reduced by Rs. 100.” (1097),

Inspection carried out in the five
circles of Bombay, Madras, Calcutta,
Agra and Guwalior under Depart-
ment of Exrplosives.

Shri Tangamani: I beg to move:
“That the Demand under the
head miscellanecus departments
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and expenditure under the
Ministry of Works Housing and
Supply be reduced by Rs. 100"
(11386).

Inspection carried out by inspectorate

of Explosives at Asansol, Gomea in
Eastern Circle and Sivakasi in
Madras Circle.

Shri Tangamani: I beg to move:

“That the Demand under thc
head miscellancous departments
and expenditure under the
Ministry of Works, Housing and
Supply be reduced by Rs. 100.”
(1137).

Need for foreign training and research
to workers of explosives and
petroleum industry for improving
the general tone of Explosives
Department,

Shri Tangamani: I beg to move:

“That the Demand under the
head miscellaneous departments
and cexpenditure under the
Ministry of Works, Housing and
Supply be reduced by Rs. 100
(1138).

Need to increase inspection tempo in
circles by the Department of
Explosives.

Shri’ Tangamani: 1 beg to move:

“That the demand under the
head miscellaneous departments
and expenditure under the
Ministry of Works, Housing and
Supply be reduced by Rs, 100.”
(1139).

Explosion at Bali Fort in Rajasthan
on the 8th March, 1861.

Shri Tangamani: I beg to move:

“That the demand under the
head miscellaneous departments
and expenditure under the
Ministry of Works, Housing and
Supply be reduced by Rs. 100."
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ply be reduced by Rs. 100"

Need to implement the decisions of
(1145). -

the State Housing Ministers’ Con-

serence held at Udaipur,
Failure to supply electricity to ‘H’

Shri Tangamani: I beg to move:

*That the demand under the
head miscellaneous departments
and expenditure under the Minis-
try of Works, Housing and Sup-
ply be reduced by Rs. 100"
(1141),

Lack of co-operation of employers in
carrying out the Plantation Labour

Housing Scheme.
Shri Tangamani: I beg to move:

“That the demand under the
head miscellaneous departments
and expenditurc under the Minis-
try of Works, Housing and Sup-
ply be reduced by Rs. 100.”
(1142).

Inadequate progress in slum clearance

Shri Tangamani: I beg to move:

“That the demand under the
head miscellaneous departments
and expenditure under the Minis-
try of Works, Housing and Sup-
ply be reduced by Rs. 100.”
(1143).

Failure to carry out the recommenda-
tions of the Advisory Committee
headed by Shri A. K, Sen for spe-
cial grant to sir major cities for

slum clearance.
Shri Tangamani: I beg to move:

“That the demand under the
head miscellancous departments
and expenditure under the Minis-
try of Works, Housing and Sup-
ply be reduced by Rs. 100"
(1144).

Delay in allotting accommodation in

Srinivasapuri, New Delhi.

Shri Tangamani: I beg to move:

“That the demand under the
head miscellaneous departments
and expenditure under the Minis-
try of Works, Housing and Sup-

type Government quarters,

Shri Tangamani: I beg to move:

“That the demand wunder the
head miscellaneous departments
and expenditure under the Minis-
try of Works, Housing and Sup-
ply be reduced by Rs. 100"
(1146),

Need to abolish private catering and

introduce departmental catering in
Hotel Janpath.

Shri Tangamani: I beg to move:

“That the demand wunder the
head miscellaneous departments
and expenditure under the Minis~
try of Works, Housing and Sup-
ply be reduced by Rs. 100.”
(1147).

Working conditions of the staff of
Hotel Janpath.

Shrl Tangamani: I beg to move:

“That the demand under the
head miscellaneous departments
and expenditure under the Minis-
try of Works, Housing and Sup-
ply be reduced by Rs. 100."
(1148).

Relations between the management

and the staff of Hotel Janpath.
Shri Tangamani: I beg to move:

“That the demand under the
head miscellaneous departments
and expenditure under the Minis-
try of Works, Housing and Sup-
ply be reduced by Rs 100"
(1149).

Need to enquire into the working of

Hotel Janpath.
Shri Tangamani: I beg to move:

“That the demand under the
head miscellaneous departments
and expenditure under the Minis-
try of Works, Housing and Sup-
ply be reduced by Rs 100"
(1150).
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Need for appointment of Labour Wel-
fare Officer for ‘the staff of Hotel
Janpath.

Shrl Tangamani: I beg to move:

“That the demand wunder the
head miscellaneous departments
and expenditure under the Minis-
try of Works, Housing and Sup-
ply be reduced by Rs. 100"
(1151).

Need for a separate canteen and Rest
Room for the staff of Hotel Jan-
path.

Shri Tangamani: I beg to move:

“That the demand under the
head miscellaneous dcpartments
and expenditure under the Minis-
try of Works, Housing and Sup-
ply be reduced by Rs. 100"
(1152),

Need for early submission of report
of the magisterial enquiry over Bali
Fort explosion.

Shrl Tangamani: I beg to move:

“That the demand wunder the
head miscellaneous departments
and expenditure under the Minis-
try of Works, Housing and Sup-
ply be reduced by Rs. 100.”
(1153).

Failure of the Inspector of Explosives
in Gwalior Circle to avery Bali Forf
accident.

Shri Tangamani: I beg to move:

“That the demand under the
head miscellaneous departments
and expenditure under the Minis-
try of Works, Housing and Sup-
ply be reduced by Rs. 100"
(1154).

Need to inspect centres in Rajasthan
and to destroy gun powder stored
for preventing further mishaps.

Shri Tangamani: I beg to move:

“That the demand under the
head miscellaneous departments
and expenditure under the Minis-
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try of Works, Housing and Sup-
ply be reduced by Rs. 100.”
(1155).

Need to increase number of Inspectors

in Madras and Bombay Circle of the
Department of Explosives.

Shri Tangamani: I beg to move:

“That the demand under the
head miscellaneous departments
and expenditure under the Minis-
try of Works, Housing and Sup-
ply be reduced by Rs. 100."
(1156).

Need for confirming staff of Hotel

Janpath,

Shri Tangamani: I beg to move;

“That the demand under the
head miscellaneous departments
and expenditure under the Minis-
try of Works, Housing and Sup-
ply be reduced by Rs. 100"
(1157).

Need to grant casual leave to clerical

staff of Hotel Janpath as recom-
mended by Pay Commission.

Shri Tangamani: I beg to move:

“That the demand under the
head miscellaneous departments
and expenditure under the Minis-
try of Works, Housing and Sup-
ply be reduced by Rs. 100"
(1158).

Need to grant earned leave to staff of

Hotel Janpath.
Shri Tangamani: 1 beg to move:

“That the demand wunder the
head miscellaneous departments
and expenditure under the Minis-
try of Works, Housing and Sup-
ply be reduced by Rs. 100.”
(1159).
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Need to discontinue the practice of
continuous night shift work of tele-
phone operators in Hotel Janpath.

Shri Tangamani: I beg to move:

“That the demand under the
head miscellaneous departments
and expenditure under the Minis-
try of Works, Housing and Sup-
ply be reduced by Rs. 100.
(1160),

Failure to accept lowest tenders in
purchases by India Store Depart-
ment, London and India Supply
Mission, Washington.

Shri Tangamani: I beg to move:

“That the demand under the
head miscellaneous departments
and expenditure under the Minis-
try of Works, Housing and Sup-
pPly be reduced by Rs. 100"
(1161).

Need to provide adequate and better
accommodation to the staff of
Ashoka Hotel

Shri Tangamanl: I beg to move:

“That the demand under the
head miscellaneous departments
and expenditure under the Minis-
try of Works, Housing and Sup-
ply be reduced by Rs. 100."
(1162).

16 hrs.

Shri M. B. Thakore (Patan): I thank
you very much, Mr, Chairman, for
giving me time to speak on the
Demands of the Works, Housing and
Supply Ministry.

We talk much of democracy but in
fact we do not apply this democracy
to the villagers who comprise 80 per
cent of the people. If democracy is
for the people, for the majority of the
people, then the villagers also should
be looked after. But I find since 13
yvears this housing problem in villages
is becoming worse in nearly all the
States. I have gone to the villages.

CHAITRA 8, 1883 (SAKA)

for Grants Bué

What I find is what my hon. friend,
Shri P. R. Patel, said about the vil-
lages, namely, that the cattle and the
people live together. The worst part
of it is that they have only one house,
with no compartment even, in many
of the villages in Gujarat. The point I
want to make is that the housing
problem of villages will not be solved
unless the Ministry takes urgent steps
in the Th.rd Plan period. In the first
two Plan periods, that is, in the First
and Second Plan periods, I do not
think the Ministry has done any com-
mendable job in this regard.

As my learned {riend, Shri Patel,
put it, 50 million houscs have to be
repa red or improved in the villages.
1 do not know whether it is possible
unless in the Third Five-Year Plan
we make more allocation for the
housing problem in villages. Always,
luxury and comforts are concentrated
in cities and all of us, the represenia-
tives of the people, also forget about
the villages. 1 know that when the
general clections come we remember
the villages and, I think, only for
votes and for nothing else. When we
come over here and when
the Assembly members go W
their Assemblies, they forget all about
it.

Unless we solve the housing problem
in the villages a time will comes when
there will be a rift between the rural
and the urban areas. 1 still stay in &
village. Even though it is a very good
village—it belongs to the ex-Baroda
State—still, there is not sufficient
water supply nor are there latrines or
any other facility which you ecasily
find even in a small town. Even then,
whenever 1 go to my constituency, 1
always stay in my village. What I
find is that the villagers think about
al] these things. They feel that the
city people, that is, the urban people
are looked after much more than the
villagers by this Government. I may
remind and warn the Government that
when they come to know that we are
spending about 90 per cent of our
Budget on development and other
things in cities and are not looking
after these villages, they would re-
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volt against this kind of our atf.it'ude.
So, I again request the hon. Minister
to impress upon the Planning Com-
mission and the hon, Finance Minis-
ter to have more allocation for the
village housing problem.

Sir, the slums in Villages are SO
bad that we cannoi cven imagine of
them. In my constituency, in certain
villages of the Meh:ana district, {ami-
lies consisting of ten members live in
houses measuring ten feet by twelve
feet, along wilh two heads of oxen
with a kind of grass stored for winter
and monsoon days,

I would now like to say a few words
regarding slums in Delhi, particularly
those in Sabzi Mandi. Some Guju-
rathi Harijan refugees from Sind have
come to Delhi and have settled them-
selves in Sabzi Mandi. They are
about 125 families and the population
may be 700. They are all labourers
and stay in slums. I do not think any
humap being could stay there. In
monsaon when 1 went there, along
with my friend, Mr, K. U. Parmar,
who is also a Member, we were puzz:
led, because we could not go into
the glum. It was very difficult 1o
approach the slum from the yoad.
There was not even a fool-path. My
friends Mr. Parmar and Shri P. R.
Patel, and I approached the Railway
Minister, Shri Jagjivan Ram. He
wrote to the Home Ministry, he told
us. But nothing has been done up till
now for these people. Then I wrote
to the Minister of Rehabilitation, Shri
Mechr Chand Khanna, and he replied
in his usual style, but doing absolu-
tely nothing regarding this, These re-
fugees are ready to form a cooperative
sociely; they arc ready to pay rent for
their houses. So, I would request the
hon. Mihister to look into this matter
and construct some houses or tene-
mants them,

I would now like to say a few words
about my cut motions Nos. 264, 263
and 266. Many a time when govern.
ment servants are disappointed, they
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approach Members of Parliament, I
do not think it ig their fault. Some
are so afraid that we have to write
D.O. letters. 1 am sorry to mention
about it. We have to write to the
Minister concerned. I wrote to Mr.
Reddy so often. But I am sorry to
state that there is no satisfactory reply
coming from the Minister, The same
reply which they get from the depart-
mental sources is again given to the
Members of Parliament. That is what
H4as happened particularly to me, So,
1 would request the hon. Minster
concerned, namely Shri K, C. Reddy,
to 'ook into it. 1 may assure him
that it is only after we are satisfied
about the case that we write to him,
Otherwise, I, for my part, would never
write to a Minister; and 1 rarely
approach a Minister for any of these
thing: In fact, many of the Ministers
do nne know me: they do not know
who Shri 1. B, Thakore is. But when
these Government servants come and
teil us and want the out-of.-turn
ullotment on the basis of mediecal
certificates, and we look into them,
and we find that there is urgency,
then only we write. I requested the
hon. Minister so many times to give
out of.turn allotment to the Govern-
men{ servants. but I do not think any
pro:ress has been made in this regard,
So, I would again request the hon.
Minister to look into it, and if need
be. he may construct some more
houses for the Government servants.

About Ashoka Hotel, I do not want
1o pass any remarks such as my other
{ricnds have done. But what I feel is
this. I had been to Europe and other
countries also. What I found there
was that even in big hotels, whatever
was produced there was available for
anv of the travellers. But, here, I put
a qQuestion, and some other hon.
Members also put questions, about
whether beef was actually being serv-
ed in Ashoka Hotel. The reply was
in affirmative. Ours js a society which
actually believes in ghimsa and other
things, and the majority of our people
do not believe in this kind of thing,
such as the eating of beef etc,, and,
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therefore, they would not like the
idea of beef being servedq in the
Ashoka Hotel, And yet, without any
consideration for these things, beef is
being served in Ashoka Hotel,

Shri Tangamani: What does my hon,
friend say about pork?

Sarlf M, B. Thakore: Certainly, if
the majority of the people do not
like the idea of beef or pork being
served in Ashoka Hotel, that feeling
has to be respected. After all, this is
a Government concern. If it is serv-
ed in some private hotel, then we
would not care so much for it.

Shri Tangamani: Then, they will be
serving only vegetarian meals,

Shri M. B, Thakore: Further,
Ashoka Hotel is named after Ashoka
who himself preacheq non-violence,
and in fact, we ourselves are preach-
ing those things nowadays, So, I
would request the hon. Minister,
through you, to see that the serving
of beef is stopped. After all, the
foreigners who come here understand
what is India, and I may assure the
hon, Minister also that they are not
so fond of beef, as he stated in his
reply, because many of them are now
becoming vegetarians, and they would
like to taste our food So. what harm
is there if the serving of beeof is
stopped? I would request the hon.
Minister to think about this and see
that whatever is not liked by our
people is not served in our big hotels
just with a view to earning monev

I may tell you that from my own
constituency, many of the Jains wrote
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to me saying that I should write to
Shri K. C. Reddy and have a discus.
sion with him regarding this and gee
that beef was not served in Ashoka
Hotel. After all, it is a question of the
feeling of the majority of the people
in India, which should be respected.

Regarding the Central Public Works
Department, so much of criticism has
been made, So far as I am concerned,
here, as a Member of Parliament, 1
must say that I have great regard for
it, apart from whatever might be sald
about the State PWD, and apart from
the contract system and the engineers
cte.; in many of the State enterprises,
such engincers are there, But I would
not support the idea of accusing the
administration only because of these
things. As far as I am concerned, 1
have had no occasion to complain
apgainst {he Central Public Works De-
partment. That is all that T would
like to say.

Mr. Chairman: The hon, Minister.

Shri Anil K. Chanda: May I say that
so many detailed questions have been
asked, and we have 2 hours and 48
minutes left? T would like to speak to.
mnorrow,

Shri 8. C. Samanta (Tamluk): There
is no quorum,

Mr. Chalrman: The House stands
adjourned fo meet again at 11 AM.
tomorrow.

18.21 hrs.

The Lok Sabha then adjourned till
Fleven of the Clock on Thursday,
March 30, 1861/Chaitra 9, 1883
(Saka).
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DAILY DIGEST

[Wednesday, March 29, 1961/Chaitra 8, 1883 (Saka)]

ORAL ANSWERS TO QUESTIONS

S.0. Subjecet CoLMNSs
No.
1174 Imported newsprint. 7821—24
1178 Scooters and motor-cycles .  7124—28
1179 Manufacture of Steel props

at Vikhroli 7828—30
1180 World Fair in New Yark 7830-31

1181 Smail scale industries around

Durgapur Steel Project

arca ; . 7831—35
1184 Arrest of Chincse . 78%35—aR
1185 Implementation  of Jute

age Board recommenda-

tions by Kanpur Mills 783%-39
1186 Training of  Tecacher

Administrators . 7840-41
1187 Paper from mango wood 7841—43
1189 Tea estates 7843
1190 Circulation of a Brochure

entitled ‘Victory of the

Five Principles’ 7844—47
1191 Allotment of land to Hnrunn

and Non-Harijan refugees  7847—s2
1192 Collapse of scaffoldirp

A.LR. Building, T

Delhi . 7852—55
1194 Transfer of C.P.W. D staff 7855-56
1177 Backward arcas 785€—f0
WRITTEN ANSWERS
TO QUESTIONS—
Sﬁ.
1175 Sholapur Spinning  and

Weaving Mills . 7861
1176 Fertilizer;Plant at_Bombay 7861
1182 Chineseresidentsin Calcutta  7861-62
1183 Low and Middle Income

Groups Housing Schemes 7862-63
1188 Magnesite refractory bricks 7863
1193 '‘Geophone’ 7863
1195 Chemical manure for tea

industry . 7864
1196 Russian atlases . 7864
1197 Allocation for handxcnm

during the Third Fwe Yclr

Plan, 7864-65
1198 Cement for tea mdustry 7865
U.S.Q.

0.

2468 Indo-Pak border incidents . 7R65-66
2469 Streptomycin . . 7866
2470 Hindustan Insecticides Ltd 7866-67

3471 Papermill ® t Nangal.

WRITTEN ANSWERS TO
QUESTIONS—contd.
U.S.Q. Subject
No.

2472 Black-listing of contractors
in Orissa .

2473 Unemployed in Delhi

2474 Review of Punjabl books
by A.L.R, . : .

2475 Allotment of Government
shops in colonies

2476 Watch factory in Punjab.

2477 Solvent extraction plants .

2478 Technical school for D, Ps,
in Champaran Distt,

2479 Naga rebels

248 C.P.W.D. Workcharged
staff in West Bengal

Uniforms to workcharged
staff of C.P.W.D. .

2482 Ruanda-Urundi

2483 Cooperative Industrial
Fistates in Ludhiana

2484 Reid Chest Hmpnal at
Shillong .

2485 Develnpmcm of Induttnc&
n U.P .

2481

2486 Expnrt and Impnrt licences

2487 Pav scales in Government
presses .

2488 R}Gfug:c% from lect in

A. .
2489 Value of work done hy de-
partmental agencies and
contractors .
2490 Industrial Estates in Andhra
Pradesh :
2491 Loans to Goopcntwc Somc-
nes .
2492 Central Drug Rcunrch
Institute, Lucknow .
2493 Manufacture of tractors
2494 Jute mill in Assam
2495 Plan expcndlturcm Madrn
State .
2496 Employment of eduuted
persons .
2497 Tea production in Kenla
and Madras . .

2498 Production of cars B
2499 Dock Mineral Coopenﬂve
Society Lud. . .

2500 Supply of cement to Bihncr

2501 E:pun of tea from South

tea to

2502 Elaoﬂ uf Illd.lln

8124

CoLUMNS

7868
7867-68

7868-69

7869
7869-70
7870-71

7871
7871-72

7872

7872
7873

7873-74
7874

7874—76
7876

7876-77
7877-71

7878
7878-79
7879-80

7880
7880-81
7881-82

7882
7882-83

7883-84
788485

7885
7885-86

7886-87
788
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WRITTEN ANSWERS TO CoLUMNS
QUESTIONS—contd. . PAPERS LAID ON THE
U.S.Q. Subject - Cevrumns TABLE—cowtd.

No. o and the comments of the
2503 Sertlement of Tibetan re- Comptroller and Auditor
fugees in Ladakh 7887 General  thereon,

2504 Pngl Tools Corporanon
Lid 7888 () Annual Report of the
2505 Exhnbltton of Indian goods ravancore Minerals
in Kuala Lumpur and Limited for the year 1959-
Singapore . 7888-89 60 along with the Audited
2506 C.P.W.D. suaff 7889 Accounts and the comments
of the Comptroller and
2507 C.P.W.D. staff on deputation and Auditor General there-
to New Delhi Mumcnpn] on.
Committec ’ 7889-90
2508 C.P.W.D staff on depu'ation .
to Delhi Municipal Corp. 7890 (z}z':;ﬂtlfmi:}t ,h‘eh “w"c;fmntmh;
2509 Quarters In Srinivaspuri 7890=7891 mcasures tﬂ&e:d du]l.'ling the
i i quarters en the 3t
2510 Pllntftlﬁonl.lbourl'lou%zmp 891 March. 1060 (and sup-
2511 Subsidised  Industrial plementary information for
Housing Scheme for tea the three previous
plantations 7892 quarters of the year 1959-60),
2513 Rayontyrecord facrory 7592-93 3oth June, 1960 and 30th

2514 Workers' Education centres 7893

2515 Allocations «f  coal tor
Railways

2516 Development of Danda.
karanya area . .

2517 Mandirocksaltmines
2518 Mills in Punijab

2510 Industrial Training Centre
at Tripura

CALLING ATTENTION TO
MATTER OF URGENT
PUBLIC IMPORTANCE

Shri Naushir Bharucha called
the attention of the Minister
of Labour and Employment
to the reported death of
iwenty-three persons and
injuries to others in a fire
which broke out in an ol
factory at Jalgaon on 17th
March, 1961, The Deputy
Minister of Labour
(Shri Abdi  Aliy promised
to lay a statement on
the Tablc later after ascer-
taining the facts,

PAPERS LAID ON THE
TABLF

(1; A copy cach of the follow-
ing Reports under sub-section
(1) of Section 639 of the Com-
panies Act, 1956 :—

() Annual Report of Indian
Rare Earths Limited for
the year 1959-60 along
with the Autited Accounts

7893-94

7894
789495
7895

7895-95

7896-—9%

7898 —7900

September, 1960,

(3) A copy each of the follow-

ing papers :—

(1) Annual Report of the
National Newsprint and
Paper  Mills Limited
for the year 1959-60 along
with the Audited Accounts
and the comments
of the Comptroller
and  Auditor rencral
the under sub=section
(1) of Section 639 of he
Companies Acty 1956,

fe) Review by the Govern-
ment on the workimg of the
above Company,

‘i) Report (1960 of the

Working Group {or the
Cotton Texrtile Indusry
appointed by the Nutional
Industrial  Development
Corporation,

(fv. Government Resolution
No.22(1:-Tex(B;/60, dared
the 24th March, 1961 on
the above Reporn.

(4) A copy ot the Revised Esti-

mates for the year 1960-61
and Rudn Estimates for
the 1961-62 of the
Empi yrel' State Insurance
Corporation, under Section
fe. of the Employea’s State
nsurance Corporation Acr,
190,
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MESSAGE FROM YA
SABHA. S

Secretary reported the follwing
message from Rajya Sabha—
That atits sitting held on the

27th 1961 Rajya
Sabha had pnued the Tele-
ﬁr_l h Laws (Amendment)
» 1960, passed by Lok
Sabha on the 23rd December,
1960, with amendments and
had returned the Bill with
the request that the concur-
rence of Lok Sabha to the
amendments be communica-
ted 1o Rajya Sabha.

Blké_ LAID ON THE TABLE

'T‘efl;:graph Laws (Amendment)
ill

REPORT OF THE COM-
MITTEE ON PRIVATE
MEMBERS’ BILLS AND
RESOLUTIONS—PRESE-
NTED

Eighty-first Report was pre-
. sented,

GMGIPND—LS 1—2402 (Ai) LS—8-3-61—%00,

[DaiLy Diaorsrt]

COLUMNS

7900

7901

7001

REPORT OF ESTIMATES
COMMITTEE—PRESEN-

Hundred and Fourteenth Report
was presented.

STATEMENT BY MINISTER

The Parliamentary Secretary to
(he Minister of External
Aflairs (Shri Sadat Ali Khan)
made a statement correcting
the reply to Starred I'on
No. 1092 regarding Uran
Mine at Jaduguda (Bihar).

DEMANDS FOR GRANTS

Discussionon the Demands for
Grands in res| of the
Ministry of Home Affairs
concluded. Discussion on
Demands for Grants in res-
&cl of the Ministry of

orks, Housing and Supply
commenced an  was not
concluded.

AGENDA FOR MARCH
19 1/CHAITRA 9, 1883 (S

Further Discussion on the
Demands for Grants in res-
G-a of the Ministry of

orks, Housing andS upply.
Discussion on the Demands
for Grants in respect of the
Ministry of Irrigation and
Power.

8128,

CoLUMNS

7901

7501-02

. 7902—8122



